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 SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgram):  Sir,  I  wish  to
 raise  the  following  serious  matter  in
 the  House  today  under  Rule  377  and
 request  the  Minister  conrerned  to
 make  a  statement  thereon:

 “Three  workers  have  been  killed
 in  the  Banoran  Colliery,  2  miles
 from  Asansol  on  295  May,  976
 when  the  roof  had  collased  and  fell
 on  the  workers.  No  step  had  heen
 taken  to  prevent  such  accidents  des-
 Pite  continuous  emand  from  the
 workers.”

 Sir  after  nationalisation  of  coal
 Mines  and  after  the  Emergency  the
 number  of  Colliery  accidents  has  in-
 creaseg  considerably,  Through  you  I
 request  the  minister  to  make  a
 statement  I  80  request  the  gov-
 ernment  through  you  to  form  a
 parliamentry  committee  to  enquire
 into  all  the  colliery  accidents  after
 emergency.  I  also  demand  consider-
 able  cumpensation  to  the  families  of
 the  diseased  workers.

 There  is  no  minister  present  who
 will  reply  to  this?  I  have  written  to
 you  already  about  this.

 MR.  SPEAKER:  I  received  it  cnly
 a  few  minutes  before  I  came  to  the
 House.

 SHRI  KRISHNA  CHANDRA
 HALDER:  This  is  the  last  day,  Sir.
 He  can  make  a  statement  after  lunch.

 MR.  SPEAKER:  At  6  P.M.

 SHRI  DINEN’  BHATTACHARYYA
 (Serampore):  It  is  most  unfortunate
 that  you  have  not  admitted  under
 Rule  377  a  matter  about  which  in-
 formation  has  been  sent  to  us  by  no
 Jess  a  person  than  the  ex-Chief  Minis-
 ter,  who  was  a  good  friend  of  yours
 only  some  time  ago,  namely,  Shri
 P.  C.  Sen,  about  political  detenus  in
 the  Calcutta  Presidency  Jail.

 MR.  SPEAKER:  You  raised  it  yes-
 terday.  That  is  why  I  have  not  al-
 Jowed  it  today.

 SHRI  DINEN  BHATTACHARYYA:
 But  the  minister  did  not  reply.
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 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta—South):  For  the
 last  one  week  I  have  been  trying  to
 raise  a  very  important  matter  through
 call  attention,  Rule  377,  short  notice
 question  or  by  some  method,  namely,
 the  prestige  of  the  country  so  far  as
 football  is  concerned.  Since  the
 minister  is  present  ,if  you  pexmit,  I
 will  raise  it.

 MR.  SPEAKER:  I  have  not  allowed
 it.  Se,  please  do  not  raise  it  now.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  What  about  the  state-
 ment  on  LIC?  You  gave  a  direction
 yesterday.

 MR.  SPEAKER:  At  6  P.M.

 .48  hes.

 MOTION  RE:  REPORT  OF  THE
 COMMITTEE  ON  THE  STATUS  OF

 WOMEN  IN  INDIA—contd.

 MR.  SPEAKER:  The  House  will  re-
 sume  further  discussion  on  the  report
 of  the  Committee  on  Status  of
 Women,  Time  allotted  is  6  hours.
 Time  taken  already  is  i  hour  30
 minutes.  Balance  time  is  4  hours  30
 minutes.  Mr.  Naik  may  continue.

 HRI  B.  ्र,  NAIK  (Kanara):  Sir,
 vesterday  I  was  trying  to  submit  that
 the  status  of  women  is  something
 which  all  of  us  know  fully  well  about.
 The  present  position  is  not  satisfac-
 tory.  I  also  submitted  that  some  of
 the  trends  of  development  have  got  tn
 be  changed,  particularly  in  regard  to
 the  advanced,  educated  and  affluent
 sections  of  the  female  population  of
 thig  country.  This  report  fortunate-
 ly  has  been  condensed  for  our  infor-
 mation.  I  think  if  we  answer  some
 three  questions,  we  will  have  lone
 our  job:  How  is  it  that  we  are  going
 to  improve  the  status  of  women?
 Who  is  going  to  be  saddled  with  the
 responsibility  of  improving  the  status
 of  women?  What  is  the  role  of  the
 government  or  the  Education
 Ministry  or  the  State  as  a  whole
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 in  carrying  out  this  task?  I  will  try
 to  answer  it  to  the  best  of  my  capa-
 city.  There  are  284  million  meles

 and  264  million  females  according  to
 973  census,  And  right  through  this
 century,  the  population  of  women  In
 this  country  has  been  on  the  decline.
 For  every  thousand  men,  there  are
 hardly  930  women  in  this  country.
 The  female  species  is  always  cons:-
 dered  to  be  more  resistant  and  more
 strong  irrespective  of  their  physical
 strength.  The  inherent  strength  is
 always  high.  In  spite  of  that,  there
 is  a  decline  in  the  percentage  which
 shows  that  the  conditions  of  the  sur-
 vival  of  this  species  are  not  conducive
 in  this  country.  Out  of  the  total
 working  population  in  this  country
 which  is  80  million  or  roughly  78
 crores,  45  crores  are  men  and  3  crores
 are  women.  Out  of  the  total  working
 population,  moze  than  50  per  cent
 are  in  the  field  of  agriculture  as  agri-
 cultural  labourer.  It  is  only  in  that
 field  where  there  is  the  highest  per-
 centage  of  women  vis-a-vis  the  men
 If  the  number  of  agricultural  labourers
 in  this  country  of  males  is  3  croies,
 1-1/2  crores  are  women.  In  other
 fields  the  number  of  women  ‘s  lke
 this.  Cultivation  ‘Le.  peasant  propric-
 tory—l0  million,  in  live  stocks--8
 milhon,  m  mining—.l  million,  in  hous-
 ing  industry  13  million  and  other
 services  2.3  mijhon.  But  in  this  back-
 ward  and  deveicping  country,  woman
 is  being  exploiteg  fully  where  virtua!-
 ly  50  per  cent  of  people  are  agricul.
 tural  labourers.  It  is  not  something
 which  we  should  be  able  to  take  with
 complacency.  Something  has  got  to
 done  particularly  in  the  light  of  equal
 pay  for  equal  work.  By  and  large,  I
 do  not  think,  that  is  the  practice.
 The  principle  of  equal  pay  for  equal
 work  particularly  for  women  in  the
 countryside  engaged  in  agriculture,
 transplantation,  weeding,  house-ho'd,
 cattle  rearing,  etc,  is  not  bemg  ap-
 Plied.  It  might  be  था  right  on  the
 Statute  Book  but  it  does  not  operate, Not  only  that,  equal  pay  for  equal work  is  goog  as  a  concept  but  practi-
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 cally  there  might  be  certain  difficulties
 But  now  é&  it  80,  even  in'a  public  sec-
 tor  undertaking?  I  now  move  from
 agricultural  labour  to  a  more  sophis-
 ticated  profession.  We  are  told  that
 in  the  Indian  Airlines,  as  compaved  to
 men,  the  women  hostages  who  are
 commonly  calied  air  hostages,  are
 supposed  to  retire  at  the  age  of  35  or
 as  soon  as  they  marry,  whichever  is
 earlier.  When  it  comes  to  the  same
 Male  Stewards  in  this  highly  sophis-
 ticated  profession,  this  rule  does  not
 apply.  This  is  a  case,  Rot  only  of
 equal  pay  ‘or  equal  work,  but  of
 equal  conditions  of  service.  I  am  not
 going  to  say  that  the  post  of  air-hos-
 tess  igs  going  to  solve  the  unemploy-
 ment  problem  of  the  females  of  our
 country.  But  if  you  are  not  able  to
 implement  it  in  a  public  sector  enter-
 prise,  it  will  took  glaringly  as  an  act
 of  injustice.

 SHRI  VIRBHADRA  SINGH  (Man-
 di):  Does  the  ron.  Member  suggest
 that  maternity  leave  should  be  given
 to  men  also?

 SHRI  B.  प  NAIK:  In  modern  ter-
 minology,  the  questioner  will  de  call-
 ed  gq  male  chauvinist.  Moreover,
 even  if  a  man  wants  maternity  leave,
 he  cannot  get  it,  because  he  cannot
 become  preynent.

 How  are  we  going  to  solve  this
 glaring  inequality?  What  is  ihe  role
 of  the  government?  I¢  is  true  that
 to  a  large  extent,  the  Ministry  of
 Culture  and  Education  is  deeply  m-
 volved,  particularly  when  they  talk
 in  terms  of  attitudinal  ’

 changes.
 After  hundred  years  of  Western  or
 English  education,  and  changes  in  the
 educational  curricula  after  indepen-
 dence,  have  we  been  able  to  bring
 about  a  New  persona  among  the  edu-
 cated  Indian  womanhood?  No  I
 completely  agree  with  Shrimati
 Parvathi  Krishnan.  Therefore,  a  new
 type  of  leadership  will  have  to  be
 inculcated.

 I  think  the  problems  of  women  and
 of  children  sre  of  such  pstamount
 importance  that  a  separate  Ministry
 for  women  and  children,  invariably
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 headed  by  a  woman,  should  be  there.
 A  woman  Minister  with  ful)  know-
 ledge  and  who  represents  their  new
 aspirations  will  have  to  be  brought
 in  After  all,  State-craft  deals  with
 what  is  possible  and  not  with  what
 iw  desirable.  It  may  take  many,
 many  years;  byt  by  and  large,  the
 political  organization  of  women  in
 this  country  has  been  unsatisfactory.
 It  is  because  of  the  fact  that  the
 woman  suffers  from  the  natura]  bandi-
 cap  of  rearing  up  of  the  family.  And,
 therefore.  the  presence  of  Dr.  Karan
 singh  comes  in  as  a  sort  of  a  solution.
 In  the  ‘ormal  household  of  our
 country,  the  mother  has  to  take  care
 of  half  a  dozen  or  a  dozen  kids.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Let  the  father  reaiize
 the  responsibility.

 SHRI  8.  तज  NAIK:  Without  the  co-
 operation  of  the  mother,  the  father
 alone  cannot  be  blamed.  The  res-
 ponsibility  for  rearing  up  children
 will  not  give  ner  any  scope.  I  would,
 therefore.  lay  stress  on  the  speeay
 implementation  of  our  national  policy
 on  population,  along  with  the  new
 progressive  measures  that  we  are
 taking  in  regard  to  the  system  of
 dowry.  But  by  and  large,  dowry  1s
 still  an  upper-middle-class  or  middle-
 class  problem,  About  60  per  cent  of
 our  Indian  population  lives  in  the
 country-side.  Let  us  leave  aside
 exceptions  like  the  tribals.  Among
 tribals  in  my  constituency  in  Karna-
 taka,  dowry  73  इच  the  reverse  situation,
 ie.  the  man  hus  to  give  dowry  for
 the  woman.

 Zz  hrs,

 Under  the  circumstances,  besides
 this,  I  fee]  that  when  the  term  of  a
 candidate  for  an  electoral  post  comes
 te  an  end,  whether  in  the  Parliament
 or  in  the  State  Assembly  or  anywhere
 else  in  this  country,  when  he  begins
 to  lose  heavily  on  votes,  then  there
 is  a  tremendous  erosion  of  his  poli-
 tieal  power.  When  he  does  not  stand
 for  the  right  attitude  vis-a-vis  the
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 woman  and  feels  a  sort  of  male  chau-
 vinistic  attitude,  it  is  at  that  time
 thet  the  woman’s  power  in  this  coun-
 try  can  start  asserting  itself,  The
 basic  solution  will  lie  in  the  political
 solution  for  which  I  would  like  tc
 our  fellow-Members  to  organise  ther:
 selves,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Women  are  not  fellows.

 SHRI  B.  द  NAIK:  Lady  Members.
 As  far  as  the  status  of  women  पड
 concerned,  it  does  not  need  to  be
 poltticalised  and  there  are  identical
 views  from  the  Members  of  the  Op-
 position  as  wel]  as  the  Membecs  frorr
 this  side.  Under  the  circumstance:
 if  we  take  this  thing  out  of  the  poli-
 tical  arena,  if  we  are  able  to  build
 up  a  strong  woman  power,  then  we
 can  solve  this  problem.

 HRI  DINEN  BHATTACHARYYA
 (Serampore):  Why  do  you  forget
 about  the  Prime  Minister?

 SHRI  B.  द  NAIK:  Exceptions  are
 there  to  the  general  rules.  You  can-
 not  say  the  same  thing  in  regard  to
 the  entire  womamhood  in  the  country.
 I  woulq  urge  the  Government  to  do
 evérything  possible  on  the  sociai,
 cultural  and  the  political  fronts—don‘t
 decide  this  issue  on  party  lines--and
 see  that  the  status  of  women  in  India
 jis  raised  to  such  an  extent  that  if  we
 do  not  see  it  in  our  lifetime,  at  least
 by  the  end  of  the  century,  we  are
 liable  to  find  women.  as  equal  partners
 with  men  in  life.

 72.03

 (Mr.  Deruty-SpeaKER  in  the  Chair}

 SHRI  SYED  AHMED  AGA  {Bara-
 mula):  Mr.  Deputy-Speaker,  Sir,  some
 time  ago,  We  discussed  thig  on  a
 resolution  moved  by  Shri  Indrajit
 Gupta.  On  that  day,  the  House  show-
 ed  a  lot  of  interest  in  the  discussion  on
 the  motion  and  we  did  highlight  the
 discrimination,  as  far  as  women  are
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 concerned.  Thig  Report  which  is  very
 comprehensive  is  not  again  the  first  ex-
 ercige  in  the  matter.

 We  have  seen  earlier  also  that  in
 most  of  the  Constitutions  of  the  count-
 tieg  and  in  our  Constitution  also,  such
 provisions  have  been  made.  The  pro-
 vision  exists  that  women  should  nat  be
 discriminated.  In  spite  of  all  this,  we

 “feel  that  discrimination  is  there  Now,
 I  would  like  to  know  wh,  it  is  so.
 There  are  provisions  in  the  Constitu-
 tions  about  it.  Then  ‘hme  are  laws
 about  it.  Then  there  is  a  general
 awareness  that  this  discrimination
 should  not  be  there.  In  spite  of  all
 this,  thig  discrimination  continues

 Even  though  we  see  that  there  are
 provisions  that  there  should  be  equal
 wages  for  equal  work,  thig  discrimi.
 nation  continues.  It  means  that  this

 -remains  a  pious  hope,  Again  we  are
 that  it  only  remains  a  slogan.  It  does
 not  go  beyond  that.  Therefore,  it  is
 very  necesSary  for  us  to  find  out  what
 ace  the  real  reasons  for  all  these
 things.  The  real  reasong  are  that  a
 woman  has  always  been  treated  as  a
 slave.  These  words  are  uttered  by
 man.  As  far  as  woman  ig  concerned,
 she  is  considereg  the  property  of  man.
 Eimoe  she  ig  economically  weak  and
 depressed,  she  cannot  stand  on  her
 own,  Therefore,  this  discrimination
 is  there.

 Then  sympathy  is  shown  fo  her  for
 the  sake  of  dialogues  or  for  the  sake  of
 seme  discussion.  UnJess  you  make
 them  earn  their  livelihood,  you  are  not

 “going  to  better  their  lot.  There  are  50
 many  hurdleg  in  the  way.  For  instance
 we  say,  “They  must  go  to  the  schools.
 Then  we  say,  “There  should  be  no  co-
 education  or  this  school  belongs  to  boys
 and  so  on.”  Cannot  they  read  to-
 gether  at  the  primary  level,  if  they  can
 read  together  in  the  colleges,  I  cannot
 understand  why  they  canno;  read
 together  in  the  primary  schools,  I
 cannot  understand  why  they  cannot
 read  together  at  the  secondary  stage.
 Srhoolg  must  be  everywhere.  We  have
 previded  in  the  Constitution  that  we
 will  give  education  free  to  all.  Why
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 do  you  deprive  womeh  of  education?
 Uulesg  they  know  their  rights,  wilers.
 they  are  educated,  nless  they  are
 given  equal  opportunity  to  go  td
 schools,  you  cannot  expect  anything.
 All  this  lip-service,  lip-sympathy  and
 these  reports  will  not  have  any  mean-
 ing.

 Thig  first  point  that  I  would  Hke  to
 make  is  that  educetion  must  be  given
 in  such  a  manner  that  women  also  can
 henefit  from  schools.  E-ucation  must
 be  so  orierfed  that  they  also  learn
 some  vocation  I  have  read  this  report.
 There  is  a  mention  of  knitting,  music
 and  dance.  That  is  not  enough.  I  can
 understang  that  women  have  an  apti-
 tude  for  dance  and  music:  I  can  un-
 deistand  that  women  have  an  aptitude
 for  knitting.  But  that  is  not  enough.
 They  must  Iearn  the  traditional  craft
 of  India.  They  must  xriow  that.  If
 they  know  that,  they  will  be  able  to
 earr  their  livelihood  If  they  are  bad-
 ly  treated  by  their  husbands.  théy  will
 know  how  to  make  a  livirg.  So,  there
 should  be  free  education  and  vocationat
 training  for  women  to  enable  them  to
 make  them  a  little  independent.

 I  have  read  this  report  carefully.
 There  is  the  point  about  polygamy.
 It  fg  there.  There  are  three  main.
 reasons  for  that.  The  main  reascn  is
 that  a  man  does  not  look  at  a  woran
 with  the  affection  of  a  father.  He  al-
 wave  has  the  lust  and  with  that  lust  in
 hig  eyes,  he  looks  at  tha  woman.  He
 forgets  that  he  is  also  a  father;  he
 forgets  that  she  can  be  _  like  his
 daughter.  He  never  looks  at  her  with
 the  eyes  of  a  father.  Then,  there  are
 three  reasons  why  the  mar  goes  in
 fay  a  second  marriage.  The  first  rea-
 son  is  that  he  wanfg  to  have  another
 doury;  the  second  reason  jis  that  he
 wants  to  have  free  labour  in  his  home
 and  in  the  field  because  she  will  have
 only  food  and  not  wages  and  the  third
 reason  ig  that  he  will  hove  fresh  flesh
 for  his  lust,

 I  would,  therefore,  plead  that  women
 must  be  enable  to  earn  their  livelihood
 and  to  stand  on  their  own  feet.  If  ahe
 is  thrown  and  kicked  out  of  the  house
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 by  her  hagband,  she  should  be  eble  to
 make  a  living,  She  should  not  become
 a  free  labour;  she  should  not  become
 only  a  feast  for  the  eyes  of  the  lustful

 ‘men.

 Ii  is  said,  in  this  report  that  sexual
 intercourse  can  be  done  only  after  the
 age  of  18.  I  cannot  understand  why
 the,  marriage  should  be  performend
 before  the  age  of  18.  But  child
 marriage  ig  still  there,  Only  a  few
 days  ago,  it  wag  discussed  here.  Why
 should  there  be  child  marriage?  She

 ig  not  aware  what  marriage  is  she  is
 net  aware  what  is  qolng  to  happen.
 She  is  just  picked  up  from  one  house
 and  put  in  another  house  ike  property.
 She  does  not  know  anything  about
 marriage  Therefore,  it  is  time,  even
 from  the  point  of  view  of  family  pian-
 ning  for  which  the  Heslth  Minister  is
 werking  so  hard,  that  the  marriage  age
 Yaust  be  raised  to  24.  I  would  suggets
 that  the  marriage  age  should  be  raised
 to  24.  It  will  reduce  the  growing
 population  also.  She  will  also  be
 mature  enough  to  decide  whether  she
 should  marry  or  not,  whether  she
 should  marry  this  man  or  that  man.

 About  dowry,  it  ig  an  evil.  There
 ‘are  sO  Many  ways  of  hoodwinking  the
 whole  thing.  I  know  of  instances
 where  even  after  accepting  dowry,
 even  after  the  settlement  of  dowry,  the
 ह.  who  go  in  for  merriage  only  for

 ‘the  sake  of  dowry,  only  for  the  sake  of
 prcperty-—~they  mse  that  the  girls
 father  hag  got  property  and  they  will
 gel  it—treat  the  girl  hadiy  because
 ihev  are  not  satisfied  with  the  dowry
 ang  thay  want  more  dowry.  They
 irest  their  wives  so  mercilesaly  so  that
 they  can  go  and  bring  some  more  pre-
 pesty  with  them.  These  things  con-
 tinue  even  after  dowry  is  given.  So
 all  these  laws  will  have  ito  te  given
 another  look  so  that  the  implementa-

 ‘tica  of  the  laws  is  done  properly.

 When  I  made  my  Jast  point,  I  forget
 ‘to  say  something  about  polygamy.
 They  say  that  Islam  allows  four
 marriages  I  don't  gubscribe  to  this
 view:  Isl:m  does  not  allow  four
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 marriag’s.  That  may  be  the  letter  cf
 Islam  but  it  is  not  the  spirit  of  Istand,
 Islam  says  that  you  can  marry,  provid-
 ed  you  give  them  al)  the  same  atfectisn.
 Thet  ig  not  possible  aad.  therefore,
 Iglam  does  not  allow  it.  If  somebody
 says  it  is  cltowed,  it  means  that  he
 wartre  ‘o  have  another  marriage:  that
 38  all.

 T  will  conclude  by  giving  you  a
 verse:

 हकीकत  ख़ुराफ़ात  में  खो  गई,

 यह  उम्मत  खायत  में  खो  गई  t

 लुभाता  है  दिलो  को  कलमे-जतिन

 मगर  लज्जत-शौक  से  बेनसीब  t

 बयां  इसका  मृतक  से  सुलझा  हुमा,

 लुत  के  बखेड़े  में  उलझा  हुमा  ।

 कई  yee  wll  wigie, J] )

 HS  कर्क  होगी  ately “  #
 wate  6४  ४  fo  +  जैक

 wee gg  oh}  wd  pha

 lym  pple ge  gahe  tol  iter

 ha  eet  ७  Upper £
 ४०

 I  am  talking  of  one  who  says  it  is
 allowed.  He  confuses  the  whole  matter
 an  thereby  justifies  for  himself  his
 marrying  four  times.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  I  would  like  to  submit
 one  thing  for  your  consideration  and
 that  of  the  House.  In  the  normal
 course,  the  discussion  is  to  end  at
 §.I5  p.m.  and  the  other  motion  on
 the  National  Policy  for  Children  ig  to
 be  taken  up  then  That  would  mean
 that  there  will  be  very  little  time
 left  for  is,  So,  some  friends  have  sug-
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 gested  that  we  might  cut  dowr  the
 thme  for  this  by  half  and  hour  and
 give  more  time  tu  the  other  one  80
 that  some  rational  discussion  can
 teke  place.  I  discussed  with  some  of
 the  Leaders  of  the  Opposition  a  little
 while  ago,  and  they  have  no  objec-
 tion.  So,  I  would  suggest  chat  you
 ™may  kindly  sall  the  Minister  io  reply
 at  4  o’clock  and  he  will  be  take
 about  half  an  hour.

 SHRIMATI  PARVATUI  KRISH-
 NAN:  I  would  like  to  say  something
 about  what  he  hes  suggested.  This
 is  a  shabby  way  of  dealing  with  the
 whole  Committee  on  the  Status  of
 Women  and  yesterday  I  pleaded  for
 a  change  of  attitude  that  it  is  taking
 up  a  fong  time.  What  I  would  hke
 is  an  assurance  from  the  Minister,  if
 he  ig  that  much  pressurized,  that
 during  the  next  Session  some  time
 will  be  given  to  discuss  what  is  left
 over,

 SHRI  x.  RAGHU  RAMAIAH:  She
 says  it  is  a  shabby  way  of  doing  it,
 but  her  way  of  doing  it  is  no  less
 shabby—hbecause  ber  Deputy  Leader
 had  agreed  to  this.

 Another  thing  is  that  affer  afl,  the
 question  of  care  and  welfare  of
 Children  is  equally  of  national  im-
 portance.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Why  did  you  not  think  of  that
 earlier  in  the  Session?

 MR.  DEPUTY-SPEAKER:  Order,
 please.  We  are  making  mucn  ado
 akout  nothing.  Kindly  listen  to  me.
 T  see  that  there  are  not  many  names
 here.  Whether  I  am  in  the  House
 or  ont  in  the  House,  I  listen  to  the
 speeches—sometimes  from  my  cham-
 ber—and  I  think,  if  I  were  to  analyse
 it,  that  practically  everybody  says  the
 same  thing.  There  is  nothing  much
 to  it,  really.  There  is  nothing  new
 in  the  Giscuss{on  and  there  are  no
 difference  of  opinion  also.  I  do  not
 8९९  any  difficulty.  I  think,  it  is  the
 Pleasure  of  the  House  that  we  ask
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 the  Minister  to  reply  ‘pq.
 We  can  tha  coat  acegrding  ta
 our  cloth.  I  sse  no  difficulty.

 Mrs.  Lakshmikanthamma,

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA  (Khammam):  Mr  Deputy-
 Speaker,  Sir,  the  report  of  the  Com-
 mittee  on  the  Status  of  Women
 in  Indig  is  being  discussed  by  this
 House  one  and  a  half  years  after  3
 has  been  submitted.  Still,  the  report
 has  not  been  distributed  to  the  Mem-
 mers;  only  an  abridged  edition  of
 the  report  has  been  given.  I  request
 that  the  hon,  Minister  may  kindly
 arrange  to  distribute  to  the  Members
 of  this  House  the  detailed  report  that
 has  been  submitted  by  the  Committee.

 We  are  iiscussing  this  report  in  2
 peculiar  situation,  when  the  whole  lot
 of  men  are  suffocated  by  the  domina-
 tion  of  a  single  women,  and  I  feel
 men  need  as  much  emancipation  as
 women  do  today  as  we  see  them.

 Yesterday,  my  friend,  Shrimati
 Parvathi  Krishnan,  was  saying  that  we
 should  avoid  taking  examples  from
 mythology  and  that  we  should  take
 examples  from  real  history  and  other
 aspects  of  iufe.  I  arn  opposed  to  such
 a  view.  I  have  always  drawn  my
 inspiration  from  Indian  imythotogy.
 Indian  mythology  has  given  us  Durga,
 the  destroyer  of  the  hydra-headec
 monstar,  Mahishasura,  but  in  the  pro-
 cess  of  destroying  Mahishasura.  one
 should  not  oneself  become  a  Mahisha-
 sura  In  history  and  mythology  we
 have  many  example  of  women  with
 great  power,  women  as  destroyers  of
 evil,  as  destroyers  of  Asuric  quali-
 ties  What  are  these  Asttic  qualities?
 Intolerance,  fear  and  some  such
 qualities  are  Asutic  qualities.  So,
 women  should  afways  try  to  rise
 above  there  Asuric  qualities  of  {n-
 tolerance  and  instilling  fear.  She  is
 the  mother  ang  she  is  supposed  to
 remove  fear  from  the  minds  of
 people.  Today  I.  Was  surpris-
 ed  to  see  a  news  item  in  the  preas.
 Could  even  a  smali  news  about  for-
 mation  of  a  new  Party  be  a  source
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 of  irritation?  We  have  been  talking
 of  religious  communalism.  Political
 cammunaliam  is  equally  bed.  Ty  re-
 ligious  communaliam  is  bad,  Political
 communalism  is  cqually  bad.  if  re-
 ligious  intolerance  is  bad,  pvtitical
 intolerance  is  <¢qually  bad.  So,  if
 ‘women  has  to  live  in  the  ideals  of
 Gandhiji  or  in  the  ideals  of  the
 great  scriptures  ur  in  the  ideals  of  the
 Indian  culture,  she  should  have  more
 patience,  more  tolerance,  she  should
 be  more  self-secrificing,  she  shoulda

 have  more  of  understanding,  more  of
 love,  more  of  justice  and  truth.  So,
 I  woulg  ask  my  <isters  to  imbibe  these
 qualities,  and  we  should  not  prove
 that  Shakespeare  was  right  when  he
 said,  ‘Frailty,  thy  name  is  woman’.
 ‘Gandhiji  has  said  that  women  has  the
 greatest  will  power  in  her  and,  there-
 fore,  she  is  never  as  Abalg  or  a  weak
 person;  he  never  accepted  won'en  as
 weak.  We  should  Jive  in  the  traditions
 of  Gandhiji,  we  shoulg  prove  our  wil!
 power,  rather  than  prove  whet
 Shakespear  saad,  ‘Frailty,  thy  name  38
 woman’  what  is  frailty?  The  Asuric
 qualities  that  have  been  described
 make  anybedy  freil,  whether  man  or
 ‘woman,  that  is,  ego,  arrogance,  in-
 tolerance  and  some  such  attitudes  and
 ‘quilities,  I  shall  leave  it  at  this.

 In  mythology,  woman  has  always
 been  depicted  ag  the  highest  power.
 Even  the  great  devag  how  their  heads
 at  the  feet  of  the  great  Durga.  Here,

 T  would  quote  one  of  the  shlokas  of
 Ananda  Lahiri:

 शिव  शक्तता  युक्त ोय दि  भवति  शक्‍त.

 प्रभावित

 न  चंदेल  न  फ्लू  कुशल.  स्पन्दित नयी  ।

 अतरत्वाभाराष्य  हरिहरविरिचादिभि.

 प्रस्तुत  स्वोतुं  हम  कथमकृतपुष्यो  भवति  ।

 It  means  even  the  great  devas  such
 a@s  Indra  and  Vishnu  are  at  the  feet
 of  great  Durga.  The  last  portion  of
 the  shloka  says  what  Shiva  is.  It  says

 that  Shiva  is  just  a  corpse  without  the
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 power  of  Shakti.  This  is  the  great-
 ness  of  Indio  mythology  which  we
 should  not  forge:  and  I  would  request
 my  sister,  Shrimati  Parvathi  Krishnan
 to  reconsider  her  views.

 Apart  from  that,  it  is  a  fact  that
 from  the  time  of  Manu,  we  Indian
 women  have  progressed  ani  progres-
 sed  to  a  great  extent.  shere  have  also
 been  gr2at  social  reformer:  and  great
 men  who  have  contributed  to  the
 emancipation  of  women.  It  is  not  that
 women  got  emanzipated  just  like  that.
 There  have  been  great  men  like  Raja
 Ram  Mohan  Roy,  and  Viresh  Lingam
 Pantlu  in  Andhra  Pradesh,  who  advo-
 cated  widow  marriage  at  a  time  when
 widows  were  treated  not  as  human
 beings;  they  cou'd  tot  &€*  even  iwe
 meals  a  day;  their  heads  had  to  be
 shaven.  Shri  Viresh  Lingam  Pantiu
 came  out  boldlv  and  remarried  u
 widow.  There  have  also  heen  leaders
 lke  Mahatma  Gandhi  and  Pandit
 Jawaharlal  Nehru  whose  contribu-
 tion  has  been  great  as  far  as
 women  emancipation  is  concerned.
 Our  Prime  Minister  herself  has  said,
 “though  Indian  women  have  won
 their  political  and  econornic  rights,
 what  have  we  done  to  transiate  these
 rights  into  a  reality.”  4  would  lke
 to  ask  the  same  question  to  her.  After
 ten  years  of  assumption  of  prime-
 ministershin,  what  haz  she  done  for
 translating  these  rights  into  a  reality
 for  women?  Rave  we  wom  more
 rights,  has  our  cmancipation  pulitically,
 economically  and  otnerwise  been  more,
 or  has  it  been  lessened?  Ir,  the  report,
 we  fing  that  women  have  remained
 unaffected  to  a  great  extent  in  many
 fields,  including  the  fieids  of  educa-
 tion,  industry,  employment  and  severai
 other  fields,  I  do  not  want  to  give
 statistics  In  this  respect,  because  other
 hon.  Members  have  aone  that.  Shri
 Naik  has  dealt  with  statistics  elabo-
 rately.  I  would  like  to  refer  to  only
 a  few  of  them.

 According  to  the  97]  report  n  me
 field  of  literacy  in  all  age  groups,  the
 ration  in  respect  of  girls’  education
 is  far  leas  in  comparisun  to  that  of
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 the  boys.  Our  great  ecos.cmists  have
 always  said  tha,  women's  education
 should  get  far  more  ioportance  and
 oriority  than  thac  of  boys,  because  if
 the  woman  is  educated,  the  whole
 family  is  educated.  The  figures,  how-
 ever,  reveal  that  the  position  is  not
 very  encouraging  What  are  we  going
 to  do  to  ramove  these  dispaitier  bet-
 ween  the  education  of  boys  and  the
 education  of  giris?  The  gir)  should
 get  free  education  from  the  elementary
 stage  to  the  time  she  completes  her
 education  You  have  deprived  hcr  of
 the  right  in  property  ang  you  have
 deprived  her  of  the  economic  fesdon
 through  the  different  legisfationg  m
 the  States,  J.  therefore,  ask  how  she
 will  get  educated  i¢  the  father  is  not
 in  a  position  to  educate  her.  Will  the
 State  take  up  the  responsibility?  I
 request  that  the  responsibility  for  girls’
 education  shuuld  be  that  of  the  State
 and  that  is  what  is  happening  in  all
 the  advanced  countries.  In  al!  the
 socialist  countries  the  responsibility  75
 of  the  State,  both  for  boys’  and  girls’
 education.  Here  you  are  discriminat-
 ing  against  the  girl.  So,  she  should
 get  married  but  marriage  is  pussible
 only  if  you  give  her  dowry.  You
 yourself  have  accepted  and  no  less  a
 person  than  the  Prime  Minister,  Shi-
 mati  Indira  Gandhi  herself  stoog  up
 the  other  day  and  said  that  the  anti-
 dowry  legislation  can  be  successful
 only  if  the  father  of  tne  giri  makes
 a  complaint.  Do  you  expect  the  ant:-
 dowry  Act  to  be  successful  urless
 there  is  a  change  of  heact  in  the  whole
 society?  Aad  money  is  such  a  thing
 that  it  is  not  so  easy.  Money  is  such
 a  thing  that  they  get  easily  tempted.
 They  want  to  collect  the  money  they
 spent  for  the  boy’s  education  So,
 you  should  educate  a  gir)  for  her  self-
 respect  and  make  her  live  as  a  res-
 pected  citizen.  You  should  provide
 Greater  and  mor?  opportinitics  of
 education  and  when  a  woman  has  em-
 ployment,  I  am  sure  she  is  réspected and  is  given  even  an  equal  status,

 As  far  as  other  fields  like  industry
 are  concerned,  there  nave  been  figures
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 which  you  yourself  provide?  which.
 showed  thet  thers  has  bem  a  re--
 trenchment  of  women  in  the  namie  of
 modernisation,  lack  of  training  and
 technical  training  of  women.  The  per-
 centage  reveals  that  from  30.87  per
 cent  it  has  come  down  to  2i86  per
 cent.  That  's,  it  has  gone  down  by
 50  per  cent.  So,  employment  op-
 portunities  for  women  ate  soing  down.

 There  are  many  other  problems.  I
 think  we  have  been  talking  of  equa-
 lity  of  women.  The  International
 Women’s  Year  hag  ipst  now  ended.
 What  are  the  equalities?  Is  a  girl
 treated  equal  with  the  bey  in  the
 present  day  world?  Is  it  decent  to
 discriminate  against  the  girl  as  com-
 pared  with  a  boy?  Why  have  we
 failed?  Why  ure  we  averse  to  do  it?
 You  should  admit  that  with  the  best
 efforts  we  are  not  in  a  position  to
 give  equal  rights  to  our  women  wher
 you  feel  it  is  correct.  In  the  name-
 of  emergency  you  are  sot  allowing
 People  to  open  their  mouths.  At  least
 you  utilise  the  emergency  to  give
 equal  rights  for  our  girls  in  al}  fields.

 In  the  field  or  inheritance  she  is
 entitled  only  to  a  shar:  along  with
 her  brothers  in  the  share  of  her  futher
 who  takes  an  equal  share  in  the  first
 instance  along  with  his  sons  In  the
 self-acqured  properties  of  the  father
 she  gets  an  equal  share  along  with
 her  brothers.  At  any  time  she  has  no
 tight  to  ask  for  partition  of  joint
 family  properties,  The  righ:  tc  dem-
 and  partition  of  the  ,oint  family
 property  is  denieg  to  her.

 There  are  so  many  things  and  2
 do  not  have  the  time  to  go  into  all
 the  details.  The  Munister  knows  all
 these  things.  I  think  the  only  thing
 that  is  neded  fs  sincerity  oa  the  part
 or  the  Government  to  give  women
 equal  rights.  Otherwise,  the  lerge
 number  of  women  who  voted  for  the
 Congress,  I  think,  would  have  wasted
 their  franchise,  I  think  you  should
 prove  worthy  of  their  support.

 Another  thing  I  want  to  say  ig  that
 so  much  criticism  has  been  made  since
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 there  has  be;  a  news  item  yesterday
 about  the  formation  of  a  now  patty.
 I  would  appeal....

 SHRI  PRIYA  RANJAN  DAS
 MUNSHI:  How  is  it  relevent  to  the
 subject  before  us?

 SHRIMATI  T.  LAKSHMIKANTH-
 AMMA:  You  hear  me  completely.
 I  never  said  anything.  Why  are  vou
 so  impatient?

 MR,  DEPUTY-SPEAKER:  Is_  this
 mew  party  an  all-women’s  Party?

 SHRIMATI  T.  LAKSHMIKANTH-
 AMMA:  They  have  adopted  a  consti-
 tution  giving  equal  rights  ty»  women.
 I  would  like  to  say  one  thing.  Shri
 Hume  startet  a  party.  The  Congres
 is  not  the  «ame.  We  find  in  the  Con-
 gress  party  to-day  many....

 8
 MR,  DEPUTY-SPEAKER:  There

 I  begin  to  have  my  doubt  whether
 the  women  are  really  the  equas  of
 men?

 (interruptions)

 SHRIMATI  T,  LAKSHMIKANTH.-
 AMMA:  I]  am  concluding.  Just  be
 more  liberal.  There  is  a  misunder-
 standing  about  the  stand  of  some
 perties.  The  latest....

 MR.  DEPUT  Y-SPEAKER:  The
 Members  do  noi  want  to  listen  to  the
 Chair,  They  want  to  go  on.  I  sey
 you  were  going  on  very  well.  But
 On  thig  point  my  old  doubt  begins  to
 come  as  to  whether  worien  are  really
 the  equals  of  raen.

 SHRIMATI  T.  LAKSHMIKANTHA-~
 MMA:  I  wish  that  men  are  mcre
 tolerant  of  women.

 Kindly  give  me  a  minute.  There
 seems  to  be  some  misunderstanding
 that  certain  parties  are  opposed  to
 something,  Recently  the  Jan  Sangh
 Passed  a  Resolution  on  the  equal
 rights  for  women  and  also  others....

 MR.  DEPUTY-SPEAKER;  Yes,  yes.
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 Shri  K,  Suryanarayana  may  speak.
 now.

 SHRI  K.  SURYANARAYANA  (Flu-
 ru):  The  Report  of  the  Committee  on
 the  Status  of  Women  in  this  country
 covers  a  wide  field—social,  economic
 and  political—to  improve  the  status.
 of  our  women.  Even  though  under
 the  Constitution  our  women  have  equal
 rights,  this  has  not  been  properly  im-
 plemented  or  seriously  considered  by
 the  Government  and  other  responsible
 people.  That  is  the  reason  why  this
 Report  has  come,

 I  must  thank  the  Members  of  the
 Committee  on  the  Status  of  women  in
 India  who  took  so  much  of  trouble.
 They  worked  with  patience,  They
 have  enlightened  us  on  the  problems
 of  women  in  virious  parts  of  the:
 country.

 In  a  letter  to  the  Minister  for  Edu-
 cetion  and  Social  Welfare,  the  Mem-
 bers  of  the  Committee  said:

 “Our  investigation  has  revealed
 that  large  masses  of  women  in  this
 country  have  remained  unaffected  bv
 the  rights  guaranteed  tc  them  by
 the  Constitution  and  the  laws  en-
 acteq  since  Independence.  Our  re-
 commendations  are  made  primarily
 with  a  view  to  making  these  rights
 more  real  and  meaningful.  We  are
 confident  that  they  will  be  consi-
 dered  in  this  light  and  measures  for
 their  implementation  will  be  initia-
 ted  expeditiously.”

 They  also  supported  my  views,  not
 only  my  views  but  also  the  views  of
 all  public  men  in  the  country.  We
 have  to  give  them  equal  rights  in  all
 spheres  of  life.

 Government  is  consideriny  that  ‘edu-
 eation’  should  be  centralised.  The
 Govt.  thought  of  it  because  they  felt
 that  there  was  some  lacuna  or  diffi-
 culty  in  the  implementation  of  the
 achemes  in  the  educational  sector.
 Likewise,  they  have  not  taken  ‘social
 welfare’  in  their  own  hands,  They
 give  certain  views  to  the  various.
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 “States,  80६  the  money  which  is  given
 for  the  purpose,  particulerly  for  the
 welfare  of  the  women  and  the  chiid-
 ren  or  othor  backwerd  classes  wel-
 fare  is  not  being  spent.

 Dowry  system  causes  a  lot  of
 trouble  in  marriages.  The  Members
 of  the  Committee  have  made  a  refer-
 ence  in  this  regard  in  their  Report.
 Shri  Naik  also  said  that  in  his  Con-
 stituency,  the  bridegroom  had  pur-
 chased  a  bride.  It  was  2  case  in  so  far
 as  the  tribal  people  were  concerned.

 ‘That  is  not  a  huge  amount  but  some
 vessels  ang  Rs.  00  or  Rs.  200  and  so
 on.  In  my  own  constituency  tribal
 people  are  also  following  this  practice
 of  demanding  dowry  from  the  bride’s

 ‘father.  In  this  report  it  is  stated  as
 follows:

 “For  example  men  in  the  IAS  and
 IFS,  in  Orissa,  Bihar,  Uttar  Pradesh
 and  Punjab  belonging  to  well-to-do
 communities,  can  easily  expect  to
 get  in  cash  and  kind,  at  least  a  lakh
 of  rupees.”  Then  they  say;

 “Business  executives  rank  next.
 Engineers  and  doctors  stand  lower
 than  the  business  executives.  This
 class  seems  to  expect  that  mar-
 triage  would  bring  them  rot  only
 a  partner,  but  alsu  all  the  things
 needed  to  sct  up  &  modern  house-
 hold,  such  as  a  car,  refrigerator,
 radiogram,  etc.  These  groups
 serve  as  pace-setters  and  naturally
 influence  thos2  below.  Thus  a
 peon  or  a  clerk  would  demand
 such  things  as  a  bicycle,  a  tran-
 sistor,  and  a  wrist  watch.  A
 scooter  is  a  common  item  of  gift
 to  the  son-in-law  in  the  groups  at
 the  middle  level.  In  villages  too,
 there  are  similar  demands.”

 So,  Sir,  this  is  what  has  been  stated
 in  thig  Report.  In  UP.,  Bihar,  etc.
 it  may  be  like  that.  In  Andbra

 ‘Pradesh  MD.  and  MS.  qualified
 doctors  are  demanding  from  their
 father-in-laws  dowries.  They  are  de-
 manding  this  dewry  even  though  the
 "brides  are  themselves  M.D.  or  MLS.
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 qualified  doctors.  So,  this  ix  what  fe
 being  demanded  there  and  the  edu
 cated  people  are  also  demanding
 dowries.  Our  friend  Mr  Naik  said
 that  only  middle-class  and  uneducated
 people  get  into  troubles  to  meet  the  de-
 mands  of  their  son-in-laws.  In
 Andhra  Pradesh  what  happens  is  this.
 A  UDC  demands  Rs,  10,000,  An  LDC
 demands  Rs,  3,000.  Rs.  25,000  is  the
 demang  of  a  Graduate  Clerk.  If  he

 igs  M.D.  or  M.S.  qualified  doctor,  he
 demands  Rs.  5  to  0  lakhs,  even  witb-
 out  any  property.

 I  will  tell  you  one  instance  which
 has  come  to  my  knowledge.

 One  boy  suczeeded  in  IPS  recently
 and  he  had  to  undergo  training  and  his
 marriage  was  already  settled.  But
 certain  other  people  went  to  his
 father  offering  him  dowry  of  Rs.  40
 lakhs  even  though  they  knew  {Lat  his
 marriage  had  already  been  settled.
 But  fortunately  the  boy  and  his
 parents  did  not  agree  to  that  cffer.
 This  is  the  sort  cf  black  money  mar-
 ket  which  is  oparating  still  in  spite  of
 our  legislations.  In  my  opinion  ali  the
 industries  resulting  in  money-earn-
 ing  ways  should  be  nationalised  along
 with  speedier  implementation  of  land
 reforms,  to  equaiise  the  individual
 income  in  the  society.

 I  will  tell  you  about  the  time  of
 my  marriage.  My  father  rece:ved  at
 the  time  of  my  marriage  Rs,  3,i36
 from  my  father-in-law.  Again.  my
 father  added  to  that  amount  an  amount
 of  Rs.  500,  and  returned  the  whole
 amount  to  my  father-in-law.  That
 was  kept  as  stridhan  of  my  wife.
 That  was  the  type  of  system  which
 was  obtaining  in  those  good  old  days.
 But  now  in  the  name  of  civilisation
 we  have  spoiled  that  system,  which
 was  originally  there.  Now  you  have
 got  socialism,  communism,  etc.  in  the
 books  only,  not  for  implementation.
 That  is  my  charge  against  these  so-
 called  urban  radicals.

 Sir,  in  1921,  Mahatma  Ciandhi  call-
 ed  us  to  boycott  English  schools.  In
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 those  days  several  students  buycott-
 ed.  Now  in  social  life  and  political
 life  we  are  not  being  recognised  be-
 cause  we  are  not  well-educated  in  the
 ‘English  language,  even  though  we
 are  educated  aociall,  and  we  are
 well-equipped  in  commensense.

 There  are  ladies  sitting  in  the  official
 ‘gallery,  and  even  though  they  get
 Rs.  4200  or  Rs,  1500,  ag  salary,  I  have

 ऋण  my  own  doubts  that  their  hus-
 bands  may  not  treat  them  properly

 vand  stil]  they  may  have  difficulty
 ‘with  thei:  husbands.

 In  pravtice,  :t  is  now  like  this.  So,
 the  Government  should  give  its  se-
 rious  consideration  to  all  the  recom-
 mendations  contained  in  this  Report
 “when  only  the  troubles  faced  by  rural
 ‘~womenfolk  will  be  over.

 We  spend  so  much  in  Parliament;
 very  few  of  us  only  speak  here.

 ‘Here  when  we  speak  the  entire
 country  is  being  representeg  by  us.
 We  are  speaking  for  the  future
 generation  of  the  entire  country
 ‘This  report  has  given  some  figures
 about  the  rural  womenfvlk.  In  the
 matter  of  education  or  agriculture,
 it  is  the  rural  womenfolk  who  suffer
 20  much.  Fo,  I  would  request  the
 Minister  of  Education  to  see  that  he
 Bives  free  education  to  all  the  girls
 ‘from  the  bottom  most  to  che  upper-
 Most  covering  the  LAS,  IP.S  ete.

 In  the  end  3  would  request  the  hon.
 Minister  once  again  to  see  that
 ‘Government  gives  very  serious  con-
 sideration  to  this  Teport.

 की  घोफार  साल  बेहया  (कोटा)  :

 “उपाध्यक्ष  महोदय,  इस  समिति  की  रिपोर्ट  पर

 डो  रही  बहस  में  छापने  मुझे  बोलने  का  मौका

 दिया,  इसके  लिये  में  मापकों  धन्यवाद  देता

 हट
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 में  ऐसा  समझता  हूं  कि  जो  भी  हमारी
 सरकार  काम  करती  है,  उल्टा  करती  है.।
 हमारे  यहां  देहात  में  कहावत  है  चलते-अल  के
 चार  लगाना  ।  हम  किन  की  बात  करते
 हैं,  किनको  ऊपर  उठाना  चाहते  हैं?  शहर
 वालों  को  ही  ऊपर  उठाना  चाहते  हैं।  महि-
 लाएं  शहरों  की  ही'  पढ़ी  लिखी  होती  हैं,  बहीं
 सर्विस  में  जाती  हैं,  सब  कुछ  उन्हीं  के  लिये  हम
 करते  हैं।  महिला  समितियां  भी  उनकी  ही
 बनती  हैं  झोर  मेला  ढेला  जो  महिला भों  का

 होता  है  वह  भी  शहर  वाली  महिलाओं  का  हो
 होता  है।  गांवों  में  इस  बात  का  प्रचार

 बिल्कुल  भी  नहीं  किया  जाता  है  ।  अभर
 वहां  जा  कर  भाप  महिला  उत्थान  की  बात  करो
 तो  इसको  वे  समझ  भी  नहीं  सकेंगे  ।  उनको
 यह  पता  ही  नहीं  है  कि  महिला  क्‍या  खोज

 है  ।  वहां  महिला  को  महिला  नहीं  समझा
 जाता  है  ।  पता  हो  नहीं  होता  है  कि  महिला
 का  मतलब  कया  है  ?  वहां  औरत  भाप  कहें,
 लुगाई  कहें  तब  वे  समझेंगी  कि  श्राप  उनकी  बात
 कर  रह  हैं  a

 उनके  लिये  हम  शहरों  में  समान  वेतन
 शादी  की  बात  करते  हैं।  सरकारी  करें-
 चोरियों  में  जो  महिलायें  कर्म  चारी  हैं  या  दूसरे
 धंधों  में  जो  महिला  कर्म  चारी  काम  करती  हैं
 उनको  समान  वेतन  पर  जोर  दिया  जा  रहा

 है,  दोनों  के  साथ  समान  व्यवहार  करने  पर

 जाजोरिया  जा  रहा  है।  बड़े  खेद  की  बात  है
 कि  गांवों  को  तरफ  बिल्कुल  भी  बढ़ते  नहीं  हैं  |

 वहां  पर  साठ  सतर  प्रतिशत  गरीब  जनता
 बसी  है  -  वह  इस  खोज  को  जानती  भी

 नहीं  है  -  कमी  भागा  साहब  कह  रहें  थे  कि

 24  साल  की  लड़की  हानि  चाहिये  कौर  तीस

 साल  का  लड़का  होना  चाहिये  कौर  तब  उनको
 शादी  की  इजाजत  होनी  चाहिये  a  इससे

 वह  समझते  &  कि  दहेज॑  वालो  बात  खत्म  हो
 जाएगी  शौर  साथ  साथ  परिवार  नियोजन  भी

 हो  जाएगा  ।  मुझे  पता  नहीं  बह  कौन  सी

 दुनियां  में  रह  रहें  हैं  1  दहेज  जो  दिया  जाता
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 [st  where  arr  वेरका]
 है  उसका  किसी  को  पता  नहीं  चलता  है  ?

 अबरी  11. |  ही  हैं  कि  पंडित  के  मानने  ही  दहेज
 दिया  जादे  ।  अधर  दस  हजार  का  दहेज  देथा
 तो  हनीमून  के  नाम  पर,  कन्या  दासगुप्त  दान

 या  कुर्सी  और  रास्ते  से  दे  देश  कौर  अपकी
 पता  भी  नहीं  चलेगा  ।  फिर  देशी  वही  जिसक
 पास  अंटसंट  पैसा  आता  है  a  करीब  को  तो
 दो  टाइम  रोटी  भी  नहीं  मिलती  है  t

 अधर  बाप  औरतों  का  उत्थान  वास्तव
 में  करना  चाहते  हैं  तो  पहले  तो  आपको
 उनमें  विद्या  का  प्रचार  करना  चाहिये  1  भांवों
 में  उनमे  विद्या  का  प्रचार  निल  है।  हमारी
 सरका र  कभी तो  प्रौढ़  शिक्षा  की  बात  करती  है,
 कभी  बाल  शिक्षा  की  बात  करती  है,  कभी
 झनिवायं  शिक्षा  की  करती  है,  पता  ही  नही
 लगता  है  कहा  जाकर  इन  शिकारों  का  शीत

 होता  है,  कोन  सी  लागू  की  जाती  है  ।  वहा  पर
 लोगों  को  ए  बी  सी  तो  क्या  भर,  भा  और  इ,
 ई  भी  देहातों  में  नहीं  भारती  है  I  केरल  मे
 ब्या  होता  है।  देहातों  में  बच्चों  बछिया
 को  दूध  दवाएं  सावुन  नहाने  का  तथा  दूसरी
 चीजें  दी  जाती  हैं,  थानों  मे  जाकर  उनके

 इंजेक्शन  लगाये  जाते  है  शौर  उनका  धर्म
 परिवर्तन  कर  दिया  जाता  है।  जितनी  मेहनत
 वहां  वे  करते  हैं  उत्तरी  आपके  डाक्टर  कहा
 करते  हैं।  अपने  डाक्टरों  को  भाप  कहो  कि

 गांवों  में  जाकर  इजेक्शन  लगावो  तो  पता
 चलेगा  कि  क्‍या  जवाब  वे  देते  हैं  ।  Tro  कर्ण

 सिंह  ने  कहा  कि  हम  डाक्टरों  को  छ  महीने
 के  लिये  दावों  मैं भेजेंगे  |  देखे  कहा  तक  इसमें
 उनको  सफलता  मिलत॑  है  ।

 थोड़े  दिन  पहले  की  बात  को  आप
 देख  लो  ।  जामा  मस्जिद  में  कैम्प  लगा  था।
 यहां  कया  हुआ  ।  एक  राजस्थानी  भौरत  का
 झाप  ने  परिवार  नियोजन  के  सिलसिले  में
 आपरेशन  किया  कह  मर  गई,  उसका  नतीजा

 यह  हुआ  कि  यहां  से  साठ  हुजूर  नौरते  और

 MAY  27,  ३3५8  कि  India  Qn  &

 wa  ore  राजस्थान  कालिस  हम  ये  हैं
 डर  के  मारे  1  वे  जानते  हैं  ही  नहीं  हैं  कि
 परिवार  नियोजन  अवामी  का  होना  चाहिये
 या  भारत  कह  ।  एक  भारत  मर  गई  शौर
 ये  सब  डर  के  मारे  भाग  गये  ।  नतीजा  यह
 है  कि  वहा  लेबर  ही  ह ल  नही  मिलती है  ।  पहले
 दिल्‍ली  में  जगह  जगह  पर  मुर्गी  झोपड़ी  लगा
 कर  बह  लेबर  रहती  भी  शौर  काम  करती
 थी  1 झन  बह  मिलती  नही  है  1  कौर  समान
 वेतन  छापने  झआादमियों  में  नियत  कर  दिया  बि
 8  रुपये  मिलेगे  या  6  रुपये  मिलेंगे  ।  लेकिन
 भारत  को  4  रुपये  क्यों  देते  हैं  ?  इसी  तरह
 से  प्राइवेट  सैक्टर  शौर  पब्लिक  सेक्टर  में  जब
 तक  समान  वेतन  समान  काम  के  लिये  शाप

 लागू  नही  करेगे  तब  तक  काम  नही  चलेगा  ह?
 आप  इमा  रत  बनाने  व।ले  मजदूरों  की  तरफ  देखो

 जो  मेहनत  करते  हैं,  अाफिस  में  काम  करने
 वालों  की  तरफ  न  देखो  -  अभी  हम  सफेद

 बुश  शर्ट  शरीर  लम्बे  बाल  वालों  की  तरफ  ही
 देखते  हैं।  इससे  काम  नहीं  चलेगा।  जब

 से  हमने  ना रा  लगाया  कि  महिलाभों  का  उत्थान

 हो  रहा  है  तो  लड़के  लम्बे  बाल  रखने  सगे
 यह  सोचकर  कि  शायद  हमारा  भी  उत्थान  हो
 जाएगा।  हम  तो  पुराने  घर  में  भी  लड़कों
 को  कहते  हैं  कि  उत्थान  अपने  भाप  होगा,
 ने  कि  बाल  बढ़ाने  से  और  मूछ  काटने  से  #

 इसलिये  सबसे  पहले  तो  शिक्षा  प्रचार  होना
 चाहिये,  खासकर  महिलाओ  मे  ।  जब  तक

 उनमें  शिक्षा  ही  नही  होगी  तब  तक  उनको

 पता  ही  नही  होगा  कि  किस  दुनिया  में  रह  रही

 हैं  ।  टी०  बी०  में  जगह  जगह  फिल्में  दिखायी

 जा  रही  हैं,  लेकिन  उनसे  भी  उतना  प्रचार  नही

 होता  जितना  गावों  में  मेले  लगाने  से  होता  है  ।

 8,  L0  ate  के  भ्रमवश  औरतों  के  मेले  लगने

 चाहियें।  कौर  उनमें  महि लाशों  को  प्राचीन

 संख्या  में  बुलाया  जाय  |  झगर  ऐम  न

 जायें  तो  किसी  अलोभी  से  बुलाया,  चाहे

 कपड़े  का  प्रलोभन  दिया  जाय  या  शव कर
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 का,  और  उनमें  शिक्षा  का  थोड़ा  थोड़ा  प्रचार

 करो  |  वरना  वह  जानती  ही  नहीं  कि

 सरकार  हमारे  लिये  क्‍या  कर  रही  है  ।

 आप  स्वयं  असमानता  पैदा  करते  हैं  ।

 प्रभी  मैंने  बस  में  देखा  जिसमें  लिखा  था

 महिलाओं  के  लिये  |  एक  सज्जन  महिला  सीट

 पर-बैठे  थे,  उनसे  एक  महिला  ने  आकर  कहा
 कि  यह  सीट  महिलाओं  के  लिये  है  ।  उन्होंने
 कहा  कि  अब  तो  समान  अधिकार  हैं  फिर  क्‍या

 बात  हैं  |  तो  महिला  ने  कहा  कि  नहीं  यह  सीट

 महिलाओं  की  है,  मजबूरन  उस  बेचारे  आ्रादमी
 को  महिला  की  सीट  छोड़  कर  दूसरी  जगह
 बैठना  पड़ा  |  इस  प्रकार  आप  स्वयं  फ़र्क  कर

 रहे  हैं  ।  इसी  तरह  से  रेलवे  में  महिलाओं  का
 डिब्बा  भी  आप  ही  लिखतें  हैं,  जो  कि  नहीं
 होना  चाहिये  |  आप  को  सबसे  पहले  गांवों  की

 महिलाओं  का  उत्थान  करना  चाहिये  ।
 उनकी  विद्या  पर  खर्च  करना  चाहिये  ।  अभी
 आप  केवल  महिला  शिक्षा  पर  ii  परसेंट

 खर्च  करते  हैं,  जो  कि  कुछ  भी  नहीं  है  I  इसके
 आप  गांवों  के  अन्दर  प्रचार  की  विद्या  भरो
 और  जब  तक  गांववासी  नहीं  मान  जायेंगे
 तब  तक  उत्थान  नहीं  होगा  ।  केवल  शहर
 तक  ही  सीमित  रखने  से  काम  नहीं  बनेगा  |
 गांवों  के  अन्दर  जाकर  वहां  की  महिलाओं  को
 शिक्षित  करो,  उनकों  समझौतों  कि  परिवार

 नियोजन  क्‍या  चीज़  है  |  शहर  में  तो  लोग

 परिवार  नियोजन  कर  लेते  हैं  क्योंकि  अगर

 ज्यादा  बच्चे  हों  महिलाओं  के  तो  कोई  उसे

 दफ्तर  ह्  नहीं  जाने  दे  |  इसलिये  शहर  वाले

 तो  अपनी  सुविधा  के  लिये  कम  पैदा  कर  रूकते

 हैं  ।  लेकिन  गांव  वाले  इस  बात  को  नहीं  मान

 सकते  क्योंकि  उनके  यहां  तो  दृष्टिकोण  यह

 है  कि  जितने  अधिक  बच्चे  उतना  ही  घर  के

 काम  काज  में  हाथ  बनायेंगे,  काम  करेंगे  ।

 6  बच्चों  तक  तो  कोई  ग्रसर  ही  नहीं  होता  ।

 अन्त  में  मैं  पुन:  यही  कहूंगा  कि  गांव  वालों

 को  शिक्षा  दो,  और  वहां  की  महिलाग्रों  को

 पढ़ाओ  तब  जाकर  कुछ  उद्धार  हो  सकता  है  t

 in  India  (M)  TO

 सरदार  स्वर्ण सह  खोखी  (जमशेदपुर)  :

 डिप्टी  स्पीकर  साहब,  यह  जो  मोशन  लाया
 गया  है,  मैं  इसका  स्वागत  करता  ह'  1  मैंने  देखा

 है  कि  जो  रिपोर्ट  है,  इसके  4  वाल्यूम  हैं  1  मुझे
 ऐसा  लगता  है  कि  किसी  भी  मेम्बर  ने  इसकी
 चारों  वाल्यूम ों  को  नहीं  पढ़ा  होगा  क्योंकि  यह

 बड़ी  हैं  |  इसको  3)  से  बहुत  सारा
 ज्ञान  होता  है  ।  मैं  भी  इसको  पूरा  नहीं  देख
 पाया  ३,  जितना  देखा  है,  उसके  हिसाब  से  कुछ
 कहना  चाहता  हू

 इन-इक्वैलिटी  का  जो  सवाल  है,  यह
 करीब-करीब  औरतों  के  स्टेट्स  के  बारे  में  है  ।

 यह  प्राबलम  हर  सोसाइटी  की  है  और  पूरे
 वर्ल्ड  में  है  सैक्स  की  इत-इक्वैलिटी  किसी  की
 रायल्टी  नहीं  है  कि  कोई  मद  है  या  औरत  है,
 वह  उस  पर  हावी  है  ।  मैं  यह  मानता  हूं  कि  यह
 यह  ट्रैडिशनल  सोशल  सर्कल  हम।री  कास्ट

 कम्युनिटी  और  क्लास  पर  बेस  करता  हैं
 शादी  वीगर  को  बिल्कुल  उठाना  पड़ेगा  ।

 इसके  हिसाब  से  सोशल  चेंज  बहुत  जरूरी
 चीज़  है  ।  यह  काम  बहुत  मुश्किल  2
 और  बातों  से  सोशल  चेंज  होना  बहुत

 मुश्किल  है  ।  इसछिय्रे  सरकार  को  पूरे  तहेदिल
 से  काय वाह  करती  होगी  n  जो  किंग  क्लास

 औरतें  हैं  और  जो  काम  नहीं  करती  हैं,  उनमें

 बड़ा  फक  है

 एक  '्वंगजीन  है  संकुल  डेमोक्रेसी”,
 जिसे  श्रीमती  सुभद्रा  जोशी  पब्लिक  करती  हैं,
 उसमें  से  बुकिंग  वामन  एण्ड  बजे  के  बारे  में

 मैं  वोट  करता  हूं
 “Though  a  woman  works  more,

 taking  her  total  work  into  eccount,
 she  is  generaily  paid  less.  The  sur-
 veys  dotie  officiatly  as  well  as  nor-
 Officially  go  ४0  snow  that  womer’s
 wages  have  been  lower  in  many  in-
 dustries  as  a  rule.  The  fact  that  wo-
 men  teachers,  doctors,  nurses  pro-
 fessors,  administrators,  clerks,  scien-
 tists,  engineers  und  sucn  others  get
 equal  pay  only  indicates  that  with
 education  and  acquiring  of  skills  they
 have  won  their  right  to  eaual  remu-
 neration  though  not  yet  equality  in
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 ससिशदार  सवर्णसिष्ट  सोनी]
 full,  At  the  time  of  promotions,  if
 aman  and  women  both  °re  working
 in  the  same  job  with  same  qualifica-
 tions  expenence  and  seniority,  gene-
 rally  it  will  be  the  man  who  will
 be  given  preference  over  the  woman
 To  struggle  her  way  to  equality  of
 promotion,  she  wil]  have  to  be  more
 than  equal,  her  work  output  more
 than  normal  so  that  the  underlying
 natonal  prejudt-e  against  women  may
 be  counteracted  ”

 इन  सब  बातों  की  तरफ  बहुत  ज्यादा  ध्यान
 देने  को  जरूरत  है  1

 ट्राइपास  की  जो  पापुलेशन  है  यह  6  87
 परसेट  है  ।  यह्‌  969  के  सेंसस  के  मुताबिक
 झापके  वाल्यूम  में  लिखा  है  i  इस  तरह  2
 करोड  98  रख  69  हजार  ट्राइबल  हैं  ।

 ट्राइबल  औरत  का  धर्म  बदल  दिया  ज।ता  है,
 क्योंकि  उनमे  वर्दी  है।  इस  तरफ  सरकार
 को  देखना  च्  ये  कि  पार्टी  की  वजह  से  यह
 नही  ही  ।  झा रतो  को  बेचा  भी  जाता  है  ।

 एक  मैम्बर  ने  कहा  कि  एजुकेशन  की  बात  है
 लेकिन  गरीबी  भी  इसमे  एक  बहत  बड़ी  चीज

 है,  इस  तरफ  ध्यान  दिया  जाना  ्य  हय  1

 मेरा  श्र  निवासी  इल।का  है,  वहा  पर
 साथ  नौरते  हैं  |  मैं  बताना  च  हता  हु  कि
 उनको  हक  ही  नही  है  कि  बह  अपने  मई  के
 साथ  कोमल  बशीर  कर  सके  ।  मुसलमानों
 में  भी  औरते  नशे  के  स  थ  मस्जिदों  मे  नमाज़

 नही  पत्नी  हैं  जबकि  हिन्दुओं  और  सिखों  मे
 सब  एक  सथ  इबादत  करते  हैं।  इसमे
 इक्वेलिटी  2  |

 जैसा  कि  हमारे  भागा  स  हब  ने  कहा,
 मैं  बहुत  खुश  ह  उनकी  बात  से,  कि  मुसलमानों
 में  भी  मेहमान-ला  के  मुताबिक  4
 शादियां  जरूरी  नही  है  |  मेरा  कहना  यह  है
 कि  जब  सारे  इस  बात  को  मानते  हैं  तो  भ्रम

 एक  ही  तरह  का  कानून  क्यो  नही  बनाते  हैं  ?

 ऐसा  कानून  बन वला  चहिये  1
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 मुसलमानों  में  एक  बोहरा  कम्युनिटी  है  t
 vat  जब  तक  हैंड  ग्राफ़  दि  कम्युनिटी
 इआनत  न  दे  दे,  तब  तक  शादी  महीं हो  सकती
 है  ।  इस  सिलसिले  में  उस  कम्युनिटी  को  कई
 '

 की-लिखी  भ्रौरते,  जिन  में  कई  वकील  भी  थीं,
 प्राइम  मिनिस्टर  से  छिपी  थी  ।  इस  हाउस  के
 एक  मा सल नीय  सदस्य  को  इस  मामले  में

 अ'रकिद्रेटर  बना  दिया  गया  था  ।  भौरतों  के

 प्रेस  को  उठाने  के  लिए  यह  जरूरी  है  कि
 उनको  बराबरी  का  दर्जा  दिया  जाये,  और  यह
 सब  काम  घर  से  श्री  होता  है  I

 ट्राइब  से  भ्र ौर तों  का  प  चाय तों  से  कभी
 तक  कोई  रोल  नही  है  ।  झगर  उनके  स्टेटस
 को  ऊचा  उठाना  है,  तो  उनको  पंचायतों  में

 कुछ  कास  दिया  जाता  च  हिए  ।

 हमने  देखा  है  कि  कई  जगह  औरतों  का
 स्टेटस  उनकी  फर्टिलिटी  पर  'डिपेंड  करता  है  ।
 अगर  किसी  औरत  का  दस  बीस  स,ल  तक
 बच्चा  नही  होता  है,  तो  उसको  बात  कह  कर
 निकाल  देते  हैं  और  श्रमदान  दुसरी
 शादी  कर  लेता  है  ऐसा  नही  होना  च  हिए
 कि  झगर  वीसी  औरत  के  बच्चा  है,  तो  वह
 कोई  बहुत  बडी  क्वालिफिकेशन  हो  गई,
 झोर  जिसके  बच्चा  नही  है,  उसकी  वाली-
 फीकेशन  कुछ  कम  है  इन  बातों  के  लिए  कोई
 ला  बनाना  चाहिए  1

 झाजकल  औरत  की  इज्जत  शादी  के
 साथ  जुडी  हुई  है  झगर  किसी  भ्रांत  की
 शादी  किसी  बड़े  आदमी  से  हो  गई,  तो  उसका
 स्टेटस  बढ़  जता  है  शौर  भ्रमर  कसी  की  शादी
 किसी  ग़रीब  आदमी  से  हो  गई,तो  उसका
 स्टेटस  घट  जाता  है  |  हमे  सोसायटी  से  इस
 किस्म  की  बातो  को  खत्म  करने  को  कोशिश
 करनी  चाहिए  |

 भ्रमर  भाप  बंगाल  में  नेशनल  हाईवे  पर

 ट्रेवल  क”,  तो  आप  को  बूढ़ी  बंगाली  औरतें
 नालों  में  मछली  पकड़नी  दिखाई  देगी  ।  उम्र
 ज्यादा  होने  की  वजह  से  उनको  कोई  नौकरी
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 नहीं  मिलती  है।  इसलिए  बूढ़ी  औरतों  को
 बेलन  बतैरहू देने देने  का  बन्दोबस्त  करना  चाहिए  ।

 इन  डेस् टीट्यूट  औरतों  में  एक  बड़ा  चुप  'चि डोह
 या  डेन्टिन  औरतों  का  होता  है।  अपने  बच्चों
 को  पालने  के  लिए  उनके  पास  कोई  साधन  नही
 होता  है  ।  इसीलिए  था  तो  वे  बैगर  बन  जाती  &,
 था  इम्मारल  ट्रेफ़िक  क ेलिए  उनको  एक्सप्लायट
 किया  जाता  है।  हर  साल  करीब  एक  लाख  ऐसी
 औरतों  की  बढ़ोतरी  होती  है  ।  उनकी  उम्र
 23  से  44  साल  के  बीच  होती  है  ।

 राज  पाश  होटल्ज  में  क्या  होता  है  ?
 जिन  औरतों  के  पास  कोई  काम  नहीं  होता  है,
 के  काल-गले  बन  जाती  हैं  ।  इसलिए  एजुकेशन
 शौर  सोशल  वेलफेयर  के  महकमे  को  इन  बातों
 की  तर्क  ध्यान  देना  चाहिए  |

 भझाज  हमा  )  औरतों  में  इनफ़ोरियारिटी
 क्यों  है  ?  जिस  भ्रौरत  को  डावोस  कर  दिया
 गया  हो,  या  जो  इनहेरिटेंस  से  मेहरूम  कर  दी
 गई  हो,  समाज  में  उसके  स्टेटस  में  क़े

 पढ़  जाता  है।  औरतों  की  पर्सनैलिटी  इन
 बातों  से  जुड़ी  हुई  है  a  ऐसा  इन्तज़ाम  करना

 चाहिए  कि  औरतों  के  साथ  इन्साफ़  हदो  सके  ।

 गयी  to  कार  शुक्ल  (अरराइए)  :
 उपाध्यक्ष  महोदय,  यह  प्रसन्नता  की  बात  है
 कि  राज  हम  महिला भों  की  हैसियत  और
 समाज  में  उनके  स्थान  पर  चर्चा  कर  रहे  हैं
 बैंक  काल  में  महिलाओं  का  स्थान  पुरुषों
 के  बराबर  था  |  जितने  पवित्र  कार्य  या  यश

 होते  थे,  उनमें  नारी  का  बराबर  का  स्थान  था।
 उनके  भर्ती  कोई  भेदभाव  नहीं  भा  ।  वे  सब
 कार्यों  में सम्मिलित  होती  थीं  ।  कालान्तर  में
 जैसे  जैसे  समाज  में  विकृतिया  जाती  गईं,  जात-
 वात  की  प्रथा  उसको  जकड़ती  गई  कौर  समाज
 में  हुरो ति यां  आती  गईं,  वैसे  बैसे  समाज  में

 महिलाओं  का  दर्जा  घटता  गया  ।

 प्राचीन  काल  में  बहु-विवाह  होते  थे--
 केवल  हिन्दुस्तान  मे  ही  नही,  दुनिया  के  हर

 मुल्कों मे  नहू-विवाह  होते  थे  a

 in  India  (M)  4

 MR.  DEPUTY-SPEAKER:  You  may
 continue  after  lunch.  We  adjourn  for
 lunch  to  meet  again  at  2  O’cleck.

 I3  bes.

 “i
 The  Lok  Sabha  adjourned  for  Lunch

 tt  fourteen  of  the  Clock.
 The  Lok  Sabha  re-assembled  after

 Lunch  at  four  mimutes  past  fourteen
 of  the  Clock,

 (Mr.  Deputy-Speaker  in  the  Chair.)
 MOTION  RE.  REPORT  OF  THE  COM-
 MITTEE  ON  THE  STATUS  OF  WO-
 MEN  IN  INDIA—Contd.

 थी  tfto  BIto  yet:  उपाध्यक्ष
 महोदय,  दुनिया  में  समकालीन  युग  अन्धकार,
 अन्धविश्वास  और  रूढ़ियों  का  युग  रहा  |
 इस  काल  में  हमारे  देश  में  जो  पिछड़े  लोग  थे
 चाहे  वह  हरिजन  हों  बाहे  भ्रन्त्यज  हों  कौर
 चाहे  स्त्री  हो,  इन  सब  का  शोषण  बराबर
 होता  रहा  ।  लेकिन  उन्नीसवीं  शताब्दी  में  जब

 यूरोप  &  नव-जागरण  हुआ  तो  वह  संस्कृति  बौर

 वह  विचारधारा  हिन्दुस्तान  में  आई  बौर  उसके!
 साथ  साथ  हिन्दुस्तान  में  भी  एक  विचारों
 का  टकराव  हुआ  जिसके  परिणाम  स्वरूप

 यहा  पर  भी  एक  नव-जागरण  सभा  1भ्रामक
 समाज,  बाह्-समाज,  प्रार्थना  समाज  इन  के!
 द्वारा  जो  अभियान  देश  में  चले  उसमें
 स्त्रियां  की  उन्नति  के  लिए  बहुत  से
 उपाय  किए  गए।  हम  जबसे  कि  हम  लोग
 स्वतन्त्र  हुए  हैं  तब  से  स्त्रियां  का  दर्जा  ऊंचा
 करने  के  लिए  हर  तरह  के  कानून  बन  रहे  हैं  ।

 हमारे  संविधान  में  लीग  के  आधार  पर  कोई
 भेदभाव  स्त्री  पुरुषां  में  नहों  रखा  गया  है  ।
 राजनैतिक  समता  और  प्राथमिक  समता  लाने
 का  भरसक  प्रयत्न  हो  रहा  है।  जिलों  में  ग्राम

 संभागों,  विकास  समितियों  झोर  जिला

 परिषदों  में  इस  बात  का  प्रावधान  किया  गया

 है  कि  कम  से  कम  कुछ  संख्या  स्त्रियों  के  प्रति-

 निमित्त  की  निर्धारित  कर  दी  गई  है।  भूटान
 स्थुनिसिपैलिटीज  में  भी  इस  प्रकार  का

 प्रावधान  नहीं  है।  में  समझता  हूं  ौर  मैं  यह
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 te  थीन  भार०  सल]
 सुझाव  बता  1.  मन्त्रालय'  को  कि  स्युनिसि-
 पैलिटीज  में  भी  स्त्रियों  का  कुछ  प्रतिनिधित्व
 होना  चाहिए  खुशी  की  बात है  कुछ  जगहों

 पर,  कुछ  प्रदेशों  में  इस  प्रकार  की  व्यवस्था
 2  लेकिन  सभी  जगह  नहीं  है।

 ब  में  प्रिवेंशन  साफ  ट्रैफिक  इन  बीमेन
 एण्ड  गल्ले  भ्र धि नियम  के  ऊपर  जाना  चाहता
 हैं  ।  यह  बहुत  प्रिया  कानून  पास  मुन्ना  जिसके
 अनंत  वैश्यावृत्ति  का  रोज़गार  बन्द  कर
 दिया  गया  ।  वैश्यावृत्ति  का  पेशा  तो  बन्द
 कर  दिया  या  लेकिन  उसके  स्थान  पर

 एक  नये  किस्म  का  व्यभिचार  समाज  में  जरा
 या ।  खास  तौर  से  वह  समाज  के  उस
 अंग  में  भाया  हैलो  कि  झपने  को  बहुत
 ही  प्रगतिशील,  बहुत  ही  तरक़्की  पसन्द
 कौर  बहुत  पढा  लिखा  समझता  है  अप  देखेंगे
 काल-शर्त,  सोसायटी  गल॑  जैसे  अनेक  नामों
 से  कुछ  प्रकार  की  महिलाये  समाज  के  प्रकार
 &..छह  गई  हैं  जिनके  कारण  तमाम  बो मारिया
 फैल  रही  हैं  कौर  जिनके  कारण  प्रशासन  में
 बडा  भ्रष्टाचार  आता  है  क्‍योंकि  किसी  बडे

 हाकिम  को,  किसी  बड़े  प्रभावशाली  राज-
 नीति  को  धाप  काब  में  रखना।  चाहते  हैं  तो
 उनके  लिए  शराब  चाहिए,  उनके  लिए  सुन्दर
 स्‍त्री  चाहिए  कौर  उनके  लिए  भ्रच्छा  भोजन
 चाहिए  i  हमारे  मन्त्री  महोदय  जानते  हैं
 पिछले  कुछ  दिनों  मे  लखनऊ  में  हलवा सिया
 काण्ड  की  बहुत  चर्चा  हुई,  अखबारों  के  पे
 के  पसे  रगे  गए  ।  इसी  तरह  से  शुदा  काण्ड
 हमा  t  भ्रामरी  सुरक्षा  भ्र धि नियम

 (मीसा)  #  बडे  बड़े  राजनीतिजशञ  बाध  दिए
 गए  जो  कि  राज  जे  लगाने  के  इन्दर  है  कुछ
 मुण्ड  भी  बांधे  गए  ।  लेकिन  मौसम  का  प्रयोग
 उन  लोगों  के  खिलाफ  नहीं  किया  गया,  एक
 भी  केस  में,  जो  कि  व्यभिचार  र-गृह  को  चलाते

 हैं  जिसका  इल्म  हर  भ्रामक  को  है  क्‍योंकि  कुछ
 समाज  के  बड़े  बड़े  सत्ताधारी  भी  उसमें  शिरकत
 करते  हैं  ौर  झपने  शौक  को  पूरा  करते  हैं---
 इसीलिए  उनके  खिलाफ  कोई  उंगली  नहीं

 MAY  21,  4978  बह  mata  ua)  %

 उठाई  जाती  है।  मैं  समझता  हूं  सरकार को
 ध्यान  इस  तरफ  भी  जाना  चाहिए  +

 दूसरी  बात  मैं  यह  निवेदन  करना  चाहता  हूं
 कि  गरीब  तबके  की  स्त्रियां  प्र पने  उन  पुरुषों  से

 पीडित  है  कौर  परेशान  हैं  जिनके  पुरुष  राय

 पीने  के  भारी  हो  गए  हैं  इसलिए  शराब  पीने

 के  ऊपर  बहुत  जोरों  से  पाबन्दी  लगाई  जाये।

 खास  तौर  से  उस  तबके  के  लोगों  पर  पाबन्दी

 लगाई  जाये  जो  कि  मजदूर  पेशा  हैं,  जिनको

 क्राम दनी  कम  है  शौर  जिनकी  आमदनी  इस

 तरह  के  काम  करने  की  इ  जाजत  नही  देता  है  t

 तीसरी  चीज़  मैं  सती  शिक्षा  के  बारे  में

 कहना  चाहता  हूं  ।  कभी  भी  हम॑  स्त्रियों  की

 हाल॑त  में  सुधार  नही  कर  सकते  हैं,  चाहे  उनकी

 माली  हालत  में  सुधार  हो,  चाहे  सामाजिक

 हालत  में  सुधार  हो,  चाहे  राजनीतिक  हालत

 मे  सुधार  हो  जब  तक  कि  वे  खूब  प्रशिक्षित  न

 हों,  पढी  लिखी  न  हो  शौर  झपने  हुकूकों  का

 उन्हें  अ्रहसास  न  हो  ।  अमीर  क्षेत्रों  में  स्त्री

 शिक्षा  बिल्कुल  नही  के  बराबर  है  ।  ६1  दिशा

 में  हमारी  केन्द्रीय  सरकार  ने  कोई  काम  नहीं

 किया  है।  उनका  सीधा  सादा  जवाब  पाता  है
 कि  शिक्षा  तो  राज्यों  का  विषय  है,  हम  इसमें

 क्यों  हस्तक्षेप  करें  1  लेकिन  मैं  चाहता  हूं  शिक्षा

 मन्त्रालय  से  इस  बात  के  साफ  निर्देश  राज्यों  को

 जाने  चाहियें  कि  हर  जिले  में  सखियों  के  लिए,

 'बालिकॉर्ची  के  लिए  होस्टेस  बनने  चाहिए  ।

 जब  तक  जिले  जिले  में  होस्टेस  नहीं  खुलेंगे

 तब  तक  देहात  की  लड़कियां  प्राइमरी  या

 मीडिया:  सकल  तक  शिव!  चली  ही  आप्त  कर  लें;

 हाई  स्कूल  या  इस्टरमीडिंयैंट  ह.  कौर  उच्च
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 शिक्ष  प्राप्त  यहीं  कर  सकता  हैं।  इसके  ए
 उनके  ठहरने  की  व्यवस्था  हर  जिस  के  मुख्य
 स्थान  पर  हानि  चाहिए  ।

 अब  में  तलाक  पर  जाना  चाहता  हैं--
 ब्लाक  के  सम्बन्ध  मैं  जहाँ  तक  हिन्दू  समाज  या
 ककिस्जियस  समाज  का  सम्बन्ध  है--इनके
 लिये  'डायवोर्स  की  व्यवस्था  ठी क  ढं  ग  से  दी  घई

 हैमी  हाल  मैं  विन्दु  मैरिज  एक्ट  में  संबोध त,
 किया  नया  है,जिसमें  परित्याग  को  बहुत  ही
 प्रगतिशील  शौर  सरल  बनाने  की  चेष्टा  की

 लई  है  ।  लेकिन  माननीय  मन्त्री  जी  कुछ  भोर

 सामाजिक  परिवर्तन  के  लिये  कुछ  भूमिका
 बनायें,  कुछ  अभियान  चलाये,  जिसमें  उस

 सबके  के  लोगों  को  भी  तलाक  देते  की  सुविधा

 दुतरफ़ा  तरीके  से  हो  सके  ।  आज  एक  बड़ी
 आरोप  बेचनी  उस  समाज  में  पैदा  हो  रही  हैं,
 सरकार  की  तरफ़  से  जो  कानून  बनाये  जा  रहे

 हैं,  वे कुछ  ही  लोगों  के  लिये  हैं,  दूसरे  लोगों  पर

 उन  कानूनों  की  पाबन्दी  शायद  नहीं  होती  है  |

 जरा  इशारा  साफ़  है,  उम्मीद  है  मन्त्री  महोदय
 समझ  गये  होंगे।  मैं  यह  चाहता  हूं  कि  यह  जो

 यूनीलेट्रल  डावोस  की  प्रथा  है,  उसको
 बाइलेदट्रल  डावोस  में  तब दोल  किया  जाना

 चाहिये  |

 दूसरे--एक  कामन  सिविल  कोड  होना
 चाहिये  1

 तीसरे---जब  तक  बाल-विवाह  की  प्रथा

 श्ाभूल  नष्ट  नहीं  कर  दी  जायगी,  तब  तक  स्त्री
 का  कल्याण  नहीं  हो  सकता  41d  वर्ष  की
 अवस्था  में  विवाह  हो  जाते  हैं,  6-7  वर्ष
 की  उम्र  तक  वे  बच्चे  पैदा  करने  लगते  हैं,
 20-22  वर्ष  की  वध  तक  चार-पांच  बच्चे

 हो  जाते  हैं;  जिससे  स्त्री  बहुत  कमजोर  हो
 जाती  है  |  मर्द  जवान  रहता  है,  सन्नी  को निकाल
 देने  की  धमकी  देने  लगता  है  |  इसलिये  लड़की
 की  शादी  की  उम्र  कस  से  करे  8  साल  कौर
 लड़के  की  27  सास  होती  ऋषियो  तथा  विवाह
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 का  रजिस्ट्रेशन  झ्नियाय  रूप  से  होगा  चाहिये,
 जिससे  कोई  यह  ने  कह  सके  कि  हमारी  शादी
 फलां  औरत  से  हुई  है  या  नहीं  हुई  है,  उसका
 रिकार्ड  रहे  ।

 विधवायें  देश  भर  में  फैली  हुई  हैं,  वृद्ध
 हैं  भ्र ौर  एक  तरह  से  बहुत  कमजोर  हैं।  उनके
 मर्द  मर  चुके  हैं,  लड़के  उनकी  परवरिश  नहीं
 करते  हैं।  में  चाहता  हूं  कीजो  वृद्धावस्था  की
 पैशन  दी  भई  है,  उसको  शरीर  ज्यादा  बढ़ाया
 जाय  कौर  उसमें  ज्यादा  से  ज्यादा  प्राथमिकता
 उन  स्त्रियों  को  दी  जाय  जो  वृद्ध  हैं,  बेवा  हैं,
 जिनका  कोई  सहारा  नहीं  है।  यह  विषय  बहुत
 व्यापक  है,  फिर  भी  में  आपका  अधिक  समय
 नहीं  लेना  चाहता  हूं  ।

 SHRI  K.  MAYATHEVAR  (Dindigu}):
 Mr.  Deputy-Speaker,  Sir,  thank  you
 for  providing  me  this  opportunity  for
 participation  in  this  discussion.  I
 welcome  this  motion.  As  we  all  know,
 the  status  of  women  is  very  important
 for  the  welfare  of  the  society  and  the
 country.  The  country's  status  sind
 welfare  mainly  depends  upon.  the
 status  of  women  not  only  in  India  but
 throughout  the  world.

 That  is  why,  the  frst  und  the  lest
 Governor-General  of  India.  Shri
 Rajagopalachari  once  commented.
 “One  woman  degree  holder  is  equal  to
 five  men  degree  holders  in  India."  If
 proper  opportunities  and  chances  are
 given  to  the  Indian  women,  they  can
 do  so  many  miracles.  J]  am  giving  an
 illustration  which  is  outstanding  and
 unprecedented  from  our  Indian
 women’s  point  of  view,  At  the  time
 of  Indo-Pakistan  war,  one  _  British
 Press  representative  said,  “Many
 Indian  Army  Officers  and  men  have
 told  me  that  often  in  the  thick  of  the
 fighting,  a  slight  saree-clad  figure
 would  appear  to  check  the  welfare  of
 troops  and  see  how  things  were  going
 on.”

 “She  was  no  other  person  than
 eur  beloved  Prime  Minister,  Mrs.
 Indira  Gandhi.”.
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 Why  I  am  quoting  this  is  to  show  how
 ur  Indian  ladies  are  equally  bold
 emough  strong  enough,  to  shoulder  any
 responsibility  in  public  life  and  even
 to  lead  the  country.  Therefore,  equal
 opportunity,  equality  in  all  respects,

 should  be  given  to  ladies  in  India  in
 all  spheres  of  life.  This  is  the  clear
 evidence  and  the  proof  of  the  boldness,
 sacrifice  and  fearlessness,  on  the  vart
 of  the  women  of  this  country  for  the
 welfare  and  progress  of  the  country.

 The  theory  of  man’s  superiority  over
 woman  8  being  exploded.  It  has
 become  a  matter  of  the  past.  Once
 upon  a  time,  women  were  assigned
 the  _  task  of  Only  producing
 children  and  looking  after  the  home
 affairs,  They  used  to  be  called  the
 home  ministers  because  they  were
 Yooking  after  the  home  affairs  and  the
 household  work.  But  that  time  has
 gone.  That  has  become  the  thing  of
 the  past.  Now,  we  must  give  equal
 opportunity  to  ladies  to  compete  in
 IAS  and  IPS  examinations.  I  am  told,
 the  IPS  ladies  are  not  allowed  to
 marry.  Earlier,  even  the  IAS  ladies
 were  not  allowed  to  marry.  There  is
 some  relaxation  made  in  service  con-
 ditions  and  rules  in  the  case  of  IAS.
 But  in  the  case  of  IPS,  I  am  told,  the
 ladies  in  the  IPS  are  not  allowed  to
 marry.  I  am_  subject  to  correction.

 AN  HON,  MEMBER:  Air  Hostesses
 also.

 SHRI  K.  MAYATHEVAR:  The  IPS
 ladies  are  not  allowed  to  marry;  the
 Air  Hostesses  are  not  allowed  to
 marry.  Why  not  you  relax  their
 service  conditions  and  allow  them  to
 marry?  Let  them  do  _  service  even
 after  marriage.  In  wo  way,  their
 service  will  be  affected  because  of  the
 marriage.  At  the  most,  you  can  cut
 their  salary  at  the  time  of  delivery
 and  all  that.

 In  the  rural  areas,  the  Scheduled
 Castes  and  the  Scheduled  Tribes  ladies,
 the  suppressed  and  the  oppressed
 class  ladies,  are  treated  as  slaves  even
 now.  I  may  narrate  an  incident  which
 occurred  in  Tamil  Nadu  about  two
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 years  back,  There  is  a  village,  namely,
 Pariyakkuppam  in  Chingleput  district
 in  Tamil  Nadu  where  Harijan  ladies
 were  raped  by  the  so-called  high
 society  people,  in  other  words,  the
 then  ruling  people  in  Tamil  Nadu.
 Their  houses  were  damaged;  their  huts
 were  burnt  down  to  ashes,  A  one-
 man  Commission  was  appointed  to
 inquire  into  the  matter  by  the  tham
 DMK  Government  under  the  Chair-
 manship  of  Mr,  Raja  Ram,  the  then
 Revenue  Board  Member.  He  inquired
 into  the  matter  and  give  a  report  to
 the  then  Government  of  DMK.  He
 recommended  strong  and  stern  action
 against  the  culprits,  the  people  who:
 were  behind  the  scene.  But  even  after
 the  lapse  of  two  years,  even  today,  no
 action  has  been  taken  by  the  Govern-
 ment.  Why  no  action  was  taken  op
 the  recommendation  of  the  one-man
 Commission  against  the  culprits
 involved  in  this  atrocious,  inhuman
 and  heinous  crime  is  because  they
 belong  to  the  then  ruling  party,  the
 DMK  party,  in  Tamil  Nadu.  That  is
 why  no  action  was  taken  against  them.

 Now,  Tamil  Nadu  is  under  the  Pre-
 sident’s  Rule  and  I  would  request  the
 Government  of  India  and  the  Home
 Ministry  to  probe  into  the  matter  and
 render  juStice  to  the  affected  Harijap
 ladies  in  that  area.

 We  are  giving  certain  status,  of
 course,  not  equal  status,  to  Hindu
 women  under  the  Hindu  Marriage
 law  and  after  the  amendment  of  the
 Hindu  Marriage  Act  in  the  matter  of
 divorce  and  other  things,  But  ro  far
 as  Muslim  women  and  Christian
 women  are  concerned,  we  have  not
 touched  their  status  and  we  have  not
 touched  their  law.  So  far  as  the
 Muslim  law  is  concerned,  as  the
 practising  lawyer,  I  know,  Muslims
 can  pronounce  talaqg  and  divorce
 women.  There  is  no  protection  for  the
 Muslim  women  at  all  under  the
 Muslim  law.  Why  are  you  afraid  of
 protecting  all  ladies—Hindus,  Muslims
 or  Christians?,  The  Muslims  and
 Christians  are  also  Indian  ladies;
 they  also  hail  from  our  country  and
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 they  are  also  our  sisters  and  mothers.
 Therefore,  I  would  ilke  the  Minister
 to  look  to  the  welfare  of  Muslim  ladies
 also  by  providing  suitable  provisions
 for  thelr  intezests  and  not  against
 thelr  interests.

 Regarding  Christian  ladies,  it  is  not
 easy  for  them  to  get  a  divorce.  They
 can’t  get  it  from  g@  Magistrate’s  court
 of  a  District  court:  they  have  to  file
 a  divorce  petition  in  the  High  Court
 and  after  a  decree  is  passed  by  a
 single  Jadge  of  the  High  Court,  that
 decree  vill  have  to  be  confirmed  by  a
 full-bench  of  the  High  Court.  There-
 fore,  it  is  very  hard  for  them  to  get  a
 divorce  if  they  don’t  want  to  live  with
 their  husbands,  So,  this  matier  has
 to  be  looked  into.

 Regarding  population,  we  are  going
 on  thinking  and  planning  things  to
 arrest  population.  In  India  the
 population  is  growing  in  geometrical
 proportions,  Even  in  the  year  ‘1797,
 the  famous  Malthusian  theory
 supported  the  raising  of  the  age  of
 marriage  of  ladies  to  2l.  If  we  raise
 the  marriage  age  of  all  ladies,  Hincus,
 Muslims  and  Christians  to  21,  it  will
 be  working  indirectly  for  the  reduc-
 tion  of  population.

 Then,  regarding  registration  of
 marriages,  I  would  plead  for  the
 compulsory  registration  of  all  marri-
 ages.  Now  there  is  so  much  cheating
 and  fraudulent  marriages  going  on  and
 if  Jadies  are  left  by  their  so-called
 husbands,  they  are  unable  to  prove  the
 validity  of  their  marriages  in  a  court
 of  law.  ‘Therefore,  all  marriages  in
 India  should  be  compulsorily  register-
 ed,  overriding  whatevét  customs  and
 conventions  may  be  there.

 Then,  I  come  to  dowry,  regarding
 which  my  young  friend  there  pleaded
 very  ably.  In  the  marriage  market
 IPS  officers  are  quoting  a  high  rate.
 IAS  officers  are  also  demanding  high
 rates,  and  MBBS  men  are  demanding
 the  highest  rate  in  India.  Therefore,
 the  system  of  dowry  is  a  great  menace
 and  an  evil  i  our  society.  So,  as  we
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 are  having  an  Anti-Corruption  and’
 Vigilance  Department  in  the  Central
 and  State  Governments  to  check
 bribe  receivers,  why  should  we  not
 have  another  Central  Government
 Department  called  the  Anti-Dowry
 Department  to  check  this  evil  and  to
 help  the  ladies?

 So,  I  would  request  that  all  the
 points  raised  may  be  favourably  con-
 sidered  for  the  uplift  of  ladies,

 oft  ett  सिह  बुरा)  :  उपाध्यक्ष

 महोदय,  स्टेटस  श्राफ  वीमेन  इन  इंडिया
 पर  जो  रिपोर्ट  प्रस्तुत  हुई  है,  उस  पर  संदन  में
 चर्चा  चल  रही  है  ।  भारत  का  अगर
 पिछला  इतिहास  देखें  तो  मालूम  होगा  कि
 यहां  नारी  को  न  सिर्फ  समानता  का  बल्कि
 ऊंचा  स्थान  दिया  गया  प्है  ।  उपाध्यक्ष
 जी  झापको  यह  जानकर  खुशी  होगी  कि

 हिन्दुस्तान  की  भ्राजादों  की  लड़ाई  में,  हमारे
 देश  की  महिलाओं  ने  कधें  स ेकधा  मिला  कर

 हिस्सा  लिया  भौर  देश  की  स्वतंत्रता  के  लिए
 झपनी  जान  पर  भी  खेल  गयी  1

 हिन्दुस्तान  की  झ्राजाबी  की  लड़ाई  से

 पहले  ही  काग्रेस  पार्टी  का  इस  मसले  पर
 दिमाग  बहुत  साफ  था  जिसका  सबूत  है  कि
 झाजादी  से  पहले  तीन  महिलाएं  भ्रखिल
 भारतीय  काग्रेस  की  कमेटी  की  प्रेजीडेंट

 रहीं  ।  हमारे  हिन्दुस्तान  का  संविधान
 बनाने  वालों  ने  जब  संविधान  बनाया  तो

 इसके  प्रिएम्बल  में  लिखा  दिया---

 “,,..to  secure  to  all  its  citizens:
 JUSTICE,  social,  economic  and

 political;

 LIBERTY  of  thought,  expression,
 belief,  faith  and  worship,

 EQUALITY  of  status  and  of  op-
 portunity;  and  to  promote  among
 them  all;
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 (at  हरो  सिड]
 FRATERNITY  aasuring  the  digaity

 of  the  individual  and  the  unity  of
 the  nation.”

 “Dignity  of  the  individual.”

 maa  निया  या  है  ।  झाप  देखे  स्वतव्ता
 के  बाद  हमारे  देश  में  बड़ी  तेजो  से,  बड़े
 है!  वत्मक  भीर  ठोस  ख्य  से  नारी  का  सभाज
 में  स्तर  ऊंचा  करने  की  कोशिश  की  गई  हैं  ।
 परिवार  में  उसको  सुरक्ष।  को  भावना  प्रदान
 करने  के  लिए  बड़े  ढोने  कार्य  किए  गठ  हैं
 इस  रिपोर्ट  में  जो  बहुत  से  नए  सुझाव  दिए
 गए  हैं  शौर  सिकारिशे  को  गई  हैं  उनको

 कानून  वना  कर  सरकार  ने  कार्यान्वित
 भी  कर  दिया  है  ।  आपको  याद  होगा  कि
 झभी  कार  पाच-रोज  पहले  हिन्दू  मैरिएज
 शुक्द  हमने  पास  किया  था।।  उत  में  बहुत
 सो  ऐबी  धाराए  हैं  जो  इस  रिपोर्ट  के  मुताबिक
 बनाई  गई  हैं।  भारत  सरकार  का  लक्ष्य
 झौर  इरादा  बहुत  साफ  है  v  भारत  में
 नारी  को  समाज  में  समानता  का  दर्जा  मिलना

 चाहिये,  उसको  पूरी  स्वतंत्रता  मिलनी  चाहिये  |
 लैकिन  जो  सिस्टम  हमारे  देश  में  चल  रदा  हूँ
 उस  में  परिवर्तन  लाने  के  लिए  सरकार  तेजी
 से  कदम  बंढ  रही  है  ।  जितनी  हमारी
 कल्याणकारी  योजनाए  हैं,  उत्थान  के  हमारे
 प्लॉज  हैं  उत  में  आप  देखे  तो  प्रापको  पता
 चलेगा  कि  उन  में  नारी  सनाज  का  खास  तौर
 से  ध्यान  रखा  गया  है  ।  लेकिन  फिर  भी
 झाप  देखे  तो  आपको  पता  चलेगा  कि  जब
 तक  स्त्रियों  को  अ्ाथिक  तौर  पर  अपने  पैरों
 पर  खडा  नही  करेगे  नारी  जगत  पुरुषों  के
 कंधे  पर  ही  निर्भर  रहेगा  और  उसको  समानता
 का  दर्जा  नहीं  मिल  सकेगा  ।  बिना  भ्राथिक
 स्वतत्ता  पास  हुए,  बिना  अपने  पैरों  पर
 खड़े  हुए  स्त्री  जिसके  पास  साधन
 चैसे  का  न  हो,  पेट  भरने  का  साधन  न  हो,
 श्ब्प्ये  पैसे  की  ध्रामदनी  न  हो,  उसको  फिजि-
 कल  तौर  पर  न  सही  मानसिक  तोर  से  तो
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 गुलाम  चुवा  का  बन  की  रहना  ही  बंड़ेगे।  i
 इसे  वास्ते  जरूरत  इप  बाते  को  है  कि  उसको
 आधिक  तौर  पर  अपने  पैरों  पर  खड़ा  करने
 की  कोशिश  की  जाए।  सचमुच  में  अवर
 झाप  समानता  का  दर्जा  उसको  देना

 चाहते  हैं  तो  उसके  वास्ते  यह  जरूरी  है  कि
 इकोनोमिक  --फ्रीडम  हम  उसको  दें  9
 इसके  लिए  मेरा  सुझाव  हु  है  कि  जो  ऐसी
 सरकारी  नीकरिया  हैं  था  उद्योग  घंबे  हैं
 जिन  का  काम  हुलका  है  या  बारीको  का  है,
 जिस  में  पतलों  पतली  उगलियों  से  कास  करने
 को  जरूरत  पड़ती  है,  फ्लेक्सिबिलिटी  को
 जरूरत  पढ़ती  हूँ,  उस  तरह  के  विभागों  @
 उद्योगों  में  पचास  प्रतिशत  स्थान  प्रीरतों
 के  लिए  रिजर्व  कर  दिए  जाने  चाहियें।

 मुझे  ताज्जुब  होता  है  कि  श्राज  भी

 मुस्लम  ला  के  मुताबिक  बिडो  और  लड़कियों
 को  पिता  की  सम्पत्ति  में  लडकों  के  बराबर
 का  हिस्सा  नहीं  मिल  पाता  है  ।  यह  बहुत
 बडी  डिसक्रिपसों  है  जिस  को  दूर  किया  जाना

 जाहिये।  इस  में  जो  रिकोमे  डेशज  हैं  उन  मेँ
 भो  यह  लिखा  हुमा है  ।  जैमे  तुर्की  में

 इस  शिवम  को  लागू  कर  दिया  गवां  है  हिन्दु-
 स्तान  में  भो  इसको  लागू  कर  दिया
 जाना  चाहिये  ।  मेरे  पाम  डाकुमेंट
 हैं  उस  में  भी  यह  लिखा  हुआ  है  ।  इसके
 बारे  में  भी  आपको  कानून  बनाना  चाहिये  |

 रिपोर्ट  में  मुसलमानों  में  जो  बहु  विवाह
 की  पढ़ति  प्रजलित  है  उसका  भी  जिक्र  किया
 गया  है  ।  इसको  भो  समाप्त  कर  दिया
 जाना  चाहिये।  सत्नी  महोदय  बड़े  प्रगतिशील
 विचारों  के  व्यक्ति  हैं।  उनका  समानता  में

 झटूट  विश्वास  हैं।  उनको  चाहिये  कि  इसके
 बारे  में  भी  कुछ  बहू  करे।  समाज  में  इसान  को
 अराजरी  का  दर्जा  देने  को  हिमायत  उन्होंने

 हमेशा  की  है  उन्होंने  यहे  भी  कहां  है  कि

 हिन्दुस्तान  में  तालोम  का  मकसद  अच्छा
 नागरिक  बताना  होने  चाहिये  ।  मैं  कहूंगा  कि
 झगर  िका  का  मकसद  इंसान  बनाना  है  तो
 समानता  का  देने  बाला  इंसान  बताएं  4
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 दुर्भाग्य  से  इसको  भाष  भभिशाप  कहें
 दा  कंसक  कहें  हुम  भपेने  देश  में  दूर  काम

 कामने  के  खोर  से  पूरा  करना  ब्याहते  हैं  ।
 सेंकिन  मैं  समझता  हू  कि  इसके  लिए  लाशों
 की  भी  थोड़ा  झान्दोलन  करना  चाहिये,  उसको
 भी  कांशस  होना  चहिये  ।  स्त्री  को  अपने
 आपकी  कमोडिटी  नहीं  मानना  चाहिये,  बाजार
 में  बिकने  वाली  वस्तु  नहीं  समझना  चाहिये,
 जिस  के  साथ  चाहे  उसको  बांध  दिवा  जा
 सकता  है,  इसको  सहन  नहीं  करना  चाहिये  ।
 उसकी  इंसाफ  के  लिए,  बराबरी  का  दर्जा

 हासिल  करने  के  लिए,  दहेज  का  विरोध
 करने  के  लिए  झ्ान्दोलन  भी  करना  चाहिये
 गर  स्त्रियां  आन्दोलन  नहीं  करेंगो  तो
 कौन  करेगा  ?  मैं  कहना  चाहता  हूं  कि  क्या
 जरूरत  पड़ी  है  कि  नारी  शादी  करके  पुरुष
 के  साथ  जाए।  दहेज  के  विरुद्ध  वह  भ्रानदो न
 करे  ।  पुरुष  उसके  साथ  होग।।  भ्राजकल
 तो  हया  भी  बदल  रही  है  ।  चाइल्ड  भी

 विदाउट  मैरेज  हो  रहे  हैं।  यूरोप  को  आप

 देखें  7  तरह  तरह  के  इज्म्ज  वहां  बडी  तेजी

 के  साथ  चल  रहें  हैं  -  नारी  को  यहां  भी

 कहना  चाहिये  कि  हम  उस  पुरुष  के  साथ  नहीं
 जाएँगे।  शादी  नहीं  करेंगी  जो  दहेज  चाहेगा  |

 इसके  लिए  आन्दोलन  करना  चाहिये  ।
 झंडा  उठा  कर  चलेंगी  तो  पुरुष  उसके
 साथ  चलेगा  ।  इस  समस्या  की  और  पशोरतों
 को  भी  जागना  चाहिये  ।

 अगर  देहजकों  झापकों  रोकना  है  तो  उसके

 लिए  मैं  ससकझ्षता  हूं  कि  आपको  पुलिस  अलग
 से  बनानी  होगी,  णवी  पुलिस  शादीयों  के
 मौकों  पर  जाथ  करेगी  शौर  दहेज  के  मुकदमों
 को  दर्ज  करायेगी।

 एक  बात  मुझे  बहुत  दुख  के  साथ  कहनी
 पढ़ती  है  ।  नारी  सभाज  में  बड़ी  तेजी  से

 न्यूडनैस  का  प्रदर्शत  करने  की  प्रवृत्ति  बढ़  रही

 है  ।  झपते  शरीर  के  झंयों  का  प्रदर्शन  करने
 के  लिए  तरह-तरह  &  फैशन  किए  जाते  हैं
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 झाखिर  क्‍यों  ?  इस  से  क्‍या  कोई
 0 4  इज्जत  उन  को  मिलती  है?  में  कहता

 हू  कि  स्त्री  अगर  भ्रपनो  नरतता  को,  अपने
 बस्तों  को  कमशियलाइज  न  करे  तो  उस  से
 नाज  में  इज्जत  बढ़ेगी  भौर  मेस  तो
 कहूंगा  है  कि  नारियों  को  एक  प्रान्दोलन
 छे  द16  चाहिये,  छोटी  छोटी  त।जं  के  ऐडवर्टिज-
 ह अ  में  जो  नंगी  भौरतों  को  तस्वीर  इस्तेमाल
 का  जाती  है  सस  के  विरोध  में  उन  की  सारे
 देश  में  झावाज  उठानी  चाहिये  तभी  पूरे
 देश  सें  उम  को  समानता  मिल  पायेगी  ।

 ्य  शब्दों  के  साथ  मैं  इस  रिपोर्ट  को
 निारिशों  को  जल्दी  से  लागू  किये  जाने  का
 न्नथेन  करता  हूं  ।

 SHRI  D.  9.  DESAI  (Kaira):  Mr.
 Deputy-Speaker,  Sir,  the  fact  that  we
 are  presently  discussing  the  status  of
 women  in  India  itself  shows  that  dif-
 ferences  do  exist  between  the  two
 sexes.  Objectively  examined,  biologic-
 ally  and  scientifically....

 MR.  DEPUTY-SPEAKER:  Biologic-
 ally,  nobody  ever  quest'ons  and  we
 cannot  do  anything  about  it,

 SHRI  D.  D.  DESAI:  I  am  only  try-
 ing  to  explain,  how  the  differences
 bave  been  created  and  is  there  any
 ground  for  that?  If  gentics  are  check-
 ed,  if  gensis  are  checked,  if  RNA  and
 DNA  are  checked  and  if  behaviours
 of  either  of  them  are  checked,  do  we
 find  that  women  have  an  inferior  posi-
 tion  as  given  by  God,  or  have  they
 got  an  edge  over  men,  This  :s  what
 I  am  trying  to  say.  The  fact  is  that women  have  an  edge  over  men.
 Biologically,  it  is  a  superior  being.
 Any  scientist  or  any  other  person  who
 has  a  deeper  knowledge  of  science  and
 genetics  and  the  behaviour  of  the
 genesis  can  safely  say  that  women
 have  greater  tenacity,  greater  sustain-
 ing  power,  greater  longevity  and  quite
 28  number  of  other  factors  which  prove
 that  they  have  an  edge  Over  men.
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 {Shri  D.  9,  Desa)
 Now  the  question  is.  what  is  it  that
 has  made  the  women  enjoy  a  lower
 status  than  men?

 There  was  a  time  when  women  had
 a  higher  status  in  our  history  My-
 thologically,  we  bave  known  Lakshmi,
 Kah,  Bhavan,  Durga  and  so  many
 others  All  of  these  goddesses  had  a
 higher  status  than  known  today  to
 women,  But  there  came  a  time  when
 the  status  of  women  astarted  xoing
 down  and  today  we  have  to  examine
 how  we  can  elevate  them  and  make
 better  use  of  this  great  resource  of  the
 country

 Fifty  per  cent  of  the  human-beings
 are  women  and  they  have  got  equal
 rights  to  vote.  In  spite  of  that,  they
 have  to  make  petitions,  demands  and
 requests  and  sometimes  agitations  that
 they  be  given  equal  status  m  the  80-
 ciety  This  itself  shows  that  the
 strength  of  women  is  not  appreciated
 or  realised  or  made  use  of  Due  to
 some  sort  of  lack  of  knowledge  or
 understanding,  we  have  ignored  these
 and  we  have  treated  them  differently.
 We  have  to  look  to  those  aspects  and
 get  out  of  the  rut

 Today,  we  talk  of  making  women
 independent  economically  and  _  for
 that  it  s  said  that  education  is  nece-
 ssary  But  does  anybody  sincerely
 believe  that  by  educating  women,
 they  would  become  independent  eco
 nomically?  It  38  obvious  today  that
 many  of  the  women,  though  educated,
 do  not  find  enough  means  to  earn
 their  livelihood,  even  men  do  not
 find  enough  means  for  that  purpose.
 Therefore,  women,  as  they  are  placed,
 are  unrealistical  potential  I  would
 invite  you  to  see  some  of  the  vuik
 that  they  are  doing  in  certain  plants
 which  I  have  set  up  exculsively  for
 women  You  will  see  that  women  are
 doing  much  better  job  than  men  are
 doing  The  reason  is  that  women
 have  a  greater  dexterity  in  all  preci-
 gion  items,  whether  it  38  electronics,
 or  watch-making,  or  garments  manu-
 facturing,  or  whether  it  is  nursing  or
 cattle  breeding,  The  women  have  the
 knowledge  of  how  to  bring  up  a  child
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 and  that  knowledge  is  usefpl  for
 animal  husbandry.  And  this  aspect
 could  be  put  to  better  purpose  if  we
 establish  polytechnics,  Therefore,  I
 would  request  the  hon,  Minister  to
 immediately  see  that  one  women's
 polytechnic  is  estabhshed  in  each  dis-
 trict  with  a  view  to  provide  for
 women  enough  basic  training  which
 is  necessary  for  making  them  econo-
 muically  independent.

 Then  there  is  talk  about  the  social
 system,  the  legal  status  and  the  laws
 and  all  these  things  Whether  it  is
 India,  whether  it  Bty  USA  or  whether
 it  78  USSR,  we  can  easily  see  that  out
 of  all  the  countries,  India’s  perfor.
 mance  38  the  best  Though  we  are
 talking  about  USSR  and  USA,  we  have
 yet  to  see  a  single  women  becoming
 the  head  of  the  State  or  even  among
 the  first  five  or  ten  In  none  of  these
 countries  whether  it  be  USSR  or  USA
 you  can  find  a  women  among  the
 first  five  or  ten  but  in  India  we  have
 a  woman  as  Nol  This  is  not  some-
 thing  which  has  been  done  as  a  sort  of
 gift,  but  we  have  seen  the  strength
 She  has  exhibited,  the  dexterity  ond
 the  competence  she  has  shown  to
 understand  things  and  also  to  feel  the
 pulse  of  the  people  which  are  Intu.
 tively  inherent  22  a  woman  These
 have  come  to  a_  great  advantage  in
 respect  of  the  Head  of  a  Government
 Therefore  when  we  have  recently
 passed  the  divorce  law,  and  nade
 divorce  easy  many  women  all  over
 Delhi  have  been  greatly  agitated  and
 they  felt  that  some  day  they  may  be
 thrown  on  the  streets  and  they  may
 be  left  without  any  sustenance  This
 sort  of  fear  is  generated  among  the
 women  I  would  bke  to  bring  to  the
 Notice  of  the  hon  Munster  this
 unfortunate  feeling,  and  we  will  have
 to  provide  a  remedy  for  it  However
 nice  or  benevolent  the  law  we  might
 try  to  make,  the  evil  part  of  it  has  to
 be  taken  care  of  so  that  the  effects  of
 it  are  not  visited  on  the  people  whom
 we  are  interested  in  protecting.

 Then  we  have  niade  family  olann-
 ing  and  we  have  made  divorce  easly
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 available  which  have  liberated  the
 woman  greatly.  She  can  choose  whe-
 faer  she  wil]  have  children.  A  women
 ean  have  a  child  which  the  man  can-
 not  and  the  woman  can  have  so  many
 other  things  which  the  man  cannot
 have.  Therefore,  I  said  that  a
 woman  is  superior  compared  to  ihe
 man.

 One  small  point  I  would  like  to
 make.  One  of  the  reasons  a  woman
 suffers  from  a  lower  status  is  essen-
 tially  due  to  difference  made  in  nu-
 trition  soon  after  birth,  This  is
 because  of  a  certain  background,
 namely  the  boy  is  thought  as  poten-
 tial  earner  for  the  family,  but  the
 girl  is  some  one  elses.  But  once  the
 woman  becomes  capable  of  earning
 her  own  livelihood,  this  sort  of  Alge
 parity  will  disappear.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  (Giridih):  I  thank  you
 for  giving  me  this  opportunity  to
 speak  on  this  motion  on  status  of
 women,

 We  are  all  for  equality  of  opportu-
 nity  and  it  38  no  accident  that  immeidi-
 ately  India  became  independent,
 women  get  full  franchise  for  whicn
 even  in  Britain  they  had  to  agitate
 for  years.  Last  year  we  celebrated
 the  International  Women’s  Year.  The
 Committee  has  as  its  President  the
 Prime  Minister,  Shrimati  Indio
 Gandhi  herself  which  shows  the
 anxiety  and  desire  of  the  Government
 of  India  to  do  somethine  concrete
 for  the  women  who  form  50%  of  our
 population.

 The  question  is  not  whether  women’s
 status  has  to  be  raised,  but  the  question
 is:  can  India  reach  its  destiny  unless
 there  is  a  basic  transformation  of  the
 staus  of  women?  No  State,  no  country
 can  remain  half  slave  and  half  free.
 We  are  taking  steps  but  there  lve
 been  historical  reasons.  The  level  of
 our  socio-economic  development  hss
 brought  about  certain  lags  and  we
 have  not  been  able  to  give  the  women
 the  required  economic  independence
 and  economic  equality  which  is
 necessary,
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 There  is  a  huge  backlog  of  unem-
 plyoment  and,  therefore,  it  has  not
 been  possible  for  ys  to  see  that  women
 also  are  fully  employed.  In  fact  there
 is  a  huge  potential  going  waste,  There
 have  been  many  femininist  movements
 for  emancipation  and  raising  the
 Status  of  women.  In  America.  the
 women  had  petitioned  to  the  Supreme
 Court  that  as  they  were  the  weaker
 sex  they  should  be  given  due  protec-
 tion.  The  Supreme  Court,  U.S.A.,
 give  a  one-line  judgment—The  Cons-
 titution  of  America  cannot  enquire

 into  the  constitution  of  women’.  But
 even  in  spite  of  that  judgement,
 because  of  historical  force,  because  of
 economic  development,  because  of  the
 technological  revolution  that  swept
 over  the  country,  the  women  are  on
 the  top.  Im  fact  the  boot  is  on  the
 other  leg.  There  are  many  cases  of
 women  who  are  driving  their  husbands
 to  work  harder  and  get  coronary
 thrombosis  in  the  bargain.

 In  India  we  had  a  different  ethos,
 different  historical  evolution.  ‘Ihe
 telation  between  men.  and  women  in
 our  country  had  a  very  wide  spectrum
 from  polygamy  to  polyandry.  It  is
 not  for  nothing  that  we  say:

 अहल्या  द्रोपदी  कुन्ती  तारा  मन्दोदरी  तथा
 पंचक  नया:  स्मरेप्नित्य॑  महापापविनाशनम्‌

 All  of  them  had  more  than  one  hus-
 band,  But  their  dedication,  ‘heir
 attachment  to  their  husband  ensureJ
 them  8  place  that  religious  ‘ndia
 remembers  them  early  in  the  morning
 everyday.  We  have  Gargi,  Maitri,
 Khan,  Lee’avati  and  Savitri.  A  large
 peom  was  written  by  Shri  Auro—
 bindo  on  Savitri,  She  goes  to  rescue
 humanity  from  the  jaws  of  death.  It
 is  not  the  story  of  Savitri  and  Satya-
 awan  only,  but  Savitri  principle—
 going  to  rescue  humanity  from  the
 jaws  of  enveloping  death  itself.  The
 same  feminine  principle  which  in
 China  is  calleq  ‘Yang’.

 Now  I  come  to  the  concrete  meaa-
 sures.  Certainly  the  Minister  for
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 Education  can  increase  fourfold  the
 Humber  of  scholarships  for  women
 students  and  teachers  to  go  abroad  and
 see  the  world  and  come  back.  After
 all,  they  have  to  see  the  world  before
 they  can  bring  about  transformation
 among  the  women  themselves.  If  we
 are  to  impose  the  status  of  women
 we  have  to  enable  the  women  to  know
 to  learn,  to  see  and  to  come  back  and
 work  upon  the  womenfolk  themselves.

 About  their  skill  and  dedication,
 the  position  has  been  summed  up:

 गृहिणी  गहुमुच्यते
 Buddha  said  when  he  opposed  the

 induction  of  bhiksun:s  into  the  Sangha,
 that  f  women  leave  the  homes,  the
 centre  cannot  hold,  In  fact  that  was
 exactly  what  happened.  Rather  than
 4000  years  which  he  prophesied  within
 500  years  Buddhism  went  down.  This
 merely  emphasises  the  pivotal  role
 that  women  have  to  play  in  homes  as
 mother  and  also  in  society  as  2
 colleague,

 Kaldas  defined  the  role  of  womar
 in  his  usual  way.  He  said—the  women
 is  not  only  a  wife  but  a  friend  and  a
 consellory  as  well  as  a  guide  We  have
 to  give  them  this  status  For  that  a
 sustained  effort  in  that  direction  is
 necessary.  Even  now  a  girl  of  Dhai-
 banga  spins  yarns  of  400  counts.  An
 ofdinary  woman  homesplitter  splits
 mica  to  /0,000th  of  an  inch  with
 ordinary  long  knife.  They  have  is  a
 certuin  ability  and  ७8  certain  skill
 which  men  cannot  emulate.  We  have
 to  take  concrete  measures  to  tailor

 to  the  needs  of  the  women  region-wise
 so  that  the  women  may  be  enabled
 to  economically  contribute  to  the  pros-
 perity  and  development  of  India  as
 well  as  help  in  carving  out  their
 rightful  place  in  society.

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta-South):  The  status  of

 women  in  Indis  was  discussed  yester-
 day  and  is  being  discussed  today  ४१४०.

 I  listened  to  the  speeches  madz  by
 the  Members  of  the  opposition  and  by
 the  Members  on  this  side  also.  I  do

 MAY  27,  3976  ह  India  (M4)  2.

 not  understand  as  to  what  is  the  gunl-
 tive  suggestion  from  all  of  us  ६५  the
 Chair.  I  will  make  a  few  suggestions
 about  the  problem  of  the  status  of
 women  of  our  country,

 Possibly  few  countries  regard  their
 holy  land  as  motherland  and  have  the
 concept  of  the  country  as  mother.
 When  we  speak  of  motherland  our
 mind  takes  us  to  the  lap  of  the  mother
 where  a  child  dreams  to  be  a  grown
 up  boy  or  girl,  where  the  ehilé
 dreams  to  be  something  in  the  country,
 where  all  things  grow  up  with  the
 affection  of  the  mother.  Motherly  af-
 fection  gives  us  the  concept  of  partrio-
 t:sm  and  love  for  the  country.  There
 is  a  sanskrit  saying:

 जनती  जन्ममूमिश्च  स्वर्गवासी  गरीबी  ।
 This  very  concept  of  mother  was  de-
 veloped  in  our  country  from  our

 cultural,  religious,  mythological  inter-
 pretations  in  various  literature.  We
 know  of  Sita,  Savitri,  Draupadi,  Dam-
 ayanth  and  later  of  Jhansi  Rami  and
 Laxmi  Bai.  But  we  do  not  try  to
 understand  the  correct  interpretation
 of  the  status  of  women.

 If  I  can  take  a  mythological  example,
 Ramachandra,  whom  you  treat  as  God,
 has  given  many  logical  interpretations,
 Sometimes  it  was  argued  aS  to  why  he
 could  not  give  protection  to  Sita,  whom
 we  consider  the  mother  of  the  country,
 the  cultural  symbol  of  the  nation  when
 she  came  out  from  the  palace  of
 Ravana  after  the  victory  of  Rama-
 chandra  over  Lanka.  Ramachandra  at
 that  tme  was  being  pressurised  by  the
 people  and  he  said  to  Sita’  ‘I  cannot
 accept  you,  unless  you  prove  yourself
 correct’.

 So,  that  justifies  that  the  pressure
 of  the  people,  the  conservative  ap-
 proach  of  the  people,  the  prejudices  of
 the  people  were  there  at  that  time  and
 which  are  continuing  even  now.

 So,  I  fee]  that  whatever  good  tulks
 we  may  have  about  women,  we  should
 admit  that  we  have  developed  a  ten-
 dency  to  become  pressurised  time:
 after  time  and  year  after  year  with
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 the  age-old  prejudices  and  conserva-
 tive  approach  to  our  society  for  which
 we  shauld  not  blame  the  women  in  our
 country.

 Sir,  the  contribution  of  women  in
 our  country  has  been  discussed  largely
 by  the  Members  from  the  Opposition
 as  well  as  from  our  side.  So,  I  would
 not  like  to  waste  the  time  of  the  House
 again  by  repeating  the  thing.  How-
 ever,  I  would  like  to  remind  you  as
 to  what  is  tue  concept  of  women  to-day
 in  India~—I  am  not  of  course  compar-
 ing  this  with  other  countries  like
 Western  Eusupe,  Europe  and  other
 largely  advanced  countries  but  in
 India,  the  cyncept  of  women—not  ac-
 cording  to  «mythological  interpretation
 —gave  a  very  magic  touch  to  tbe  free-
 dom  movement  of  this  country.  The
 great  Bankim  Chandra  Chatterjee
 had  tried  tu  see  India  in  the  light  of
 vande  mataram  to  bring  the  holy
 mother  chained  with  the  arms  by
 putting  her  into  the  prison  by  the
 British  and  to  make  her  free  from  that
 chain  to  Bhurat  Mata.  That  chain  was
 broken  by  Mahatma  Gandhi.  You
 know  what  happened  afterwards.  The
 mother  which  was  chained  earlier  in
 the  British  prison  is  now  suffering  in
 the  prison  of  poverty,  in  the  prison  of
 darkness.  Who  is  responsible  for  this
 —it  is  not  essentially  the  responsibility
 of  the  Government  only  to  make  laws;
 it  38  not  essentially  the  responsibility
 of  a  particular  political  party  only  to
 face  this  thing.  I  consider  the  women
 movement  in  our  country  as  great
 which  aims  at  certain  social  objectives.
 The  movement  by  Mahatma  Gandhi  or
 St.  Andrews  or  Tagore  or  Raja  Ram
 Mohan  Roy  or  Ishwar  Chandra  Vidya
 Sagar  could  not  have  come  to  us  by
 any  act  of  British  Parliament  but  it
 was  spontaneous  and  voluntary.  It
 could  not  have  come  to  this  Parlia-
 ment  as  otherwise.  It  will  have  to  do
 ultimately  by  the  mass  education-cum-
 mass  movement  with  the  involvement
 of  the  larger  sections  of  the  people  of
 the  country  which  we  are  lacking  now.

 Why  don’t  you  take  courage  to  do
 that?  In  emergency  we  are  demolish-
 ing  more  houses  to  widen  the  roads
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 and  take  the  people  to  other  areas  and
 to  make  the  people  disciplined  in  our
 country,  In  the  emergency,  the  slogan
 of  the  country  should  be  the  abolition
 of  prostifution  in  the  country.  What  is
 wrong  with  it?  Sir,  the  Suppression
 of  Immoral  Trafficing  in  Women  Act
 was  passed  in  946  and  we  brought
 forward  amendments  to  the  provisions
 of  this  Act.  But,  still,  what  do  we
 find  in  big  cities  like  Bombay,  Cak
 cutta  and  Madras?  In  all  the  divi-
 sional  headquarter  towns  we  simply
 see  prostitution.  We  are  told  that  we-
 should  not  go  there  in  the  evening
 because,  if  we  go  there  we  will  be
 badly  accused.  Why  not  some  of  us
 take  the  responsibility  and  risk  to  go
 and  approach  them  and  educate  them?
 At  the  same  time  the  problem  lies-
 still.

 I  would  appeal  to  the  Minister  to
 do  something  in  this  regard.
 Had  ever  the  Minister  of  Planning
 in  the  country  or  had  ever  the
 Members  of  the  Planning  Commission
 tried  to  analyse  these  things  before
 this  document  was  placed  by  the
 Members  of  the  Committee  on  the
 Status  of  women  in  India:  as  to  what
 is  the  percentage  of  women  joining
 in  prostitution  in  our  country  after

 freedom?

 Sir,  when  the  train  brought  me  in
 this  great  land  of  India  from  Pakis-
 tan  as  a  refugee,  I  was  a  student
 studying  in  Class  II  and  I  heard  it
 from  my  mother  a  little  later  after
 I  landed  in  Sealdah  that  those  parent;
 living  at  that  time  by  the  patronage
 of  Government  could  not  become,  of
 course,  Members  of  Parliament.  But
 I  learnt  and  I  now  recollect  that  I
 collected  some  of  the  addresses  of  a
 few  daughters  of  the  parents  who
 could  not  be  brought  because  the
 victims  of  the  situation  had  ulti-

 mately  gone  to  Calcutta  prostitution.
 Sir,  I  personally  got  the  addresses  of
 many  of  these  girls.  Why  shouid  that
 happen  to  them?  Why  could  a  society
 which  claims  jts  academic  brilliance
 in  literature,  its  scientific  brilliance
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 in  the  achievement  of  technology  and
 science,  drilling  oi]  in  the  Bombay--
 high  and  bringing  in  one  more  nuclear
 achievement  in  Pokharan  in  Rajasthan,
 in  spite  of  its  wisdom,  could  not  put
 an  end  to  this  evil?  This  country  has
 its  background  in  renaissanced  move-
 ment  right  from  Raja  Ram  Mohan  Roy
 to  the  religious  leaders  for  the  freedom
 movement  of  our  country.  But,  still,
 this  country  is  facing  the  same  situa-
 tion  even  to-day.  as  ever  the  Planning
 Commission  tried  40  do  something
 and  has  it  ever  made  a  study  into
 this  thing  as  to  why  it  has  happened?

 There  is  an  Indian  Statistical  Ins-
 ‘titute.  Why  don’t  you  evolve  a  policy
 for  giving  them  jobs  or  making  come
 administrative  arrangements  in  this
 regard  so  that  they  can  survive  fron:
 this  evil?

 Sir,  after  the  liberation  of  Bangla
 Desh,  you  might  have  heard  about  the
 famous  Lokhia  where  a  lot  of  women
 because  there  was  no  alternative,  had
 to  surrender  to  Yahya's  oppression.
 At  that  time  they  were  all  sreat
 patriots  of  Bangladesh—they  were

 .young  girls,  widows,  who  were  the
 victims  of  the  invasion  there  were  all
 erying  and  weeping,  I  admire  that
 Sheikh  Mujubir  Rahman  made  an
 appeal  that  those  who  came  forward
 to  marry  these  girls  or  to  give  them
 jobs,  would  be  considered  as_  the

 .greatest  patriots  of  the  country  as
 compared  to  the  Mukti  Bahini.  'Jiti-
 mately,  what  happened  to  that  appeal?
 It  did  make  the  university  teachers  to
 come  forward  and  to  educate  them—
 some  of  them  of  course  got  the  Jobs,
 very  minor  jobs,  Somehow  or  other
 they  accepted  that.  What  happened
 in  our  country?  Everybody  would  give
 only  the  analogy  of  Lord  Ramachandra
 who  could  not  even  accept  Sita.  That
 being  so,  how  could  we  accept  them?
 At  the  same  time,  we  tried  to  defend
 our  country  with  the  mythological
 interpretation.  We  must  ignore  this
 mythological  interpretation;  we  must
 banish  this  from  the  country  based  on
 modern  approach,  based  on  science

 and  techonology  and  also  based  on
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 modern  civilisation  and  the  present
 day  problems  of  this  country.  So,  ‘Bir,
 I  feel  that  nothing  can  be  a  better
 slogan  and  a_  better  status  of  the
 country—not  only  of  women—if  we
 can  say  that  this  is  a  country  where
 there  are  men  and  women  but  no
 prostitution.

 Sometimes  people  say,  when  a
 young  girl  or  a  young  man  becomes
 frustrated  he  or  she  goes  to  the  bar
 and  drinks  and  dances  and  does  all
 sort  of  things.  I  do  not  believe  }  to
 be  so.  I  believe,  maximum  a  frus-
 trated  man  or  woman  will  do  is  to
 burn  a  house  or  kill  a  man,  I  can
 admit  that  amount  of  expression  of
 frustration  but  I  cannot  justify  the
 quantum  of  frustration  that  he  or  she
 will  go  and  join  prostitution  in  a  bar.

 Now,  Sir,  Indian  dances  are  known
 as  Bharat  Natyam  to  all  the  famous
 dancers.  What  is  happening?  The
 wise  people  are  distorting  the  Indian
 culture  and  allowing  cabaret  not  only
 in  the  Five  Star  hotels  but  they  are
 taking  it  to  the  villages  and  folk
 theatres/stages  ulso.  In  Bengal
 we  have  a  famous  culture  called
 ‘Yatra’.  It  is  a  very  famous  festival
 There  all  these  things  happened  ear-
 lier.  Now,  in  those  ‘yatras’  you  wil)
 not  find  Bharat  Natyam  or  Tagore
 dances  or  anything  of  devotional
 songs.  The  cabaret  has  reached  the
 village  to  educate  the  girls  as  to  how
 they  can  display  themselves  in  a
 better  fashion  for  commercial  prac-
 tices.  Do  you  want  to  say  that  it  will
 be  stopped  by  law?  Do  you  think  it
 will  be  stopped  merely  by  recom-
 mendations?  Sometimes,  the  Centre
 will  say  that  this  is  not  my  responsi-
 bility.  It  is  the  responsibility  of  the
 State  to  look  after  the  social  welfare
 department  and  the  State  will  say  that
 the  Centre  does  not  give  the  grant.
 Does  this  devend  on  grant-in-aid?  It
 depends  on  the  magic  touch  given  by
 Mahatma  Gandhi  where  everyone
 should  make  for  women  brigade  head-
 ed  by  a  man  or  a  men  brigade  headed
 by  a  woman.  I  think  this  can  be  and
 should  be  done  in  our  country  im-
 mediately.  Sir,  I  have  no  other  sug-
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 gestion  except  the  suggsstion  regard-
 ing  abolition  of  prostitution.  I  feel
 alse,  Siz,  if  necessary  we  should  avply
 force  and  provide  them  the  jobs  but
 ‘there  should  be  no  prostitution  in  the
 country.

 Sir,  when  Gen.  Mobutu,  leader  of
 the  Zaire  took  over  the  power  in  his
 country  said  that  from  now  onwards
 he  might  not  be  able  to  assure  a  job
 to  everyone  but  he  could  assure  one
 ‘thing  that  in  his  country  there  will
 mot  be  any  child  who  can  say  I  have
 no  father.  I  feel,  Sir,  this  very  thing
 whould  be  done  in  our  country.

 Sir,  I  appreciate  the  women’s  cali-
 ‘bre  in  all  categories  excepting  their
 performance  in  telephone  exchanges.
 ‘They  should  improve  their  capacity  in
 ‘this  respect.

 कोसती  प्रेम अा बाई  थ्हाण  (करार)  :
 उप्ाष्यन  महोदय,  इस  मोशन  के  ऊपर
 बोलने  के  ह्ह्वि  कप  मे  मुझे  जो  समय  दिया

 है,  उस  +  लिये  मैं  आभारी  हूं  ।  यह  रिपोर्ट

 बहुत  काछ"  तरह  कौर  बडे  प्रयत्नों  के  साथ
 बनाई  गई  है  ।  इस  में  जो  सुझाव  दिये
 गये  हैं,  वे  बड़े  महत्वपूर्ण  हैं।  कभी  तक  जो
 माननीय  सदस्य  इस  पर  बले हैं  तथा  उन्होंने
 हमारी  समस्याओं  पर  जो  प्रकाश  डार  है,
 वे  सब  प्वाइन्ट्य  इस  रिपोर्ट  मे  झा  गये  हैं  ।
 मैं  तने  उन  भाइयों  और  बच्चों  को  बधाई
 देतो  हु,  .होंने  हमारे  सम्बन्ध  में  बहुत
 अच्छे  विचारों  का  प्रदर्शन  किया  है  |  हम
 रूब  लोग  द 1. ह  उन  सह झा वो  पर  प्रबल  होने
 की  उम्मीद  रखते  हैं।  जैसा  कि  कमी  एक
 चाई  ने  वहा  है  कि  शहरों  में  तो  हम  बहुत
 कुछ  कर  a  हैं  और  उस  के  बारे  में  बहुत
 कुछ  बोल  चुके  हैं  लेकिन  गड़बड़  यह  है  कि
 कभी  हम  उस  हिस्से  में  नहीं  पहुंचे  जा  से

 हमें  शुरू  करता  चाहिए  था  कौर  वह  हिस्सा
 हमारे  गांवों  का  है  |  स्त्रियों  की  शिक्षा

 देहातों  से  शुरू  होती  चाहिए  कौर  इस  के  लिए
 हमें  कार्यक्रम  बजाने  चाहिए  कौर  उस  पर
 अमल  होता  चाहिए  ।  जब  हम  देहातों  में
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 जाएंगे  ौर  कहां  पर  यह  काम  नीचा  तम
 हमारा  देश  शाये  es  सकता  है  और  दुह  जो
 समस्या  हैं  इस  का  हुई  निकल  सकता  है  |

 मुझे  इस  बस्त  रूप  का  इतिहास  याद  धाता

 है  स्टेलिन  जब  पते  देश  को  सुधारने
 के  सिए  निकले  तो  उन्होंने  अपने  देश  के  भागे
 यही  समस्या  रखी  थी  शौर  यह  कहा  था  कि
 जिस  देश  की  हकूमत  महिला भों  ी  स्थिति
 को  नहीं  सुधारती  है,  उस  देश  को  उन्नति

 नहीं  होती  है  कौर  बहू  देश  कभी  पनपता  नहीं
 है  शौर  यह  बात  उन्होंने  झपने  25  सास

 pty  ॥... श  किक

 में  सफ़र  बसा  कर  दिखाई  कौर  यही  बजह
 है  कि  शझा  रूस  की  महिलाएं  जगत  में  बड़े
 ऊंचे  स्‍तर  पर  हैं।  उन्होंने  समान  अधिकार
 तो  प्राप्त  कर  ही  लिये  हैं,  इस  के  साथ  साथ
 अपनी  बहुत  सी  कठिनाइयों  को  भी  हल  कर
 लिया  है  t  इस  से  हमें  यह  शिक्षा  लेनी

 चाहिए  कि  महिलाओं  की  स्थिति  में  सरकार
 हाने  के  लिए  जो  विचार  प्रकट  किये  भये  हैं,
 उन  को  अमरा  में  लाया  जाए  कौर  देहात  से

 इस  को  शुरुआत  होती  चाहिए  ।

 देहातों  में  शिक्षा  का  प्रसार  करने  के

 लिए  जो  दिक्कत  सामने  झा  रही  हैं  उन  को

 दूर  करना  चाहिए  और  साक्षरता  का  प्रसार

 होना  चाहिए  ।  देहातों  में  जब  शिक्षा  देने
 की  बात  प्रति  है  तो  बताया  जाता  है  कि

 फ़ंस  नहीं  है  कौर  जितना  वैसा  उस  के  सिए
 चाहिए  उतना  पैसा  नहीं  है  ।  मुफ्त  शिक्षा
 देने  की  जो  बात  को  गई  है,  जहां  तक  देहातों
 का  सम्बन्ध  है,  वह  कागजों  पर  ही  है  भौर  वहां
 पर  इस  का  पुरा  लाभ  नहीं  उठाया  जा  रहा
 है।  दूसरी  बात  यह  भी  है  कि  देहातों  में  हां-बाप
 झपने  बच्चों  को  झोर  खास  तौर  से  लडकियों

 को  स्कूलों में  नहीं  भेजते  हैं  ।  इस  लिए
 कि  उन  की  अत्यधिक  परिस्थिति  भी  ऐसा  नहीं
 करने  देती  है  ।  इसलिए  मेरा  झपना  सुझाव
 यह  है  कि  यदि  शिक्षा  पाले  के  लिए  कोई
 इनसेंटिव  दिया  जाए  तो  बर्छा  होगा  उन
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 कटौती  प्रेम ला वाई  चव्हाण])  जिस  हिस्ट्री  म ेमिसालों  को  ज्यादा  इंतजाम-
 को  मुफ्त  शिक्षा  दी  जाएं  भौरे  इस  के  साथ  मेट  दिया  जाता  है,  उस  को  बाप  इनकम  टैक्स  में
 साथ  उन  के  लिए  मिड-ढो  मिल  का  भी  इन्तजाम  एक  परसेन्ट  रिवेट दें  शौर  जोखम उन  को  इम्पलॉयी
 किया  जाए  कौर  यूनिफार्म  की  व्यवस्था  की
 जाए  कौर  खास  तौर  से  लडकियों  के  लिए
 ऐसा  किया  जाए  तो  मैं  समझता  हूं  कि  बहुत
 से  माता-पिता  अपनी  लड़कियों  को  शिक्षा
 लेने  के  लिए  भेज  देंगे  ।

 प्रगति  बात  मैं  यह  कहना  चाहती  हु
 कि  कवी  शिक्षापाने  के  लिए  जो  लड़किया

 बाहर  से  शहरों  मे  जाती  हैं  उन  के  रहने  की
 उचित  व्यवस्था  नही  होती  ।  उन  के  संरक्षण
 की  बात  भी  सोचनी  चाहिए  क्यों  कि  हमारे  यहा
 कुछ  ऐसी  प्रथा  है  कि  लडकियों  को  बाहर
 भेजना  पसन्द  नही  करते  हैं।  प्यार  लडकियों
 के  रहने  की  उचित  व्यवस्था  की  जाए  तो
 उन  को  सुविधा  हो  सकती  है  t  स्त्रियों
 का  स्तर  बढाने  के  लिए  जो  विचार  रखे  गये

 हैं  उन  का  मैं  स्वागत  करती  हु  जौर  उनक
 स्तर  बढाने  की  कोशिश  भी  की  गई  है  लेकिन
 मेरा  सुझाव  यह  है  कि  यदि  कानन  से  यह  नही
 होता  है  तो  उन  को  सब  जगहों  पर  इनसेंटिव
 देने  की  बहुत  ज़रूरत  है  जैसे  कि  उद्योग  है,
 वहा  पर  स्त्रियों  को  स्थान  देने  के  लिए  कोई
 रिजर्वेशन  नही  हुआ  है  शौर  मैं  ते  पहले
 भी  यह  सुझाव  दिया  था  कि  इडस्ट्रीज
 में  उन  के  लिए  रिजर्वेशन  होता  चाहिए
 जो  बल्ब  इंडस्ट्री  है  या  इलेक्ट्रोनिक्स  इंडस्ट्री
 है,  उस  मे  महिलाए  बहुत  अच्छी  तरह  से  काम
 कर  सकती  हैं  लेकिन  महिला  होने  की  वजह  से
 उन  को  काम  नही  दिया  जाता  है  ।  मुझे
 पता  है  कि  बहुत  जगहों  पर  उन  को

 इसलिए  काम  देने  स ेमना  कर  दिया  गया  क्योंकि
 वे  महिला  हैं  ।  प्रभी  हम  महिलाओ  का
 स्‍तर  बढ़ाने  के  लिए  चर्चा  कर  रहे  हैं  भोर
 उधर  यह  होता  है  कि  महिला  होने  की  वजह
 से  कुछ  जगह  उन  के  लिए  बैन  कर  दी  गई  हैं
 कौर  उन  जगहों  पर  उन  को  लेने  से  मना  कर
 दिया  गया  है।  हस  चीज़  की  तरफ  सरकार  को
 ब्यान  देना  चाहिए  कौर  मेरा  तो  यह  सुझाव
 है  कि  इस  तरह  की  व्यवस्था  होती  चाहिए  कि

 नहीं  करती  हैं  उन  पर  एक  परसेन्ट  सरसा
 कौर  लगाया  जाए।  इस  तरह  का  प्रावधान
 झगर  कप  करते  है  तो  एक  तरह  का  कम्पलेन

 इडस्ट्रीज  पर  स्त्रियों  को  'इम्पलॉयी  करने  का
 हो  जाता  है  श्रोर  इस  तरह  से  महिलाओं  का
 स्तर  सुधर  सकता  है  ।  स्त्रियों  के  लिए
 आपको  चाहिये  कि  श्राप  कुछ  खास  इंडस्ट्रीज
 रिज  कर  दें  ताकि  उनका  भ्रामक  स्तर  ऊचा
 हो  सके  ।

 मैं  विमान  लेबर  के  बारे  मे  इस  अवसर
 पर  कुछ  थोडा  सा  कहना  चाहूंगी  ।  जैसा
 कि  यहा  कहा  गया  हैं  कि  देहातों  मे  एग्री-
 कलचरल  लेबर  में  बहुत  बडी  तादाद  स्त्रियों
 की  होती  है  ।  यह  राज  से  नहीं  है  ।
 जब  से  कि  संस्था  की  स्थापना  हुई  है  तब  से

 ही  महिलाओं  का  बहुत  बडा  हाथ  उस  में  होता
 है  ।  चावल  लगाने  के  मौके  पर  हमारे  यहा
 लोग  लेडीज़  को  ही  काम  १२  लगाते  हैं  क्योंकि
 वे  समझते  हैं  कि  वही  अच्छी  तरह  से  इस
 काम  को  कर  सकती  हैं  1  अरब  उनके  लिए
 या  दूसरी  स्त्रियों  जो  एग्रीकल्चर  लेबर  के
 तौर  पर  काम  करती  हैं,  कोई  मैटरनिटी
 लीव  की  व्यवस्था  नही  है,  कोई  दूसरी  सुविधा
 उनको  प्रदान  नही  की  जाती  है  और  यहा
 तक  कि  वेतन  देने  के  मामले  मे  भी  उनके  साथ
 भेदभाव  किया  जाता  है,  उनको  कम  मिलता

 है  शौर  पुरुषों  को  ज्यादा  मिलता  है  ।
 स्त्रियों  को  घर  की  जिम्मेदारी  भी  वहन  करनी
 पड़ती  है  ।  धर  पर  भी  काम  करना  पड़ता

 हैं  प्र  बाहर  भी  ।  लेकिन  उनको  किसी
 प्रकार  का  सरक्षण  प्राप्त  नही  है।  सब
 से  भरी  बात  यह  है  कि  जो  घन  का  जैन  भी
 करती  है,  प्रिये--पैरों  पर  खड़ी  भी  होती
 है,  उनक  पति  भी  जो  उनकी  कमाई  पर
 निर्भर  करते  हैं,  बाधित  होते  हैं,  वे  उसके
 भर  पाने  के  बाद,  यदि  वे  पैसे  नही  लाती  हैं
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 तो  भारतीय  करते  हैं।  उनकी  कमाई-ले  कर

 जुरव्य॑सनों  में  खर्च  कर  देते हैं।  इस  तरह
 की  जो  सामाजिक  बुराइयां  हैं,  इनकी  शोर
 भी  हमारा  ध्यान  जाना  चाहिये  |  मैं  कहना
 चाहती  हूं  कि  झा थिक  तौर  पर  ये  अपने
 पैरों  पर  खड़ी  हो  सके  इसका  इंतजाम  किया
 जाता  चाहिये  ऐसा  आपने  किया  ती  उसका
 स्तर  ऊचा  उठ  सकेगा  |

 एक  बहन  ले  कहा  कि  पोलिटिकल
 लाइफ  में  भी  जितना  परसेंटेज  हम  स्त्रियों
 को  मिलना  चाहिये  नही  मिलता  है  ।  इलेक्-
 शन  के  वक्‍त  हर  साल  यह  कहा  जाता  है  कि

 पंद्रह  प्रतिशत  स्थान  औरतों  को  देंगे  तो
 दिए  नहीं  जाते  हैं।  मेरा  सुझाव  है  कि  हर
 एक  पर  तहसील  से  ले  कर  उल्लास  लेबेल  तक
 स्त्रियों  को  जिम्मेदारी  दी  जानी  चाहिये
 ऐसा  किया  गया  तो  उनको  अपने  मत  का
 प्रदर्शन  करने  का  दुख  दर्द  के  निवारण  हेतु
 आगे  बढने  का  मौका  मिलेगा।  अपने  हाथ
 से  अपने  प्रश्नों  को  सुलझाने  का  भी  उनको
 इस  तरह  से  मौका  मिलेगा  ।  अपनी  कठि-
 नाइयों  को  स्त्रियां  ही  ज्यादा  समझती  हैं
 शोर  वही  उनको  हल  भी  कर  सकती  हैं  v
 जिम्मेदारी  उनको  दे  कर  ज्यादा  मौका
 अपनी  समस्यायें  को  सुलझाने  का  उनको
 दिया  जाना  चाहिये  ।

 कली  रामावतार  शास्त्री  (पटना)  :

 भारतीय  महीनों  की  सुदेशा  का,  उनकी
 दन नाथ  स्थिति  का  यहां  बहुत  से  मानो
 सदस्यों  ने  उल्लेख  किया  है।  यह  ठीक  है  कि
 हमारे  देश  को  बागडोर  राज  एक  महिला
 प्रधान  मंत्रो  के  हाथ  में  है  7  लेकिन  इसके
 बावजूद  जिस  गति  से  महिला भों  की  स्थिति
 में  सुधार  होना  चाहिये,  नहीं  ही  पा  रहा  है।

 मैं  केबल  एक  बात  की  झोर  आपका
 ध्यान  दिलाना  चाहता  हूं  i  देश  में

 हमारे  समाज  में  तिलक  झोर  दहेज  की
 प्रथा  कभी  ६ 1  व्याप्त  है  भर  मैं  समझता

 हूँ  कि  यह  सब  से  बड़ा  कोढ  हमारे  समाज
 में  है,  एक  कलंक  हमारे  समाज  के  माथे

 ग्  India  ds)  02
 पर  है  कौर

 इसकी.  वजह  से  खास  बौर
 पर  देहातों  में  गरीबों  की  बहुत  सी
 बच्चियां  हैं  जिन  की  शादियां  या  तो  हो
 नहों  पाती  हैं  या  होने  में  कठिनाइयां
 होती  हैं  झोर  उनको  शादियां  करने  के  लिए  उन
 के  मां  बाप को  भ्र पनी  सम्पत्तियां  तो  बेचनों
 पड़  जाती  हूँ  या  गिरवी  रखनी  पड  जाती  है  ।

 48.80  hrs.  \
 (Sur;  C.  M.  STEPHEN  in  the  Chair]

 a  ae  जो  सा मस्ती  कोई  तिलक
 शोर  दहेज  शारदा  के  रूप  में  हमारे
 देश  में  हैं  इसे  समूल  नष्ट  करने  के  लिये
 झावश्यक  है  कि  हम  इस  सामन्ती  व्यवस्था
 पर  जबरदस्त  चोट  करें  और  इस  के  लिये
 जितना  भो  मुमकिन  हो  सके  कानून  बना  कर
 एसा  उपाय  करें  कि  इस  कोढ़  से  देश  को  मुक्ति
 मिल  सके  t  लेकिन  दुख  है  कि  जो  लोग

 कानून  बनाते  हैं  बही  लोग  इस  का  खुला
 उल्लंघन  करते  हैं  ।  अगर  ऐसा  होगा  तो
 जनता  की  आस्था  सरकारी  कानूनों  पर

 नहीं  जायेगी,  लोग  शाप  के  पीछे  नहीं  चलेंगे  ।
 उस  की  एक  मिसाल  अखबार  से  उद्धरण
 पढ़कर  देना  चाहता  हुं  शोर  दूसरी  मिसाल
 भी  मैं  उसके  बाद  दूगा।  मेरे  हाथ  में  सभापति

 जी,  3  फरवरी  का  “जायगा”  हिन्दी  दैनिक

 है  जो  दिल्‍ली  से  प्रकाशित  होता  है,  इस  में  एक
 समाचार  छपा  है  जिस  का  शशांक  है  “दहेज
 विरोधी  कानून  का  सरे  श्राम  मखौल  na

 यह  बिहार  की  बात  है  जो  बिहार  सम्भवत:

 सबसे  पिछड़ा  हुआ  है  भोर  जिस  को  भागे

 बढ़ाने  की  जरूरत  है,  पूरे  समाज  को  कौर

 महिला भों  को  वहां  की  ।  यह  खबर  है  शेख-

 पुरा,  मूगेर  2  फरवरी  की  कि  कानून  के

 पालन  की  देख  रेख  की  जिम्मेदारी  जिस  पर

 है  वही  किस  तरह  उस  की  अ्रवहेलना  करते

 हैं,  इसका  एक  जवलंत  नमूना  शेखपुरा  प्रखंड

 के  हिय यां वा  ग्राम  निवासी  कांग्रेसी  विधायक

 दल  के  उप-सचेतक  को  राजों  सिंह के  34

 वर्षीय  पुत्र  संजय  कुमार  के  तिलक  समरोह

 पर  विशाल  भोज  देखने  में  धाया  1  भागे
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 [को  रामावतार  शास्त्री]

 चल  कर  देखिये,  यह  घटना  26  जवबराो,

 976  गजदन्त  दिवस  को  है  “तिलक  के

 उपलक्ष३  में  27  जनवरी  को  एक  विद्वान

 भोज  का  ग्रा वा जन  किया  गया  जिसमें  3

 हजार  से  भो  अधिक  ग्रागन्तुकों  ने  छके  कर

 भोजन  किया,  शराब  का  भो  पूरा  दार  चता  t

 और  चरागे  लिखा  है  कि  “इस  अवसर  को  ब्रोकर

 रंगीन  बताने  के  लिये  26  और  27  जानवरो

 को  कलकत्ता  को  दो  मशहूर  नेकियां  को

 बुता था  गया  जित  का  नुत्वं  भी  चुनाव  का

 रहा  ।  प्रत्यक्ष  दर्ज़ियों  के  अनुसार  ऐसा
 विशाल  भोज,  नाच  गाता,  खाने  पीने  आदि

 का  प्रबन्ध  शायद  ही  दत्त  क्षेत्र  के  किसी  घरों

 मानो  या  जमींदार  के  बेटे  के  विवाह  के  अवसर

 पर  हुआ  हो  ।  इस  में  कौन  शामिल  हुए  थे

 जरा  यह  भी  देख  लीजिये  ।

 MR,  CAIRMAN:  It  is  very  clear  in
 the  rules  that  you  can  make  an  allega-
 tion  against  any  person  only  after  in-
 forming  the  Speaker.  The  newspaper
 cannot  be  a  screen  for  circumventing
 the  provisions  of  the  Rule.  The  Rule
 is  that  anything  whether  off-hand  or
 orally  or  by  reading  a  document  which
 tantamounts  to  mean  an  allegation
 against  any  Member  whether  inside  or
 outside  the  house,  cannot  be  said  with-
 out  the  prior  permission  of  the
 Speaker.  Therefore,  I  rule  that  further
 reference  to  this  should  not  be  made.

 श्री  रामावतार  इस्त्री  :  तब  तो  यह  नियम

 होता  चाहिये  कि  कोई  भो  अखबारों  का  उद्धरण

 यहां  न  दिया  जाय  ।

 श्री  नाथू  राम  अहिरवार  (टीकमगढ़)  :

 अखबार  में झूंठ  छपा  हो  तो  क्या  किया  जाय  ।

 जो  छपा है  वह  गलत  है

 श्री  रा साद तार  झा स्त्री  :  नहीं,  मैं  इव

 को  मानने  वाला  नहीं  हूं  श्राप  इस  का

 कंट्राडिक्शन  खोजिये  ।  अगर  कंट्राडिक्शन

 होता  तो  मैं  नहीं  [पढ़ता  ।  कंट्रेडिक्शन  नहीं
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 feat  mat)  तो  यही  मैंने  साबित
 करना  चाहता  हूं  कि  किस  तरह  से  कानून
 बताने  वाले  लोग... .  .  .

 MR.  CHAIRMAN:  My  ruling  re
 mains.  Nothing  more  will  be  per.
 mitted  here.

 श्री  रामावतार  शास्त्री  :  सभापति

 जी,  अगर  यह  रूल  होगा,  तो  आय  बराबर  के

 लिये  खून  दीजिये  कि  कोई  उद्धरण  नहीं  पढ़े
 अखबारों  से  ।  आप  स्वयं  पढने  लगते  हैं  जब

 आपका  मौका  कराता  है  |  हम  भी  तो  तरह  से

 कर  रहे  हैं।  यह  बहुत  लोग!  के  लिये  इत
 कन्वीनियंट  हो  सकता  हैं,  लेकिन  सरकार  के

 दिमाग  में  यह  बात  लायी  जाती  चाहिये  कि

 जो  लोग  कानून  बा  रहे  हैं,  तकी  उल्लंघन

 किस  तरह  से  हो  रहा  है  t

 अगर  द  तरह  से  ड्राप  इजाजत  नहों
 देते  हैं  तो  मैं  आपकी  बात  को  मात गा  बोर

 उसे  मानते  हुए  यह  कहना  राहु  हूं  कि

 अगर  यह  बात  सच  है  तो  सर  गर  को  पता

 लगाना  च।हिये  कि  किप  तरह  ते  40  हजार
 रुपये  का  तिलक  frat  गम  आर  30,  40

 हजार  रुपया  ओर  खर्चें  किया  गया,  क्या

 गैस्ट  कन्ट्रोल  ग्राहक  इस  तरह  के  लोग।  के

 लिये  नहीं  है  ?  क्या  तिनक  और  दहेज  लेना

 डन  लोगां  के  लिये  जायज  है,  क्या  कानून
 में  कोई  उसके  लिये  छूट  है  ?  यदि  नहीं

 है,  फिर  भी  साम यं यवान  ऑर  शासक  अगर

 एसा  करेंगे  तो  जनता  को  आस्था  कानूनों  में

 नहों  होगी  ।  आप  जिस  काम  को  करना

 चाहते  हैं,  वह  नहों  कर  सकेंगे  ।  तिलक  आर

 दहेज  जती  कुड़वा  बोर  कोड  को  आप  सनाज

 से  नहों  निकाल  सकेंगे  |  जब  तक  यह
 व्यवस्था  हमारे  देश  में  रहेगी,  तब  तक  महि-
 लाता  की  बराबरी  की  बात  कहना  केवल

 हवा  में  लाठी  चलाना  होगा,  और  कुछ  नहीं

 होगा  ।  एक  तरफ  यह  बात  है  आर  दूसरों
 तरफ  मैं  यह  मिसाल  देना  चाहता  हूं  ।  इसे
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 तिलक  में,  कम्युनिस्ट  पार्टी  की  एक  महिला
 विधायिका  भी  शामिल  हुई  थीं  ।  कम्युनिस्ट
 पार्टी  ने  उनके  खिलाफ  कार्यवाही  की  और

 उनसे  जवाब  तलब  किया  गया  और  उनको

 पार्टी  से  निष्कासित  किया  गया  ।

 दूसरी  मित्ताल  यह  है  कि  एक  कम्पू  लिस्ट
 एम०  एल०  ए०  ने  अपने  लड़के  की  शादी  में

 मजबूर  होकर  दहेज  लिया  ।  उन्होंने  अपना

 पत्ती!  के  कहने  से  कि  अगर  दहेज  नहीं  लोगे

 तो  जलकर  मर  जाऊंगी,  दहेज  लेना  स्वीकार

 किया  ।  उन्होने  यह  भी  स्वीकार  किया  कि

 यह  गलत  काम  किया  ।  कम्युनिस्ट  पार्टी

 ने  उनके  खिलाफ  भी  कार्यवाही  की  ।

 यह  दो  मिसाल  मैंने  इसलिये  दी  हैं  कि  इसमें

 दहेज  प्रथा  को  मिटाने  और  महिलाओं  की  स्थिति

 सुधारने  के  सिलसिले  में  ऐसा  किया  गया  ।

 इसी  दृष्टिकोण  से  मैं  यह  अखबार  पढ़  रहा
 था  कि  आप  देखिये  कि  किस  तरह  से  लोगों

 ने  इसमें  काम  करने  की  कोशिश  कौ  भर

 ऐसी  बात  होगी  तो  जाहिर  है  कि  हम  कितन

 भी  लम्बी  लम्बी  बातें  कर  लें,  उपयोगी  बातें

 करें,  इस  सदन  में  कानून  बना  लें,  लेकिन  वह

 कानून  के  वल  पुस्तकों  के  पन्ने  में  पड़े  राह  जायेंगे  |

 मेरा  नितिन  है  कि  इस  तरह  की  शिकायतें

 जहां  हों,  उसकी  जांच  कीजिये  और  कार्यवाही
 कीजिये  ।

 मैं  बिहार  की  बात  बताना  चाहता  हूं  कि

 वहां  पर  अगर  कोई  गरीब  आदमी  चुपके
 से  दहेज  या  तिलक  ले  लें  तो  पुलिस  वाले  उसके

 यहां  पहुंच  जाते  हैं,  घूस  लेते  हैं  और  लम्बी-

 लम्बी  रकमें  लेते  हैं  और  उनको  छोड़
 देते  हैं  कौर  दूसरी  तरफ  इस  प्रकार  के  तिलक

 में  बड़े-बड़े  अधिकारी,  पुलिस  के  भाईजी

 वीगर  जाते  हैं,  लेकिन  उनके  खिलाफ  कोई

 कार्यवाही  नहीं  होती  है।  मैं  जानता  चाहता

 हूं  कि  क्या  उनके  खिलाफ  कोई  कार्यवाही
 अदालत  में  की  गई  है  या  नहीं  ?  तिलक  और

 दहेज  लेना  कानून  को  तोड़ना  है,  तो  जिन  लोगो

 ने  इस  कानून  को  तोड़ा,  उनके  खिलाफ  कौन
 सी  कार्यवाही  की  गई  हैस्ब्रो  आगे  कौन  सो
 व्यवस्था  करना  चाहते  हैं  जूते  इस  तरह
 की  बातें  बन्द  हो  और  देहातों  के  जो  गरीब
 लोग  हैं,  वे  पतों  बच्चियों  की  शादी  ठोक
 से  कर  सकतें,  अपनी  सम्पत्ति  बेचकर  दर-दर
 के  तिवारी  न  दें,  भीख  मांगने  क्रि  नौबत
 न  आये  ?  दम  सिलसिल  में  मैं  यह  सवाल
 उठाना  चाहता  था  |

 श्री  नाराज  अहिरवार  :(टीकमगढ़  k
 सभापति  महोदय,  मंत्री  महोदय  ने  जिस
 रिपोर्ट  पर  विचार  करने  का  प्रस्ताव  प्रस्तुत
 किया  है,  में  उस  का  समन  करता  हूं  ।

 मान्यवर  भारतवर्ष  में  महिलाओं  का

 स्थान  हमेशा  ऊंचा  रहा  है  कौर  उनको  बराबर

 इज्जत  दी  जाती  रही  है  i  यह  बात  अलग  है
 कि  समय  समय  पर  समाज  की  जैसी  रचना

 हुई,  जैसा  शासन  रहा  और  समाज  पर  जैसे

 लोगों  का  प्रभाव  तथा  प्रभुत्व  हुआ,  अन्य

 विषयों  की  तरह  स्त्रियों  के  सम्बन्ध  में  भी
 वैसे  ही नियम  और  कानू  न  बनाये  गये  ।  मनु
 महाराज  ने  जो  कानून  बनाया  था,  उन्होंने
 उसमें  स्त्रियों  का  क्या  वर्ग  किया  और  उनके

 लिये  कया  नियम  बनाये,  यह  सबको  ज्ञात  है  ।

 उन्होंने  स्त्रियों  और  शुद्रों  को  एक  ही  श्रेणी

 में  रखा  ।

 एक  जोर  जहां  हमारे  देश  की  महिलाओं  ने

 ऐसे  कार्य  किये,  जिन  से  देश  की  इज्जन  बढ़ी,

 शौर  उन्होंने  ऐसे  ऐसे  पुत्र  पैदा  किये,  जिन्होंने

 देश  की  रक्षा  की  और  संसार  में  नाम  कमाया,

 यहां  हमारे  समाज  में  ऐसे  सामन्ती,  ऐसे  बल-

 शाली  और  साधन  सम्पन्न  लोग  भी  हुये,  जिन्होंने

 महिलायें  को  ऐसो-झा राम  की  वस्तु  समझा

 और  स्त्री  को  पर  की  जूती  तक  कहा  जैसा

 कि  मैने  कहा  है  ,  समाज  की  रचना  और

 शासन  के  अनुसार  स्त्रियों  की  स्थिति  में  परि-

 बतन  होते  च्च्  गये  ।



 [श्री  नाथूराम  अहिरवार]

 हमने  भारत  माता  के  चित्र  को  सामने
 रख  कर  देश  की  आजादी  की  लड़ाई  लड़ी  ।

 हम  कहते  थे  कि  भारत  माता  की  बेड़ियों  को
 काटना  और  देश  को  आजाद  कराता  हमारा
 लक्ष्य  है।  हमने  भारत  माता  को  आजाद

 कराया,  लेकिन  देश  की  जिन  माता झ्र ों  ने
 आजादी  की  लड़ाई  में  भाग  लिया  था,  उनकी
 आजादी  के  लिये  हमने  क्‍या  किया  है,  इस  पर

 हम  ग्रम्भी  रता  के  साथ  विचार  करना  है  ।

 जिस  कमेटी  के  द्वारा  यह  रिपोर्ट  प्रस्तुत
 की  गई  है,  में  जानना  चाहता  हूं  कि  वह  कमेटी
 कितने  देहातों  में  गई  क्‍या  वह  उन  बहनों  के
 पास  गई,  जो  खेतों  में  काम  करती  हैं,  और
 जिनके  बच्चे  धूप  और  सर्दी  में  पड़े  रहते  हैं  ।
 जिस  समय  सबेरे  बड़ी  जाति  की  शिक्षित  बहन
 घर  में  भगवान  का  भजन  करती  हैं,  या  गंगा
 जल  लेकर  मन्दिर  में  चढ़ाने  जाती  हैं,  उस

 समय  हरिजन  महिलायें  सिर  पर  पाखाना
 ले  कर  सड़क  पर  निकलती  हैं  ।  क्‍या  वह
 कमेटी  उन  हरिजन  महिलाओं  के  पास  गई  है?  मैं

 निवेदन  करना  चाहता  हूं  कि जब  तक  विभिन्न

 वर्गों  की  स्त्रियों  की  स्थिति  में  इतना  फके

 रहेगा  तब  तक  हम  इस  दंश  की  स्त्रियों  का

 स्तर  ऊंचा  नहीं  उठा  पाये  |

 यह  ठीक  है  कि  राज  हमारे  देश  में  महिलायें

 कराईए  ०एस०,  कलक्टर,  डिपुटी  कलक्टरश्ौर

 सेक्रेटरी  आदि  बड़े  बड़े  पदों  पर काम  कर  रही

 हैं।  हमविदंशों  के  सामने  यह  तथ्य  पेश  करके

 कह  सकते  हैं  कि  हमारे  यहां  स्त्रियों  ने  बहुत
 प्रगति  की  है  शौर  उनका  स्तर  ऊंचा  हुआ  है।
 लेकिन  प्रश्न  यह  है  कि  नीचे  के  स्तर  पर

 महिलाओं  की  स्थिति  को  सुधारने  के  लिये

 सरकार  ने  क्‍या  किया  है  ।  इसलिये  हम  कह
 सकते  हैं  कि  हमारे  समाज  की  जड़  खोखली

 हो  गई  है,  भले  ही  पेड़  की  ठहनिथों  पर  पत्ते

 हों  ।  हमारे  समाज  के  80  प्रतिशत  लोग

 गांवों  में  रहते  हैं।  उन  लोगों,  और  विशेषकर

 उन  स्त्रियों,  की  स्थिति  को  सुधारने  के  लिये

 सरकार  ने  क्‍या  किया  है  ?

 आज  हमार  गावों  में  लड़कियों  के  लिये

 सकल  नहीं  हैं  ।  हमारे  समाज  में  जो  अनाथ

 और  बेसहारा  स्त्रियां  हैं,  उनके  लिये  सरकार

 ने  क्या  किया  है  ?  जरगर  किसी  बड़े  अधिकारी'

 का  लड़का  डाक्टर  बन  जाता  है,  तो  वह

 शादी  पर  बीस  हजार  रुपये  की  मांग  करता

 है।  लेकिन  गांवों  के  गरीब  किसान  की

 लड़की  की  शादी  पर  भी  दस  हजार  रुपये  मांगे

 जाते  हैं।  इसलिये  यह  आवश्यक  है  कि समाज

 की  इन  कुरीतियों  को  समाप्त  करने  का  प्रयत्न

 किया  जाये,  स्त्री  शिक्षा  पर  बल  दिया  जाये

 और  इस  प्रकार  के  अन्तर  को  दूर  किया  जाये

 कि  कुछ  लोग  तो  वैभव  में  रहे  और  बाकी

 लोग  दीन-हित  अ्रवस्था  में  जीवन  व्यतीत

 करें  ।  गांवों  की  महिलाओं  की  दशा  को

 सुधारने  की  तरफ  अ्रधिक  ध्यान  दिया  जाता

 चाहिये  |

 कहा  जाता  है  कि  हमारे  समाज  में

 दुश्च॒रित्रता  और  वैश्यावृत्ति  बहुत  बढ़  गई  है  |

 में  कहना  च।हता  हूं  कि  वह  केवल  शिक्षित

 समाज  में  बढ़ी  है,  देहातों  में  वह  नहीं  है  ।

 देहात  में  आज  भी  यह  स्थिति  है  कि  और

 किसी  को  पता  चल  जाये  कि  किसी  आदमी  ने

 किसी  लड़की  या  महिला  के  साथ  मजाक

 किया  है,  तो  गांव  के  लोग  पंचायत  बिठा  कर

 उस  आदर्श।  को  सजा  देते  हैं  ।

 राज  शिक्षित  समाज  में  खुले-आराम

 शराब  पी  जाती  है  और  पढ़ी-लिंगी  महिलाय्रों

 में  दुश्चरित्रता  बढ़  रही  है.।  वास्तव.  में
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 पढ़ा चल खा धर्म  gt  हमारे!  समाज  को  बर्बाद

 करने  जा  रहा  है  1  सरकार  ने  लोगों  के

 अधिक  स्तर  को  ऊंचा  उठाने  के  लिये  प्रयत्न

 जहां  किया  है  ।  चूंकि  पढ़ो-लिखो  लड़कियों

 के  मां-बाप  के  पास  दहेज  के  लिये  पैसा

 नहीं  होता  है,  इसलिये  उन  लड़कियों  को  मजबूर

 होकर  दफ्तरों  में  नौकरी  कानों  पड़ती  है  ।

 वहां  उमर  के  साथ  कैसा  अमानुषिक  व्यवहार

 किया  जाता  है,  यह  उनसे  पूछिये  -  राज

 कुछ  लोगों  ने  पड़ी-लिखी  महिलाओं  को  एक

 व्यापार  का  साधन  बना  रखा  है  IT  लाइसेंस

 लेने  वाले,  बड़े  बडे  केके  लेने  वाले  लोग  सरका री
 अफसरों  को  क्या  देते  हैं?  ये  तमाम  खोजें

 हैं  ।इस  वजह  से  मदिरा  का  शोर  महिलायें

 का  जो  व्यापार  चल  रहा  है  उसके  ऊपर

 सोचना  चाहिये  ।  हमारा  देश  कहां  जा  रहा

 हैं?  हम  भले  ही  सोता  माता  सावित्री  कौर

 सतो  प्रनुसुइया  की  बात  करें,  ठीक  है,  ये  हमारे

 यहां  हुई  लेकिन  आज  वास्तव  में  महिलाओं  के

 लिये  हम  क्‍या  कर  रहे  हैं?  उनके  साथ  क्‍या

 व्यवहार  कर  रहे  हैं?  आप  देखें  अनाथ

 आश्रमों  में  महिल/यें  रहती  हैं।  उन  अनाथ

 आश्रमों  को  समाज  कल्याण  विभाग  से  ग्रान्ट

 वार्ता। है  ।  लेकिन  क्या  कभी  वहा  पर  जाकर

 किसी  ने  गुप्त  रूप  से  देखा  कि  वहां  क्‍या

 होता  है  ?  महिलायें  को  वहां  बिक्री  होती

 है  किस  प्रकार  से  उन्हें  वहां  पर  बेचते

 हैं?  जो  आपके  यहां  पढ़े  लिखें  लोग  हैं  उनके

 साथ  शादी  बाप  कराइए  ।  समाज  कल्याण

 के  लि ग्रे  आप  बहुत  कुछ  कर  रहे  हैं  लेकिन

 अहि लभों  का  उत्पात  करना  होते  सही  कप

 शीर  भरैगिटेंकल  हूँ  में  सामने  भाये  कि  गाँवों डी  २
 मे महिलाओं  की  शिक्षा  के  लियें  शाप  क्य  कर
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 रहे  हैं?  दहेज  प्रथा  के  विरोध  में  शौर

 डाइवोर्स  के  लिये  कानून  बाप'  बना  रहे  हैं
 ठीक  है  बनाइये  t  पर  मैं  यह  कहता  हूं  कि  जिस

 की  शादी  दाज  से  पन्द्रह  साल  पहले  हो  गई

 कौर  उसके  तीन  चार  बच्चे  हो  गये  उसका

 झगर  'डावोस  होता  है  तो  उन  बच्चों  का

 क्या  हाल  होगा  t  यह  सब  पढ़े  लिखे  समाज

 में  दौर  पढ़ी  लिखी  महिलायें  में  होता  हैं  ।

 क्या  बाप  चाहते  हैं  कि  प्रेमिका  कौर  इंग्लैण्ड
 की  तरह  इल्लेजिटिमेट  चाइल्ड  (लावारिस

 बच्चे)  हमारे  देश  में  कितने  ही  पैदा  हों  ?

 उनके  लिये  कोई  प्रबन्ध  भी  तो  होना  चाहिये  ।

 यह  तो  हम  एक  भावनात्मक  ढंग  से  दौड़  रहे  हैं
 राज  स्त्री  भ्रोर  पुष्प  में  झगड़ा  क्यो  होता  है?
 वास्तव  में  झगड़ा  तो  इसीलिये  हो  रहा  है
 कि  हम  भौतिकवाद  पर  ज्यादा  चल  रहे  हैं  1

 यह  फैशन,  बनाव  श्रृंगार  शौर  परिचितों

 सभ्यता  का  पूरा  प्रभाव  पड़  रहा  है।  इसी

 लिए  हम  लोग  उस  झोर  भाग  रहे  है  ।

 स्त्री  शौर  पुकार  गृहस्थ  जीवन  के  दो  पहिए
 होते  हैं  ।  कोई  भी  देश  भाये  बढ़  नहीं  सकता

 जहां  स्त्री  शौर  पुरुष  दोनों  एक  साथ  न  चले  ।

 पुरष  कितना  हो  कमाए  स्त्री  झगर  खर्च  करती

 रहे  तो  घर  गृहस्थों  चल  नहीं  सकती  कौर

 अगर  पुरुष  कमाने  न  जाय,  भी  रत  काम  करता

 रहे  तो  भी  घर  चल  नहीं  सकता  है  ?  दोनों

 मिल  कर  चलते  हैं भीर  काम  करते  हैं  तब  धर

 चलता  है  ।  हमारे  खेलों  में  स्त्री  भी  जाती  है

 पुरुष  भी  जाते  हैं,  दोनों  खुशी  खुशी  वहां  काम

 करते  हैं  मौर  शाम  को खुशी  खुशी चर धर  भ्रम क  र
 क्र पते  बच्चों  को  प्यार  कर्रतें है  1 हमारे  धर

 n
 हु  हमारे  विश्वविश्वीलंय  हैं।  महात्मा  कोठी

 “मे  कहे  था  कि  श्र  भरे  विश्वविक्लेलक  है
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 और  हर  मां  और  बाप  उनके  टीचर  और

 प्रोफेसर  हैं।  तो  जब  तक  हम  घर  की  शिक्षा

 पर  बल  नहीं  देंगे  और  देहातों  में  शिक्षा  का

 प्रचार  ज्यादा  नहीं  करेंगे  तव  तक  देश  आगे

 नहीं  बढ़  सकता  है  ।  आज  भी  आजादी  के

 इतने  सालों  बाद  23-24  प्रतिशत  ही  है

 शिक्षा  का  प्रसार  अपने  देश  में  कर  पाये  हैं  1

 हम  गांवों  की  शिक्षा  को  ज्यादा  आगे  नहीं

 बढ़ा  पाये  |  हमारा  सेनन्‍्ट्रलाइजेगन  हर  चीज  में

 हो  रहा  है।  शिक्षा  बड़े-बड़े  शहरों  में,

 बड़े-बड़े  उद्योग,  बढ़े-बड  शहरों  में,

 कल्चरल  प्रोग्राम  जितने  भी  हों,  सब

 बड़े,  बड़े  शहरों  में,  देहातों  में  क्‍या  है  ?

 80  प्रतिशत  जनता  के  लिये  आप  क्‍या  कर

 रहे  हैं?  समाज  कल्याण  की  जितनी  भी

 संस्थायें  हैं  /को  आपको  देहातों  में  ले  जाना

 चाहिये  |  लड़कियों  के  स्कूल  ज्यादा  वहां

 खोलने  चाहिये  7  उनको  ज्यादा  शिक्षा

 मिलनी  चाहिये  I  जो  अनाथ  हैं  उनके  लिये

 देहातों  में  जाकर  ऐसी  संस्था ये  खोलनी  चाहिये

 जिससे  उनका  उद्धार  हो  और  ग्रनाथालयों  में

 ऐसे  प्रबन्धक  रखने  चाहिये  जो  वास्तव  में

 उनका  हित  कर  सके  |  आज  तो  कुछ  ऐसे

 प्रबन्धक  हैं  जिन्होंने  एक  अपना  धन्धा  बना

 रखा  है,  कछ  ऐसा  करते  हैं  कि  महिलाओं  को

 फुसलाकर  जाते  हैं  ग्रनाथाश्रमों  में  ग्रोवर  उनको

 वहां  बेचा  जाता  है।  तो  इस  दिशा  में  सरकार

 को  कुछ  सोचना  चाहिये।  महिला झर ों  के  स्तर

 को  बढ़ाने  के  बारे  में  ढोल  बहुत  पीटा  जाता  है,

 किताबों  में  लिखा  जाता  है  लेकिन  मेरा  निवेदन

 है  कि  महिलायें  को  सही  स्तर  देना  चाहते  हैं

 तो  उसके  लिए  कोई  सक्रिय  कदम  उठाइये  जिस-

 से  देश  के  सामने,  समाज  के  सामने  गा  कर
 बाप  कह  सके  कि  हमने  यह  यह  काम  उनके
 लिये  किया  है  शर  यह  यह  कानून  बनाया  है  |

 कानून  के  द्वारा  हम  यह  करना  चाहते  हैं।
 लेकिन  कानू  न  से  कुछ  नहीं  होता  है  जब  तक  उसे

 व्यवहार  में  न  ले  अय  |  अन्त

 करूंगा  कि  जिस  ट्रक.  र  से  ह॒म  रे  देश  ने  स्त्रियों

 को  माता  का  पद  देकर  संसार  में  उन्हें  ऊंचा

 उठाया  है  उसी  प्रकार  कुछ  ऐसे  कार्य  सरकार

 करे  जिससे  महिलाओं  की  इज्जत  बड़े  ।  इन

 ज़ादों  के  साथ  में  इस  प्रस्ताव  का  समर्थन

 करता  हूं  ।

 SHRI  P.  5.  MAVALANKAR  (Ahme~
 dabad):  :  Mr.  Chairman,  Sir,  I  warm-
 ly  welcome  this  debate  and  I  consider
 it  a  privilege  to  participate  in  it.  The
 whole  question  of  the  status  of  women
 in  cur  country  is  really  connected  with
 the  general  question  cf  the  status  of
 the  Indian  pecple  at  large.  It  is  not.
 merely  the  women  of  India  whose  sta-
 tus  is  less  than  what  it  ought  to  Le;
 far  too  many  men  in  this  country  also
 have  a  status  which  is  much  below  not.
 only  the  poverty  line  but  below  all
 kinds  of  lines—interms  of  social  status,
 political  status,  educational  status  and
 so  on.  Therefore,  it  is  a  very  good.
 thing  that  at  least  cn  the  last  day  of
 the  present  Budget  Session,  this  debate
 has  come  along  and  that  it  has  coin-
 cided,  happily,  with  the  death  anniver-
 sary  Of  our  distinguished  Prime  Minis-
 ter  the  late  Pt.  Jawaharlal]  Nehru  who,
 under  the  banner  and  leadership  of
 Mahatma  Gandhi,  fought  so  valiantly
 for  not  only  the  upliftment  of  men  and
 women  of  this  country  but  particularly
 of  the  weaker  sections,  which  obvious.
 ly  includes  the  women  of  this  country.
 I  join  all  the  Hon,  Members  here  in
 paying  my  most  warm  and  affectionate
 homage  to  the  great  leader  Jawahar-
 lal  Nehru  and  the  Father  of  the  Nation
 Mahatma  Gandhi  who,  together  with
 many  other  smal]  and  big  leaders,
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 fought  for  the  emancipation  of  the
 downtrodden  classes,  of  which  women
 form  a  part  in  this  country.

 The  Report  of  the  Committee  on  the
 Status  cf  Women  is  a  monumental
 decument  and  I  compliment  the  Com-
 mittee  on  their  gocd  pioneering  work.
 Iam  glad,  Mr.  Vikram  Mahajan  is  here
 to  listen  to  my  words  of  compliment.
 In  a  way,  I  am  jealous  of  him,  not  be-
 cause  he  was  the  cnly  male  Member
 on  the  Committee,  but,  because  of  the
 great  privilege  he  had  of  studying  the
 problem  in  some  depth  and  contribut-
 ing  tcwards  8  study  which  will  be  a
 pioneering  study  for  other  publications
 and  researches  and  surveys  to  take
 place  in  this  important  field.  If  you
 go  through  this  Report  you  will  find
 that  it  has  really  made  a  possible  and
 workable  task  of  an  impossible  and
 un-workable  situation.  For  one  thing,
 this  Committee  did.  not  have  data  and
 material  in  plenty;  for  another  thing,
 it  had  no  guidelines  or  precedents  to
 look  back  to,  to  fing  out  how  to  make
 this  survey;  for  a  third,  they  lacked
 certain  scientific  instruments  and
 techniques  of  research,  analysis  and
 methodology  which  the  advanced
 countries  of  the  West  have  got  when-
 ever  questions  like  the  one  of  status
 of  women  are  being  examined  in  some
 depth  for  sociological  ang  other  con-
 siderations.  When  one  looks  at  all
 these  handicaps,  one  feels  happy  and
 grateful  that  the  Committee  has  made
 such  a  good  job  of  it.  It  has  rightly
 come  to  the  conclusion  that  women  in
 this  country,  even  after  a  periog  of
 25  years  and  more  since  independence,
 find  themselves  in  a  worse  situation
 today  than  they  were  before  indepen-
 dence,  This  is  a  very  sad  conclusion,  in
 a  way,  but  that  is  the  impression  one
 gets  from  reading  this  Report.  The  Re-
 port  says  that  in  the  first  five  to  ten
 years  of  our  freedom,  things  were  not
 so  bad,  possibly  because  of  the  heri-
 tage  of  the  freedom  fighters,  of  men
 like  Mahatma  Gandhi  ang  Jawahar-
 Jal  Nehru  and  many  others  who  train-
 €d  women  to  fight  for  a  good  cause,
 for  justice  and  for  emancipation.  But
 when  freedom  came,  soon  thereafter,
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 within  ten  -to  fifteen  years,  instead  of.
 going  in  the  direction  of  further  libera-
 tion  ang  further  progress,  there  seem-
 ed  to  be  some  kind  of  8  stagnation,.
 some  king  of  a  stoppage  of  everything,
 not  only  by  men  but  even  by  women.
 J  don’t  know  why  women  in  the  ccun-
 try  today  do  not  take  ag  much  inte-
 rest  in  public  affairs  as  they  took  be-
 fore  independence,  when  we  were
 fighting  politically  for  the  country’s:
 liberation.

 Therefore,  as  the  Committee’s  re-
 port  says,  the  status  of  women  has.

 8०76९  gown  and  it  has  gone  down  not
 cnly  pelitically.  One  does  not  mind  if.
 in  the  Lok  Sabha  in  a  particular  per-.
 iod  there  are  less  number  of  Members
 who  are  women  than  at  other  times,
 but  one  does  mind  if  women  are  ex-
 ploited  more,  if  women  are  dominated.
 more,  if  women  are  getting  less  pay
 for  the  same  king  of  job  that  they  are:
 doing  ag  their  fellow-men,  If,  after

 25  years  of  freedom,  this  kind  of  ex-
 ploitation  and  thig  king  of  anti-pro-
 8resSive  situation  continues  it  is  time:
 not  only  for  the  Education  Minister
 and  the  Government,  and  not  only  for
 the  Parliament,  but  for  all  enlightened
 and  objective  and  fairminded  citizens
 of  the  country,  to  think  about  what  we
 should  do  to  emancipate  the  woman
 who  form  half  the  nation,  from  this
 bondage  ang  from  this  slavery,  If  you
 go  through  this  report  in  some  depth,
 you  will  fing  that  not  only  political
 and  educational  but  also  economic,
 social  and  other  conditions  of  women
 have  worsened  in  the  last  ten  to  fif-
 teen  years.  In  industries,  at  least  in
 plantations,  although  the  number  of
 women  workers  has  not  appreciably
 gone  down—because  certain  type  of
 work  is  skilled  work  ang  only  women
 can  do  it—they  get  less  pay.  But  if
 women  can  do  skilleg  work,  how  is  it
 and  why  is  it  that  these  women  get
 less  pay  than  men  for  the  same  planta-
 tion  jobs?

 Therefore,  it  is  at  roof  a  question  of
 man-made  society  wherein  men  are.
 trying  to  dominate  over  women  in  all’
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 Kinds  of  situations,  and  even  in  this
 fielg  of  plantation  industry,  where  men
 internally  recognise  that  women  are  on
 par  with  them,  they  do  not  accept  this
 @g  &  part  of  reality  Perhaps,  the
 false  notions  of  prestige  on  the  part
 of  men  come  in  the  way,  men  do  not
 duke  to  believe  that  women  can  at  least
 equal  them,  if  not  excel  them  There-
 fore  I  feel  that  this  report  must  be
 made  a  compulsory  reading  for  all
 male  Memberg  of  Parliament,  and  I
 would  certainly  support  the  hon  Mem.
 bers  who  have  said  that  the  Minister

 ~and  Government  must  make  this  re-
 part  and  the  allieq  data  and  material
 available  to  al]  Members,  so  that  not
 only  a  meaningful  debate  takes  »nlace
 in  Parliament  but  seminarg  and  dis-
 cussions  can  also  take  place  al]  over
 the  country  on  thig  vital  subject

 When  you  consider  the  question  of
 statug  Of  women  in  India  it  is  no  use
 saying  merely  that  in  ancient  India  the
 status  of  women  wag  very  high  It

 is  true  that  the  status  of  women  in
 ancient  India  was  very  high,  but  then
 what  has  happened  between  ancient
 India  and  modern  India,  in  80  many
 centuries?  The  status  of  women  has
 gone  down  Let  ug  not  look  at  modern
 India  only  from  the  point  of  view  cf
 modern  women  or  a  select  number  of
 ‘women  in  cities  Some  of  them  have
 Progressed,  but  if  you  take  women  in
 general  in  the  entire  country  you
 must  admit  that  their  lot  has  worsened
 rather  than  improved  This  Committee
 themselves  have  that,  when  they  tried
 to  look  at  the  conditiong  and  status  of
 women,  they  could  not  really  categori-
 se  them  All  that  the  commuttee  did,
 then,  was  to  broadly  outline  three
 categories  women  who  are  below
 poverty  line.  women  who  are  near
 poverty  line  or  just  above  the  poverty
 hhne,  which  you  could  call  the  subsis-
 tence  leve,  but  who  may  shde  back  to
 below  poverty  line,  and  ‘thirdly,  wo-
 men  who  are  above  the  poverty  Ine
 among  whom  are  only  a  microscopic
 minority  of  women  in  this  country  who
 can  be  considered’ as  educated,  we
 tty!  ‘prosperois  and  erilightened.  Can
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 even  Those:  who  are  ii  a  midtdscopic
 miziority  honestly  say,  and  say  -even
 among  themselves,  that  a  woman  is
 respected  as  &  person,  ag  a  human  be-
 ing?  The  tendency  of  the  part  of  men
 is  to  look  at  a  woman  not  only  as  an
 object  of  attraction  but  as  an  object
 of  exploitation,  an  object  of  pity,  and
 a  kind  of  commodity,  a  kind  of  pro-
 perty,  and  ag  long  as  thig  unfortunate,
 ugly,  senseless,  attitude  continues  on
 the  part  of  men  in  thig  country  or,  for
 that  matter,  in  any  country,  I  am  sure
 we  cannot  expect  the  status  of  women
 to  go  up  in  any  appreciable  way  I
 would,  therefore,  conclude  by  just
 making  one  or  two  points

 First  of  all,  when  you  look  at  he
 problem  of  the  status  of  women  in
 India  or,  for  that  matter,  in  any  coun-
 try,  the  question  remains  that  men’s
 arrogance  and  men’s  ignorance  are  the
 greatest  obstacles,  and  on  top  of  these,
 mens  desire  to  dominate  over  women,
 thinking  that  women  belong  to,  what
 is  notoriously  called,  the  weaker  sec.
 tion  I  do  not  believe  in  that  Now,
 Sir  when  we  say  that  this  attitude  on
 the  part  of  men  should  change,  then
 what  do  we  do?  It  is  not  a  question
 which  can  be  solved  in  one  year  or  in
 one  decade  I  would  like  to  categorise
 the  problem  under  three  aspects  One
 is  about  what  laws  and  Government
 can  do  to  (a)  remove  certain  hurdles,
 (b)  encourage  some  trends,  (c)  ena-
 ble  women  to  enjoy  certain  facilities
 and  (d)  to  help  the  voluntary  bodies
 Laws  ang  Government  can  do  all  these
 four  things  in  regard  to  the  institu-
 tion  of  marriage  laws  of  inheritance,
 institution  of  family  ang  the  question
 of  increasing  employment  opportuni-
 ties,  particularly  ensuring  equal  rights
 and  equal  pay  for  equal  work  for  both
 men  ang  women

 Secondly,  we  have  to  see  what  social
 Servite  agencies  can  da,  social  service
 bodies  of  hoth  men,.and  womep,  but
 parhoularly  the  women’s,  grganiza-
 tions.  (a)  te  create  public  opinion,  (b)

 to  edycate  men,  dpeluding..  -edpcating
 ;  -thely,pusbandg,  brethers  gnd.  sons,  (c)

 हनीफ  ipyplve  in  actual  concrete  work  of
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 sodisl  ‘lative;  ands  (a)  to  play  their
 pact  in  pramoting  an  effecthye  under-
 standing  and  education  of  family
 planning  programmes  and  in  respect  of
 children’s  healfhy  growth.

 hirdly,  what  education  can  do.  .  .

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  ह  G.  MAVALANKAR:  .In
 respect  of  girls’  education.  The  girls’
 education  must  be  improved,  The
 Kasturba  Gandhi  National  Memorial
 Trust,  under  Mahatma  Gandhi,  had
 been  doing  and  have  been  doing,  quote
 a  lot  for  girls’  education,  particularly

 in  rural  India;  their  funds  and  scope
 must  be  increased.

 Finally,  although  this  is  an  age-old
 problem,  a  part  of  the  general  problem
 of  exploitation  and  backwardness  of
 the  Indian  community,  I  would  con-
 <lude  by  quoting,  very  briefly,  from
 page  8  of  this  report.  This  has
 been  very  well  put  In  the  report,
 on  page  8  the  Committee  say.

 “We  believe.

 1,  that  equality  of  women  s  neces-
 sary,  not  merely  on  the  grounds  of
 social  justice,  but  as  a  basic  condi-
 tion  for  social]  economic  ang  politi-
 cal  development  of  the  nation;

 2.  that  m  order  to  release  wome7
 from  their  dependent  and  unequal
 status,  improvement  of  their  employ-
 ment  opportunities  and  earning
 power  hag  to  be  given  the  high>st
 priority.

 4.  that  the  contribution  made  ry
 an  active  housewife  to  the  runni.g
 and  Management  of  a  family  should
 be  admitted  as  econqmically  and  sv-
 cially  productive  and  contributing
 to  national  savings  and  develop-
 ment....

 6.  that  disabilities  and  inequalities
 imposed,  on  women  have  to  be  seen
 in  the  total  context  of  society,  where

 ह...  wactigqns  हम  पिल:  spopukation—
 male  and  _female—adults  and  child.

 reh-Buffer  शातिर  tie  Upriébsion  of  an
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 exploitative  system{  ह  ह ड  द...  posni-
 ble  to  remove  these  inequalities  for
 Women  ‘only.

 With  these  words,  I  conclude.

 et  trata  सिह  (जोर)  :  सभापति
 जी,  जो  मोशन  हमारे  सामने  2,
 उसका  समर्थन  करते  हुये  में  कहना  चाहता

 g  कि  समाज  में  औरतों  का  स्‍तर  हरेक
 मजहब  में,  हरेक  हमें  में  अलग  अलग  है  1

 जहा  तक  हिन्दू  घर्म  का  सवाल  है,  उसमें  स्रोतों
 को  बराबरी  का  दर्जा  दिया  गया  है।  बेद-

 पुराणों  कौर  न्य  नाभिक  ग्रंथों  से  यह  बात
 साफ  जाहिर  होती  हैं  >  कोई  अच्छा  काम
 तब  तक  पूरा  नहीं  माना  जाता  जब  तक  कि
 झौरत  सभा  में  न  रहे,  स्त्री  साथ  में  न  रहें
 क़िश्चियस  के  यहां  भी  करीब  करीब  सौ  रनों  को

 वही  स्थान  दिया  गया  है  जो  झपने  यहां  है  ।
 वे  स्त्री  को  बेटर  हाफ  कहते  हैं।  इस्लाम  के
 बारे  में  मुझे  ज्यादा  नहीं  मालूम  लेकिन  जहां
 तक  मैं  समझता  हू  उनके  यहां  औरतों  को  बरा-
 बरी  का  दर्जा  नही  दिया  गया  है  ।  कहने  का
 मतलब  है  कि  समाज  में  औरतों  का  दर्जा
 क्या  है  ?  हरेक  मजहब  के  हिसाब  से  अलग
 है,  हरेक  देश  के  हिसाब  से  अलग  अलग

 है  t

 हमारे  देश  में  औरतों  को  हमेशा  से  बड़ा
 ऊचा  दर्जा  दिया  गया  है  भीर  औरत,  मर्द

 एक  दूसरे  के  पूरक,  एक  दूसरे  के  सप्लीमेंट
 माने  जाते  हैं।  कभी  हमारे  एक  मिलन  ने

 कहा  कि  जैसे  एक  गाडी  के  दोपहिया  होते  हैं
 और  गाड़ी  दो  पहियों  से  चलती  है,  एक  पिये
 से  नही  चल  सकती  है,  उसी  तरह  से  मर्द,
 झौरत  समाज  के  दो  पहिये  हैं  शोर  समाज  इन
 दो  फ्र हिय ों  से  ही  चलता  है  n  इसलिये  दोनों
 का  दर्जा  बराबरी  का  है।  इसीलिये  हमने
 झपने  देश  को  म्रदरलैप्ड  कहा,  है,  मातृभूमि
 कहा  है,  हमने  इस  फ्राद्रजेण्ड  नहीं  तत््डा  k
 क्योकि  बाप:  के  मुकाबिले.  इस  मा  को
 ज्यादा  महत्व  देते  हैं।  हम  यह  कहेंगे  (कि
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 राज  जो  मां  का  लड़का  है,  जो  मर्द  की  श्वफल

 में  बैठा  हुआ  है,  यह  फंथलेस  है  ।  इसने  मां
 या  उसकी  बिरादरी  के  साथ  जो  बर्ताव  करना

 चाहिये  था  वह  नहीं  किया  ।

 मां  हमारे  लिये  क्‍या  करती  है  ?

 (व्यवधान  )  जिस  समय  बच्चा  पेट  में

 आता  हाउस  समय  अपने  मन  को  मारती  है  |

 वह  कोई  ऐसा  खाना  नहीं  खाएगी  जिससे

 बच्चे  को  नुकसान  पहुंचता  है  ।  डिलीवरी

 होने  के  बाद,  मां  के  दूध  पर  बच्चा  रहने  तक

 ऐसा  कुछ  नहीं  खाएगी  जो  बच्चे  को  नुकसान
 करेगा  |  वह  अपने  टेस्ट  को  दबाती  है,

 इतना  सेक्तरिफाइस  मां  करती  है  ।  इतना

 ही  नहीं  अगर  किसी  मां-बाप  के  चार  लड़के

 हैं  तो  उनमें  जो  कमाने  वाले  लड़के  हैं,  बाप

 उन्हीं  से  मोहब्बत  करेगा,  मां  नालायक  लड़के

 से  प्यार  करती है  ।यह  बात  आप  चारों  तरफ

 शहरों  और  गांवों  में  जाकर  देख  सकते  हैं  ।

 मर्द  को  जो  प्यार  औरतें  मां  की  हैसियत  से  देती

 हैं  वह  सेल्फ लेस  होता  है  ।  उसकी  एवज  में

 हमने  उसे  दबा  रखा  है  ।  हम  जानते  हैं  कि

 हमारे  समाज  में  उसकी  जो  इकोनोमिक

 डि पन् डेस  है  श्रमिक  दृष्टि  से  जो  वह  मर्दों  पर

 निर्भर  करती  है,  इसीलिये  उसका  स्थान

 दूसरा  हो  जाता  है,  बराबरी  का  नहीं  रहता

 है  ।  अभी  हमारे  एक  साथी  ने  कहा  कि  अगर

 आई०  ए०  एस०  कोई  औरत  पास  करती  है

 तो  वह  शादी  नहीं  कर  सकती  है  ।  ये  कुछ  जो

 ऐसी  असंगतियां  हैं  ये  श्रौरतो  को  आगे  बढ़ने

 से  रोकती  हैं।  गवर्नमेंट  को  चाहिये  कि  इनको

 वह  दूर  करे  ।

 समाज  में  जिस  तरह  से  वह  मां  के  नाते,

 वाइफ  के  नाते,  घर  की  मालिनिक  के  नाते

 आचरण  करती  है  यह  किसी  से  छिपा  नहीं  है  I

 इस  सबको  देखते  हुये  नगर  मर्द  उसे  बराबरी

 का  दर्जा  नहीं  देता  है  तो  बहू  फेथलेस  है  ।

 मैं  समझता  हूं  कि मां  का उस  पर  जो  ऋण  है
 उससे  च्  ऐसा  करके  उऋण  नहीं  हो  सकता

 है
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 मैने  तुर्की  के  रेवोल्यूशन  के  बारे  में  पढ़ा  है।
 पहला  र्ल्ड  वार  के  बाद  वहां  रेबोल्वूशव  ह्
 था।  कमाल  पाशा  वहां  के  डिक्टेट  बने।

 रे बो ल्यू गन  के  पहले  तुर्की  में  यह  हालत  थो
 कि  मुस्लिम  परतें  ज़ोर  लड़कियां  पी  तोड़
 कर  अगर  सड़क  पर  दिखाई  पड़  जाता  था  तो

 उनको  वहीं  कत्ल  कर  दिया  जाता  था।  कमाल

 पाया  पावर  में  आये  तो  उन्होंने  मुन्ना  लोगों
 को  बजाया  और  रिवाल्वर  उनके  सामने

 रख  कर  कहा  कि  दिमाग  हमारा,  कलम

 तुम्हारा  होगी  और  अगर  तुम  नहीं  मा तांगे

 तो  यह  बन्दूक  है  नया  कानून  बना  ज़ोर

 उन्‍होंने  दस्तखत  कर  दो  ।  उन्‍होंने  शरियत

 को  चेंज  कर  दिया  a  आज  तुर्की  में  मई  दोस्त

 को  बराबर  के  अधिक,  हैं,  वे  बराबर के  हिस्से-
 दार  हैं  ।  हर  एक  मामले  में  i  हम  चाहते  हैं  कि

 हर  एक  व्यवसाय  मैं ग्रोरतें  आगे  आये  हम

 चाहते  हैं  कि  परतें  आगे  आयें  और  क्रान्ति

 करें  ताकि  बराबरी  का  दर्जा  उत्तकों  मिल

 सके  ।  अगर  औरतों  को  आर्थिक  निर्भरता

 मर्दों  पर  खत्म  हो  जाता  है  तो  वे  आगे  बढ़
 सकता  हैं।  मैं  चाहता  हूं  कि  इसके  वास्ते

 उनको  ज्यादा  से  ज्यादा  एजुकेशन  दी  जानो

 चाहिये।  स्विस  में  जहां  तक  एजुकेटर्स
 लड़कियां  मिलें  उन्हें  जरूर  ले  लेना  चाहिये
 तभी  समानता  आ  सकती  है  ।  साथ  ही  कुछ

 ऐसी  नौकरियां  हैं  जो सिवाय  औरतों  के  कोई

 दूसरा  अच्छा  तरह  से  नहीं  कर  सकता  है  ।

 नारी  का  काम  मर्दों  के  मुकाबले  में  औरतें  ही
 ग्रो  तरह  कर  सकती  |  यह  नौकरियां  उनके

 लिये  रिजवी  कर  दी  जानो  चाहिये।  चाइल्ड

 केन्द्र  भी  औरतें  ही  कर  सकती  हैं  |  छोटे  छोटे

 बच्चों  की  प्राइमरी  एजुकेशन  भी  औरतें  ही
 ग्रच्छो  तरह  से  दे  सकती  हैं,  मर्द  नहीं  ।  हमारे

 यहां  चौधरी  चरण  सिह  ने  कहा  है  कि  औरतों

 को  कभी  राजनीति  में  नहीं  जाने  देना  चाहिये  ।

 मैं  कहता  हुं  कि  इस  तरह  के  लोग  जो  पहली-

 कली  ऐसी  बातें  करते  हैं  सरकार  को  चाहिये

 कि  उनको  उठा  कर  बन्द  कर  दे।  इस  तरह  के

 लोगों  को  इस  तरह  की  बातें  करने  के  लिये  बढ़ावा

 in  India  (M)  a  I20-  7
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 aft  fara  कहिये।  आजकल  के  जमाने
 में  इस  तरह  को  गाता  को  य  दात  महो  किया
 था  सकता  है  4

 मैं  पह  ो  कहूंगा  कि  लडकियां  को  ज्यादा
 से  मबादा  एकेसी  देना  चाहिये,  यूनि-
 सिटी  शबुफ्नसन  शक  उनके  लिये  करो  कर  देता

 आाहिएे  ।  पिताओं  प्राणी  को  मदद  उनको  दो
 जानी  चाहिये।  ने  पढ़  कर  सामने  जाये,  नोकरी
 के  लिए  झादेंतो  नगर  दन  आदमियों  में
 जो  इंटरव्यू  के  लिये  आते  हैं,  उनमें  से  तोन

 लड़कियां  हों  तो  लड़कियों  को  सहित  में  जरूर
 'ले  लिया  जाना  चाहिये  झीर  इनका  जाल

 जहां  किया  जाना  चाहिये  कि  दे  काटें  शाई  हैं,
 न्सैकिष्ड  झाई  हैं  या  थड़े  झाई  हैं,  मै रिट  में  झाई

 हैं  या  नहों  ।  प्रवर  पह  रुख  कप  एडमिट  नहीं
 करेंगे  तो  इकोनोमिक  डिेंडेंत  भ्र;  -तों  को  मदों
 यर  बनो  रहेगी  धार  उनको  समानता  का  दर्जा
 हों  मिल  सकेगा

 हमने  अपने  देश  में  झोर नें।  को  दूसरे  कई
 देशों  के  मुकाबले  में  ऊंचा  स्थान  दे  रखा  है  t  जो
 अपने  आपको  प्रतिशोध  देश  कहते  हैं  वहां
 औरतों  को  समान  16  का  दर्जा  नहीं  मिला  हुजरा
 है।  हमरे  यहां  करनें  ऊंचे  से  कंब
 स्थान  पर  2577  हुई  हैं।  लेकिन  उनके  यहा
 औरतों  काट  देने  तक  का  भो  हक  नहीं
 डे।

 ह थ  शब्दों  के  साथ  मैं  इस  मोशन  का
 समर्थन  करता  हूं  ।

 की  बरियूर्णामग्द  ैन्यूगी  (टिहरी
 जवाब)  :  मंत्री  मनोस्थ  ने  महासागरों  का
 स्तर  ऊंचा  करने  क  बारे  मे  जो  प्रस्ताव  रखा
 &  'उत्तरी  मैं  समर्थन  करता  हूं।  किन्तु  मैं
 शक  निवेदन  करना  चाहता  हुं  को।  रामा-
 बतौर  शास्त्रों  ने  राजनैतिक  दृष्टिकोण  से
 सपनो  छात  कही  t  अपने  झज्जार  को  उद्धत
 करते  हुये  उन्होंने  बताया  कि  फलां  फलां  जगह
 दहेज  दया  गया ।  साथ  हो  सैल्फ  केंद्र-

 एडिक्शन  उसके  भाषण  में  था।  पह  भो  उन्होंने
 वीकार  किया  है  कि  उन्हीं  की  पार्टी  क  विधा-
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 यक  का  झायरण  इस  प्रकार  का  था  जो  राज
 की  हमारी  सारी  समाज  का  है  yd  वास्तविक
 बात  हू  है  कि  हमारे  समाज  में  राज  भी
 नहीं,  ग्रनन्‍्तकाल  से  एक  विडम्बना  ली  शाई
 है।  राज  हम  यह  घड़ियाल  के  सासू  बहा
 रहे  हैं।  महिलाधभों  के  बारे  में  हमारे  बेद,
 पुराण,  नाभिक  ग्रंथों  में  सब  जगह  उसको
 ऊंचा  स्थान  दिया  गया  है  किन्तु  वास्तविकता
 यह  रही  है  कि  शुरू  से  राज  तक  शौर  मैं
 समझता  हूं  कि  भागे  स  समय  में  भी,  हमारी
 कथन ती  करनी  में  जो  अन्तर  रहा  है  वह  अन्तर
 जागे  भो  रहने  वाला  है  ।  उसमें  कोई  परि-
 बर्तन  होने  बाला  नहीं  है  t  मैं  इस  रिपोर्ट  का
 स्वागत  करता  हू  किन्तु  यह  निवेदन  करना

 चाहता  हूँ  कि  महिलाधों  के  सम्बन्ध  में  कोई
 नेशनल  पालिसी  भ्रातियां  करना  चाहिये  ताकि
 एक  नेशनल  प्लान,  राष्ट्रीय  योजना  रं हिला ओं
 की  स्थिति  सुधारने  के  बारे  में  बन  सके  ।

 मान्यवर,  नेशनल  कमेटी  फ़ार  वीमेन

 एजुकेशन  ने  अपनी  रिपोर्ट  में  कहां  कि  महि-
 लोगों  की  शिक्षा  की  दशा  हैं  बहुत  खराब  है।
 मेरा  कहना  यह  है  कि  अगर  माननीय
 शिक्षा  मंत्रो  जी  महिसाान्नों  की  शिक्षा  पर
 अधिक  से  अधिक  ध्यान  देंगे  तो  इस  समस्या  के
 समाधान  में  अ्रधिक  बिरूनी  होने  वाला  नहीं
 है,  जितना  अब  तक  रहा  है  ।  सेन्सस  की
 फिगर्स  आपके  पास  है,  वह  इस  बात  को  साबित
 करती  हैं  कि  महिलाओं  धौर  पुरुषों  की  शिक्षा
 में  कितना  अन्तर  रहा  है,  इल्ली  देवी,  निरक्ष  रता

 महिलाओं  में  कितनी  अधिक  रही  है  भर
 कितनी  विषमता  पुरुषों  शौर  महि लाशों  को
 तरक्की  में  रही  है,  केवल  इस  कारण
 कि  हमने  महि लाशों  को  शिक्षा  की  तरफ़
 पर्याप्त  ध्यान  नहीं  दिया  है।  इसका  सबने
 ज्यादा  धूसर  कमजोर  वर्ग,  पिछड़े  बर्ग  झीर
 पहाड़ी  क्षेत्रों  की  जनता  पर  रहा  है।  आपके

 कायदेकानून  की  कितनी  भी  योजनायें  इस
 सम्बन्ध  में  बनी  हैं,  में  समझता  हूं  कि!
 प्रतिशत  भी  वह  उन  तक  नहीं  पहुच  पाई  है
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 जहा  तक  काम  का  सम्बन्ध  है,  पुरुषों
 को  स्थलियों  के  मुकाबले  मे  काफ़ी  अधिक  काम
 मिलता  है।  जहां  .3  प्रतिशत  महिला गों  को

 एम्प्लाइमेट  मिली  है,  बहा  52  अतिशय  पुरुषों
 को  मिली  है।  इसमे  भी  झार्मनाइज्ड  सेक्टर
 की  जो  इडस्ट्रीज  हैं,  उनमे  तो  स्त्रियों  को  रोज-
 गार  देते  मे  कतराते  हैं।  इसलिये  मैं  निवेदन
 करना  चाहता  हु  कि  झ्रापकी  जो  नीति  है,
 उसमे  अम्लचूल  परिवर्तन  की  प्रा वश्य कता

 है  1

 इस  देश  मे  इस  समय  4  ऐसी  गेर-
 सरकारी  सिखाये  हैं,  जो  कि  महिलाओं  के
 लिये  काम  कर  रही  हैं,  मैं  पूछना  चाहता  हु  कि
 उनकी  परफामन्स  क्‍या  है  ।  उनमे
 सोशल  वैलफेयर  बोर्ड  से  लेकर
 एसोसिएशन  श्राफ  मोरी  एण्ड  सोशल
 हाईजीन  श्राफ  इडिया  तक  कई  संस्थाएं  ऐसी
 हैं,  जो  एजूकेशनल  काम  कर  रही  है।  मैं  यह
 सुझाव  देना  चाहता  हू  कि  इन  संस्थानों  का

 इंटीग्रेशन,  एकीकरण  कर  दिया  जाये।  क्योंकि
 जो  पैसा  इसके  एस्टैब्लिशमेंट  पर  ये  हो  रहा

 हूँ  वह  पैसा  उस  बर्ग  तक  नही  जाता  है  जिनके
 नाम  पर  वह  प्रदान  लते  हैं  ।

 को  मूल  पद  डागा  (पाली)  मैं  बोलने
 वाले  सदस्यों  से  जानना  चाहता  हू  कि  उन्होंने
 अपने  घर  में  बराबर  स्थान  दिया  है  या

 नही  ?  |

 शो  परि पूर्णा नन्द  पैम्यूलो  मैं  तो  पहले
 हो  कह  चुका  हू  कि  हम  सब  यहा  घड़ियाल  के

 झाड़ू  बहाने  भागे  है।  किन्तु  मैं  इससे  भी
 बडी  एक  बात  शौर  कहना  चाहता  हू  कि  देश
 में  जो  मारवाडी  समाज  है,  उसने  श्ौरतो  को
 सबसे  ज्यादा  ग्राम  बनाकर  रखा  हुमा
 है  1

 मैं  यह  सुझाव  देना  चाहता  हू  कि  महिलाझों
 की  स्थिति  को  सुधारने  के  सम्बन्ध  मे  कौर
 उनको  इस  बात  का  एहसास  हो  कि  हमारी
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 क्या  स्थिति  है,  और  8%  तरक्की  करनी

 चाहिये,  हमारा  जो  मास  सीडियां  हैं  उसके
 माध्यम  से  मापकों  भ्र धिक  से  प्रतीक  पहली-
 सिटी  करनी  चाहिये,  प्रचार  करना  चहिये  ।

 स्कूल  के  छात्रों  में  डिबेट  होनी  चाहिये,  मिसरी
 लिखवाने  का  काम  होना  चाहिये,  जिसे  कि
 इस  रिपोर्ट  के  आधार  पर  आप  झगवोजित  कर
 सकते  हैं,  ताकि  जाने  वाली  पीढ़ियों  में  1... अ
 अधिक  से  अधिक  प्रचार  हो  सके  tv

 i6  फरवरी  का  दिन  महिला  दिवस  के
 रूप  में  मनाया  जाता  है।  हमारे  देश  की
 प्रधान  मती  हिन्दुस्तान  की  प्रधान  मंत्री  ही
 नही  हैं,  बल्कि  विश्व  की  एक  ऐसी  वीराना

 हैं  जिन्होंने  सब  जगह  भ्र पनी  छाप  छोडी  है  +

 राष्ट्रपति  जी  के  जन्म-दिवस  को  और  नेशनल
 इटेग्रेशन  डे  के  रूप  मे  मनाते  हैं  sto  राधा-

 द्ष्णन्‌  जी  के  जन्म-दिवस  को  बाप  अध्यापक
 दिवस  के  रूप  में  मनाते  हैं,  मेरा  निवेदन  यह
 है  कि  i9  नवम्बर  को  आप  महिला  विदा  के
 रूप  में  मनाने  का  प्रायोजन  करे।

 शिक्षा  मता लय  को  एक  नीति  निर्धारित
 करके  एक  ऐसा  कार्यक्रम  बनाना  चाहिए,
 जिसके  ग्न्त्गंत  गरीब  कौर  पिछड़े  हुए
 तबके  की  महिलाओ  की  भ्राथिब  स्थिति  मे

 सुधार  किया  जा  सके।  यदि  आवश्यक  हो,
 तो  इस  सम्बन्ध  में  कांस्टीट्यूशनल  प्राविधान
 या  कांस्टीट्यूशनल  सेफगाड़  लाया  जाये  |
 जब  तक  सरकार  इस  प्रकार  के  कदम  नही
 उठायेगी,  तब  तक  महिलाओ  की  स्थिति  मे

 सुधार  नहीं  होगा।
 =

 हम  लोग  इस  रिपोर्ट  का  तो  समर्थन
 करते  हैं,  लेनी  हम  प्रपने  घरो  में  प्रगति
 स्त्रियों  को  पर्दे  मे  रखते  हैं।  मैं  भी  धर  जा  कर
 अपनी  धर्मपत्नी  से  बहू गा  कि  मैंने  उनके
 समर्थन  मे  पार्लियामेट  मे  बहुत  कुछ  बोला  है।
 लेकिन  हम  मे  से  बहुत  से  लोग  ऐसे  हैं,  जो
 राज  भी  प्रपनी  स्त्रियों  को  पर्दे  से  बाहर  नही
 निकालते  हैं।  हम  को  तो  इस  बारे  में  आदर्श
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 प्रस्तुत  .करता  चाहिए।  मैं  भी  हस्ती  की
 इस  कात  का  समर्थन  करता  हूं  कि  बढ़े  कारणों

 को  दं  प्रस्तुत  करना  चाहिए।

 लेकिन  श्री  शास्त्री  ने  भ्रमरों  पार्टी  के
 पक्ष  में  जो एकतरफा  प्रचार  किया  है,  मैं  उसको
 गलत  मानता  ह  हिन्दुस्तान  में  कोई  ऐसी
 पोलिटिकल  पार्टी  नहीं  है,  जो  कह  सके  कि
 उसके  सदस्य  व्यावहारिक  रूप  में  महिलाझों
 को  समानता  का  दर्जा  देते  हैं।

 मैं  इस  रिपोर्ट  का  समर्थन  करता  हूं  कौर
 यह  विश्वास  दिलाता  हूं  कि  हमारी  पार्टी
 इस  प्रगतिशील  कदम  में  किसी  से  पीछे  नहीं
 रहेगी  ।

 थमी  मूलचन्द  डागा  (पाली)  :  सभापति
 महोदय,  में  कंवल  एक  मिनट  मैं  प्रश्न  करना
 चाहता  हूं

 हिन्दुस्तान  में  औरतों  के  साथ  ज्यादा

 दुर्व्यवहार  गावों  में  होता  है  ,  जहां  की
 औरत  पढी-लिखी  नहों  होती  है  भोर  जिन
 को  झा धिक  हालत  बहुत  खराब  कौर
 चिन्ताजनक  हैं  ।  इस  लिए  जब  तक
 सरक,र  गरीबी  को  नहीं  हटाएगी,  तब
 तक  शरारतों  का  उद्धार  नहीं  हो  सकता

 हैं।  मे  बहु  जानना  चाहता  हूं  कि  इस
 बारे  में  सरकार  क्या  करने  जा  रही  है  ।

 पंडित,  साधू  और  महात्मा,  तबा  रूढ़िवादी
 लग  औरतों  के  दिमाग  में  यह  बात  भरते  हैं
 कि  उनके  पति  उनके  प्राणनाथ  हैं,  उनके
 परमात्मा  हैं  उनकी  सबा  से  उनको  स्व
 सिलेगा  ।  औरतों  को  ऐसे  लोगों  से  बचाने  का
 ब्या  उपाय  है  ?

 शो  ह द  साल  लगी  तिवारी  बजर  कपूर)
 सभापति  महोदय,  इस  नेशन  को  मूल  करने  के
 लिए  मैं  एजडें:गन  मिनिस्टर  को  बधाई  देना

 रहता  हूं  1  इस  रिपोर्ट  में  दी  गई  सिफारिशों  पर
 कार्य  करने  का  उत्तरदायित्व  माननीय  मंत्री,
 शी  नूरुल  हसन,  शोर  लख रकार  प्र  है।  मैं  कहना
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 चाहता  हुं  कि  इस  सम्बन्ध  में  उसको  जो
 सुझाव  दिये  सगे  हैं,  उनको  उन  पर  कमल
 करना  चाहिए  ।

 श्री  डागा  ने  कहा  हैं  कि  स्त्रियां  की  प्रगति
 में  बाधा  डालने  &  लिए  मल्ला  और  पंडित  जी
 काम  करते  हैं,  उस  पर  प्रतिबन्ध  लगाया  जाना
 चाहिए।  मैं  इस  बात  का  समर्थन  करता  हूं  1

 यह  भी  प्राप्यक  है  कि  एजूकेशन  के
 सम्बन्ध  में  स्त्रियां  को  समान  अवसर  दिये
 जाये  ।  हमारे  देश  में  40  परसेंट  स्त्रियां  हैं  ।
 जब  तक  उनकी  उन्नति  के  लिए  साधन  रहीं
 जुटाये  जायेंगे,  तब  तक  उन  का  स्तर  ऊंचा
 नहीं  हो  सकता  है।  मन्त्री  महोदय  कह  सकते  हैं
 कि  देश  में  साधनों  को  कमी  है  मैं  पूछना
 चाहता  हूं---भोर  मैं  इसका  उत्तर  भी

 चाहूंगा--कि  यदि  पुरुषों  के  लिए  ये  साधन

 जुटाये  जा  सकते  हैं,  तो  स्त्रियों  के  लिए  क्‍यों

 नहीं  जुटाये  जा  सकते  हैं  ।

 यदि  देश  शी  कर  ही  इस  दुर्भाग्यपूर्ण  स्थिति
 का  निराकरण  नहीं  करेगा,  यदि  इसमें  विलम्ब

 हुमा,  तो  जैसे  हम  सदियों  से  पिछड़ते  चले  झा

 रहे  हैं,  बैसे  ही  ह्म  भ्रविष्य  में  भी  पिछड़
 जायेगे  ।

 26  bre.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  S.  NURUL  HASAN):  Sir,  I
 would  like,  on  this  important  day  in
 the  life  of  our  Nation,  to  join  my  other
 friends  and  hon.  Members  here  in  Ppay-
 ing  my  homage  to  the  memory  of  one
 who  passed  away  this  day,  Jawahar.
 lal  Nehru  who  wag  one  of  the  greatest
 championg  this  country  has  produced,
 of  the  cause  of  women  and  of  their
 equality.  It  is  mainly  because  of  the
 vision,  88  many  hon.  Members  have-
 said,  of  men  like  Mahatma  Gandhi
 and  Jawaharla])  Nehru  and  of  in-.
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 snumerable  fighters  of  freedom  that  tus
 country  started  by  recagnising  at
 least  the  legal  equality  of  women  in  all
 spheres.

 I  agree  with  the  criticisms  that  have
 Deen  made  on  the  other  side  that  we
 ave  not  fully  achieved  the  goals  that
 we  had  set  before  ourselves  as  a  Na-
 tion,  Therefore,  I  would  also  like  to

 join  my  hon  friends  in  paying  a  tri-
 bute  to  the  Members  of  the  Committee
 for  Status  of  Women  in  India  For-
 tunately,  there  is  one  of  those  persons
 here  to  my  left,  my  hon.  frend,
 Shr:  Vikram  Mahajan,  This  Committee
 has  certainly  analysed  the  problems  in
 spite  of  the  difficulties  before  it,  in  a
 comparatively  short  tame  It  met  the
 deadline  of  January,  3975  which  was
 the  International  Women’s  Year  and
 gave  ug  a  Report  along  with  concrete
 suggestiong  and  recommendations
 which  are  on  the  whole,  very  practica-
 ble  and  if  these  are  implemented,  then
 certainly,  there  would  be  an  appreci-
 able  improvement  in  the  situation  I
 would,  first  of  all,  hke  to  make  a  poli-
 tical  point  Every  political  party,  every
 trade  union,  every  social  Organisation
 has  to  play  its  part  m  onsuring  that  the
 discrimination  against  women  disappe-
 ars,  I  am  not  suggesting  that  Govern.
 ment  does  not  have  its  responsibility
 But  what  I  am  respectfully  submitting
 for  your  consideration  and  through
 you  for  the  consideration  of  the  House
 and  for  the  wider  public  of  India,  is
 that  every  person,  specially  those  who
 are  assuming  political  leadership,
 must  play  therr  full  part  in  ensuring
 thaf  whatever  disabilities  women  su-
 fier  from  are  removed,  and  that  the
 lawg  which  are  passed  by  this  hon
 House,  are  effectively  implemented

 My  hon  friend  Shri  Ramavatar
 Shastri  made  a  reference  to  the  fact
 that  laws  have  been  passed  against

 dowry  and  then  he  mentioneg  an  inci-
 dent—I  do  not  know  what  the  facts  of
 the  case  are—that  some  of  the  politi-
 cal  leaders  had  failed  to  raise  their
 voice  against  it  and  even  joimed  it  As
 I  said,  I  do  not  know  what  the  facts  of
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 the  case  are,  but  I  would  submit  thet
 thie  @  net  an  occasion  for  scoring  pall-
 tical  debating  I  can  also  score  a
 political  debating  point.  The  other
 House  is  a  House  which  is  elected  ge-
 nerally  on  the  basis  of  political
 strength  of  the  parties  in  State  Legis-
 latures.  How  is  it  that  in  that  House,
 out  of  240  Members,  there  is  not  even
 a  single  woman  from  the  Opposition
 side?  Yortunately,  the  number,  of
 women  in  the  other  House  is
 considerable.  Much  as  I  appreci-
 ate  the  desire  cf  my  hon.  friend  to
 keep  young,  unfortunately  age  does
 not  spare  any  006  of  us—either  her  or
 myself  (Interruptions)  I  hope  that  the
 distinguished  lady  would  still  appreci-
 ate  compliments  from  me,  I  pay  my
 compliments  to  the  hon.  lady  In  fact,
 I  had  made  enquiries  about  a  point
 which  she  was  pleased  to  raise,  viz.
 that  copies  of  the  full  report  have  rot
 been  made  available  The  copies  of  the
 full  report  were  made  available  These
 copie,  were  circulated  to  the  Rajya
 Sabha  Secretariat  on  the  0th  May,
 and  to  the  Lok  Sabha  on  the  l9th  July
 975  for  distribution  among  all  the  hon
 Members  This  is  not  the  abridged  re-
 port.  but  the  full  text  ‘You  wil]  agree  if
 you  compare  it  The  abridged  version
 has  been  brought  out  by  the  ICSSR.
 This  35  the  full  text

 The  point  that  I  am  trying  to  submit
 is  that  all  the  politica)  parties  have  to
 do  every  thing  that  lies  in  their  nower
 to  change  the  attitudes  which  have
 come  down  to  us  over  centuries,  and
 without  a  united  effort  and  a  struggle
 bv  all  the  politica)  parties  and  without
 taking  a  decision  that  this  will  not  be
 made  into  a  party  question,  I  am  af-
 Taid  we  are  not  gOing  to  achieve  what
 all  of  us  wish  to  achieve

 It  has  been  quite  nghtly  pointeg  out
 that  the  most  important  single  factor
 is  the  economic  independence  of  the
 woman:  and  every  effort  will  have  to
 be  made  to  ensure  that  the  women
 can  stang  on  their  feet  and  that  their
 economic  status  is  raised.  This  issue
 is  again  hnked  up  with  the  whole  issue
 of  the  socio-economic  develapment  of
 the  country  ag  a  whole,  And  the  socio-
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 economic  development  of  the  country
 ¢annot  take  place  unless:  women,  play
 their  part  as  equal  partners  in  this
 ptroggle.  At  the  same  time,  unless  the
 progress  of  the  country  is  guaranteed,
 we  cannot  hope  that  our  women  will
 be  able  to  benefif  fully  from  the  advan-
 tages  of  development.

 On  this  occasion,  I  would  crave  your
 Indulgence,  Sir,  to  quote  two  small  sen-
 tences  used  by  the  Prime  Minister
 in  her  message  to  the  World  Congress
 of  Women  helg  at  Berlin,  (G.D.R.)
 between  the  20th  and  24th  October
 1975.  I  quote!

 “Women  must  break  through  the
 obsolete  restraints,  because  they  have
 an  inherent  right  to  equality.  Also,
 unless  they  contribute  their  genius
 and  energy,  the  full  potential  of  the
 human  race  will  remain  underutili-
 zed;  and  we  will  not  be  fully  capa-
 ble  of  meeting  the  future.”

 This  is  a  very  important  and  signifi-
 cant  statement  of  the  Prime  Munister.
 Thus,  political,  social  ang  economic
 growth  of  the  country  on  the  one  hand,
 and  ensuring  that  women  are  enabled
 to  make  their  ful]  contribution  to-
 wards  this  political  social  and  economic
 growth  on  the  other,  are  interdepen-
 dent.

 Therefore,  it  hag  to  be  se€n  as  an
 interdependent  process  and  not  an  is-
 olated  one  looked  at  from  an  in-
 dividual  point  of  view.

 A  great  deal  has  been  saiq  about
 education,  and  since  you  have  been
 pleaseg  through  this  House  to  hold  me
 responsible  for  education,  I  would  like
 to  take  a  few  minutes  speaking  on
 that,  even  though  you  know  what  my
 limitations  in  the  matter  of  education
 ere.  I  suffer  from  all  the  limita-
 tions  from  which  this  august  House
 suffers.  It  cannot  legislate  for  educa-
 tion.

 I  am  not  attempting  to  suggest  that
 the  situation  in  respect  of  women  edu-

 cation  is  satisfactory.  In  fact,  when-
 every,  I  have  gone  te  any  State  Capital
 or  I  have  written  to  the  State  Govern-
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 ments  or  I  have  spoken  in  the  gather-
 ings  of  educationists  and  State  Minis-
 ters  of  Education,  I  have  emphasised
 the  highest  importance  of  a  concerted
 drive  to  bring  girls  into  the  system
 of  compulorsy  education,  either  full-
 time  or  where  that  is  not  possible
 even  part-time,  but  ensuring  that
 every  girl  does  receive  education,

 At  the  present  moment,  the  enrole-
 ment  percentage  of  girls  in  the  classes
 1-5,  in  the  age  group  6-ll  stands  aro-
 und  64.  This  is  a  very  unsatisfactory
 situation,  but,  at  the  same  time,  I
 would  submit  that  while  thig  figure  is
 unsatisfactory  and  I  am  repeating  it
 fs  unsatisfactory,  we  consider  it  un-
 satisfactory,  but  please  Tet  ug  not  get
 the  impression  which  is  factually  in-
 correct  that  the  situation  hag  hardly
 improved  since  Independence,

 Let  me  give  you  a  few  other  facts.
 The  total  number  of  girls  enrolled  in
 Classeg  1-5  in  the  urban  and  the  rural
 areas  put  together  at  the  time  of  the
 Third  Educationdl  Survey  for  which
 the  date  is  3ist  December,  973  is
 2,28,25,643—-this  is  according  to  the
 provisional  figure—out  of  the  total  en-
 rolement  of  606,41,993.  This  gives
 roughly  a  percentage  of  36  of  the
 total,  that  is  to  say,  it  should  have
 been  according  to  the  population
 which  is  930  to  1000;  the  percentage
 should  have  been  around  48.  But  in-
 stead  of  about  48  per  cent  or  47  per
 cent  or  so,  it  is  36  per  cent.  It  is  not
 satisfactory.  But  if  you  still  say  that
 nothing  is  happening.  I  would  res-
 pectfully  say  that  it  is  not  correct,

 Let  us  take  the  improvement  that
 has  taken  place  between  the  Second
 Education  Survey  which  was  conducted
 in  965  and  the  Third  Education  Sur-
 vey  which  was  conducted  in  i973.
 These  figures  again  are  provisional.
 Final  figures  are  70६  yet  available  I
 hope  they  will  be  available  soon.

 The  percentage  increase  in  enrolment
 of  79738  over  ‘1965,  rural  and  urban
 combined,  in  Classes  l  to  5,  has  been
 2l  per  cent  for  boys  and  29  per  cent
 for  girls.  So  far  as  middle  classes  are
 concerned,  in  Classes  6  to  8,  it  is  38
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 ly  share  the  feelings  expressed  by

 Much  more  has  to  be  done  in  the
 villages.  I  hope,  the  funds  and  all
 other  facilities  would  be  made  avail-
 able.

 For  the  age  group  of  5  to  25,  the
 Programme  of  nonformal  education,
 the  programme  of  functional  literacy,
 the  programme  of  craft  education,  of
 general  education,  accompanied  by
 some  sort  of  vocational,  short  and  con-
 densed  courses,  al]  these  programmes
 particularly  directed  at  young  women
 have  been  taken  up  recently.  If  my
 Hon.  friend  opposite,  Shrimati  Parvathi
 Krishnan,  who  refuses  even  to  accept
 my  compliment  would  very  kindly
 make  enquiries  from  a  women’s  organi-
 sation  with  which  she  has  close  con-
 tacts,  she  would  find  that  at  least  some
 efforts  are  being  made,  some  encourage.
 ment  is  being  given  and  it  ig  not  that
 nothing  ig  happening  and  that  the
 credit  need  not  be  taken  by  the  Depart.
 ment  of  Social  Welfare  for  anything.

 SHRIMATI  PARVATHI  KRISHNAN:
 On  a  point  of  clarification.

 I  do  not  think—the  Minister  was  not
 here  yesterday—when  I  was  speaking
 he  has  been  correctly  briefed.  I  did
 not  at  any  time  say  that  nothing  was
 happening.  I  pointed  out  one  or  two
 fields  and  I  said  that  not  enough  was
 happening.  That  ig  not  in  the  field
 of  education.  {  think,  he  should  also
 be  charitable  when  he  makes  these  re-
 marks.  I  said  it  with  regard  to  re-
 structuring  the  syllabus  and  the  cur-
 riculum,  to  bring  out  a  change  in
 traditional  out-moded  attitudes  and  not
 the  number  of  women  who  were  get-
 ting  education.

 cept  of  having  different  sets  of  courses

 undergoes

 Recently,  from  the  2nd  to  the  4th
 of  April,  ‘1976,  a  national  seminar  was
 held  to  identify  values  commensurate
 with  the  status  of  women  so  that  these
 identified  values  could  be  reflected  into
 al]  our  literature  to  be  produced  within
 the  new  system  of  education  as  it  is
 gradually  implemented.  The  outcome
 of  this  seminar  is  in  the  form  of  recom-
 mendations  for  the  teaching  of
 languages,  physical  sciences,  social
 sciences  and  life  sciences.  If  the  hon.
 Member  is  interested,  I  will  be  very
 glad  indeed  to  supply  her  and  to  any
 other  hon.  Member  who  wishes  to  get
 this  information  as  to  what  these

 recommendations  are  ang  how  we  are
 attempting  to  bring  about  changes  in
 the  curriculum,  in  the  text-booRs  and
 in  the  teaching  methods  in  schools,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  f  would  thank  thg  Minister  if
 he  could  give  us  the  material.  In
 fact,  when  I  spoke  yesterday,  I  said
 {  was  disappointed  precisely  because,
 tn  hig  introductory  speech,  he  did  not
 touch  on  this.  I  am  glad  l!  provoked
 him  into  giving  us  this  material.

 SHRI  VASANT  SATHE  (Akola):
 If  I  may  provoke  you  further,  what
 about  making  50  per  cent  reservation
 of  posts  in  every  field  for  women?
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 PROF.  BS  NURUL  HASAN:  My
 ‘whom  I  Hold  in  high

 Now,  hon,  Members  have  correctly
 raised  the  question  of  anti-dowry
 lePilation.  Ag  they  would  perhaps
 be  aware,  the  States  of  Orissa,  Bihar
 and  West  Bengal  have  already  amend-
 ed  the  legislation  in  respect  of  their
 States  with  a  view  to  ensuring  better
 implementation.  Punjab,  Haryana,
 Uttar  Pradésh  and  Madhya  Pradesh
 have  also  initiated  action  to  amend  the
 existing  law.  These  legislative  mea-
 sufeg  are  very  welcome  and  I  would
 like  to  say  how  happy  I  am  that  such
 legislative  measures  are  being  taken.
 But,  in  the  last  resort,  these  legislative
 measures  will  succeed  only  to  the  ex-
 tent  that  those  who  mould  public
 opinion  choose  to  create  a  conviction
 in  the  public  mind  that  dowry  is  a
 scourge.

 Now,  another  matter  raised  was  in
 regard  to  the  Equal  Remuneration  Act.
 It  was  correctly  pointed  out  that  we
 have  to  look  into  the  question  of  the
 unorganised  sector  and  also  the  agri-
 cultural  sector.  The  Equal  Remunera-
 tion  Act  is  now  being  enforced  in  the
 following  sectors:  Plantations,  Local
 Authorities,  Central  and  State  Govern.
 ments,  Hospitals,  Nursing  Homes,  Dis-
 pensaries,  Banks,  Insurance  Companies.
 Financial  Institutions,  Educational,
 teaching  and  research  institutions,
 Mines,  Employees  State  Insurance  and
 Provident  Fund,  and  Coal  Mines  Provi.
 dent  Fund.  It  is  praposed  to  extend
 the  provisions  of  this  Act  to  other  areas
 of  activity  in  a  phased  manner.

 SHRIMATY  PARVATHI  KRISH-
 NAN:  May  I  seek  a  clarification?

 PROF.  S.  NURUL  HASAN:  If  you
 will  bear  with  me  for  a  few  minutes,
 I  am  attempting  to  answer  the  points
 you  have  raised  becauge  I  consider
 them  very  important.

 ६; ३  India  (3f)  १३4

 SHRIMATI  PARVATHI  KRISH-
 NAN:  This  is  about  the  Zquat  Re-
 mumeration  Act.  The  Minister  has
 been  good  enough  to  tell  us  what  we
 know  already—that  is,  to  which  indus-
 tries  this  Equal  Remuneration  Act  has
 beén  applied.  What  is  important  and

 the  point  which  I  had  raised  was
 whether  the  Ministry  of  Education  and
 Social  Welfare,  which  is  supposed  to
 be  a  watch-dog  in  the  interest  of  wo-
 men,  are  aware  of  the  fact  that  al.
 though  it  has  been  applied,  there  are
 one  or  two  provisions  of  the  Act  that
 ate  yet  to  be  implemented.  And  be-
 cause  they  are  not  being  implemented
 by  the  State  Governments,  it  is  lead-
 ing  to  problems  in  those  very  indus-
 tries  that  he  hag  listed.  In  the  plan.
 tations,  for  instance,  in  the  guise  of
 implementing  this  Act,  the  workload
 of  women  is  being  unilaterally  increas.
 ed  and  no  Officer  has  been  appninted
 to  go  into  the  complaints.  My  point  is
 not  whether  it  is  being  applied  or  not
 being  applied  but  whether  you  are
 keeping  a  watch  of  what  is  happening
 through  your  famous  _  Inter-Depart-
 mental  Committee  about  which  you
 were  stressing  so  much  earlier,  in
 order  to  ensure  full  implemenation  of
 the  Act.

 SHRI  VASANT  SATHE:  I  would
 like  to  know  how  many  States  have
 apphed  the  Equal  Remuneration  Act
 to  agricultural  labour  women.

 PROF.  S.  NURUL  HASAN:  As  I
 have  stated,  7६  has  not  yet  been  ex-
 tended  to  agriculture,  and  that  is  a
 point  that  is  being  looked  into,  But
 the  Minimum  Wages  Act  is  applicable
 also  to  agricultural  labour,

 My  hon.  friend  wanted  to  know  the
 States  where  the  Equal  Remuneration
 Act  has”  been  implemented.  Apart
 from  the  Central  Government,  it  has
 been  implemented  in  Andhra  Pradesh,
 Assam,  Bihar,  Gujarat,  Haryana,
 Himachal  Pradesh,  Karnataka,  Kerala,
 Madhya  Pradesh,  Maharashtra,  Megha-
 laya,  Orissa,  Punjab,  Rajasthan,  Tamil
 Nadu,  Tripura,  Uttar  Pradesh  and
 West  Bengal  and  in  five  Union  Terri-
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 tories,  namely,  Chandigarh,  Dadra  and
 Nagar  Haveh,  Delhi,  Goa,  Daman  and
 Diu,  and  Pondicherry.

 SHRI  VASANT  SATHE  To  which
 women  ig  it  applicable?

 MR  CHAIRMAN  The  House  will
 remember  that  there  is  another  sub-
 ject  to  be  taken  up  for  discussion
 today  The  Members  should  not  go
 on  eliciting  information  like  this  and
 converting  it  370  a  dialogue  The
 Minster  may  be  permitted  to  continue
 uninterrupted

 PROF  S  NURUL  HASAN  In  re-
 gard  to  the  Minkmum  Wages  Act  which
 is  applicable  to  agriculture,  as  the
 hon  House  knows,  the  Central  Gov-
 ernment,  Andhra  Pradesh,  Assam,
 Bihar,  Gujarat,  Haryana  Himachal
 Pradesh,  Karnataka,  Kerala,  Madhya
 Pradesh,  Maharashtra,  Meghalaya,
 Ngaland,  Orissa,  Punjab,  Rajasthan,
 Tamil  Nadu,  Tripura,  Uttar  Pradesh
 and  West  Bengal  have  already  enforc-
 ed  it,  and  in  spite  of  the  difficulties
 which  were  mentioned  by  the  National
 Commission  on  Labour,  it  is  proposed
 to  extend  the  Act  to  all  industries,
 including  cashew  and  coir  industnes
 in  a  phased  manner,  and  enforcement
 of  the  Act  in  these  industries  will
 ensure  enforcement  of  the  Equal  Re-
 muneration  Act

 I  would  have  hked  to  give  you  the
 details  of  all  the  other  aspects,  but
 unfortunately  I  have  very  httle  time
 at  my  disposal  and,  therefore,  I  would
 barely  refer  to  one  or  two  points

 One  is  the  question  of  age  of  mar-
 riage  The  House  will  recall  the  state-
 ment  of  my  colleague,  the  Minister  of
 Health,  in  regard  to  population  policy
 wherein  he  had  stated  that  7  has  been
 decided  that  the  minimum  age  of  mar-
 riage  should  be  raised  to  8  for  girls
 and  2l  for  boys  and  that  a  suitable
 legislation  to  this  effect  would  be
 passed  He  has  further  stated  that
 the  question  of  making  registration  of
 marriages  compulsory  is  under  active
 consideration.
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 The  hon.  Members  have  tightly  de-
 manded  that  this  Ministry,  the  Ministty
 of  Social  Welfare,  should  be  the
 watch-dog  in  respect  of  implementation
 of  the  various  recommendations  of  the
 Committee  on  the  Status  of  Women  in
 India.  I  am  very  happy  to  inform  the
 House  that,  on  the  basis  of  a  recom-
 mendation  of  the  National  Committes
 for  the  International  Women’s  Year,
 it  has  been  resolved  that  a  National
 Committee  on  Wemen  will  be  estab-
 lished  under  the  Chasrmanship  of  the
 Prime  Minister  herself,  with  है...
 tatives  from  Parliament,  from  State
 Governments,  from  leading  women’s
 organizations,  from  professional  wo~
 men’s  organizations,  from  the  vanougs
 voluntary  sectors  like  social  welfare,
 education,  health,  nutrition  and  em-
 ployment,  and  Ministers  of  State  Gov-
 ernment  and  other  social  workers
 The  Ministers  whom  we  propose  to
 invite  to  be  members  of  the  Committee
 are  all  women,  but  your  humble  ser-
 vant  is  going  to  be  the  Vice-Chair-
 man  of  that  Committee  I  do  not  want
 that  my  friend,  Shri  Mahajan,  who  ig
 not  here  at  the  moment,  should  be  the
 nly  man  to  have  the  privilege  of
 sitting  on  a  Committee  which  deals
 with  the  question  of  women,  I  would
 also  hke  to  have  this  privilege

 We  are  hoping  and  J  am  going  to
 write  to  all  the  State  Chief  Ministers
 that  they  should  also  constitute  on
 simular  lines  Committees  in  the  States
 under  the  chairmanship  of  Chief
 Ministers  themselves,  so  that  the  im-
 plementation  machinery  is  a  really
 strong  one  and  the  programmes,  which
 are  identified  are  implemented  speedily
 and  properly  As  I  have  already
 stated  yesterday,  there  will  be  a  fairly
 strong  bureau  in  my  Ministry  which
 will  be  continuously  monitoring  the
 programme  and  acting  as  a  watch-
 dog

 Once  again,  I  would  like  to  express
 my  gratitude  to  all  the  hon  Members
 of  the  House  for  the  deep  interest  that
 they  have  taken  in  the  subject.


